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CENT RAL AIJM INIST RAT IVE T RTh UNhL 
GUWAHATI I3ENCH 

O.A. / )PX 	No, 14 	of 2002 

104 OF DECISION 

Skrj Tulsiram Sharma and 62 others 
O...APPLICeiNT(S). 

Mt N. Chanda and Mr G.N. Chakraborty 	
. 	...ADVOCATE FOR THE 

PPLICkNT(S). 

- VERSUS 

1 

Tte Union of India and others 	. ... 	
., 

A.K. Chaudhuri, Addi. 	
. 	VOCATE FOR TW 

RESPONDENT(S). 

THEHONLE 	MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THEHONTBLE 	MR S.K. HAJRA, ADMINISTRATIVE MEMBER 

,1.hetherReporters Of lOcal papers may be a1löwed€ 11-he  judgment ? 
2. To be referred to the Reporter or not 7 

3L hether their Lordbhips wish to see the fair Copy of the judgment 7 

4 hether the judgment is to be CirCulated to the other 
BenChes 7 

H
udgment delivered by Ho'ble 	Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Appliction No.14 of 2002 

Date of decision: This the 30th day of May 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr S.K. Hajra, Administrative Member 

Shri Tulsiram Sharma and 62 others 	.......Applicants 
The applicants are working as Draftsman 
Grade II under the Director, Survey of 
India, North Eastern Circle, Shillong 
under Ministry of Science & Technology. 
Government of India, New Delhi. 

By Advocates Mr M. Chanda and 
Mr G.N. Chakraborty. 

- versus - 

The Union of India, through the 
Secretary, 
Ministry of Science & Technology, 
New Delhi. 
The Surveyor General, 
Survey of India, 
Block A, Nathibarkala Estate, 
Dehradun. 
The Director, 
Survey of India, 
North Eastern Circle, 

	

Shillong. 	 Respondents 
By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

OR D E R 

CHOWDHURY. -J. (V.C.) 

	

This 	application under Section 19 of 	the 

Administrative Tribunals Act, 1985 has arisen and is 

directed against the order passed by the respondent No.2 

communicated to the Additional Surveyor General, Eastern 

Zone, Kolkata vide Memo No.E-2-12553/1196-B-T.R. Sharma 

dated 1.8.2001 rejecting the prayer for extension of 

the benefit of the pay scale of Rs.550-750 (Pre-revised) 



ID 
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corresponding revised scale of Rs.1600-2600 (as per IVth 

Pay Commission) and further revised scale of Rs.5500-9000 

as per Vth Central Pay Commission in terms Para 2(c) of 

the O.M. dated 19.10.1994. The applicants also prayed for 

a direction on the respondents for extending the 

aforementioned benefit as per Para 2(c) of the 0.11. dated 

19.10.1994 with respective date of eligibility attained 

by the individual applicants in terms of the directions 

contained in the O.M. dated 19.10.1994. 

The applicants are 63 (sixtythree) in number who 

had' filed this application. Considering the fact that 

the applicants have common interest in the matter and 

having regard to the nature of relief prayed for leave 

is accordingly granted to espouse their cause by a 

single application. 

All the applicants are serving as Draftsman Grade 

II unde the Director, Survey of India, N.E. Circle, 

Shillong in the revised scale of pay of Rs.5000-9000. The 

core issue relates to revision of pay scale of Draftsman 

Grades I t  II and III in all Government of India Offices 

on the basis of the Award of the Board of Arbitration in 

the case of Central Public Works Department (CPWD for 

short). The Government of India accordingly issued O.M. 

dated 19.10.1994 which is reproduced below: 

°Subject: Revision of pay scales of Draughtsmen 
Grade 1,11 and III in all Government of 
India Offices on the basis of the Award 
of Board of Arbitration in the case of 
Central Public Works Departiient. 

The undersigned is directed to refer to this 
Department's O.M. No.F(59)-E.III/82 dated 13.3.84 
on the subject mentioned above and to say that a 
Committee of the National Council (JCM) was set up 
to consider the request of the Staff side that the 
following scales of pay allowed to the 
Draughtsmen Grade I, II and III working in CPWD on 
the basis of the Award of Board of Arbitration may 
be extended to Draughtsmen Grade I, II & III 

irrespective....... 

I 
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irrespective of their recruitment qualificationi 
in all Government of India Offices. 

Original 	Revised:scale. 
Scale(Rs) 	on the basis of 

the Award 

Draughtsmen Grade I 	425-700 	 550-750 

Draughtsmen Grade II 330-560 	425-700 

Draughtsmen Grade III 260-430 	330-560 

The President is now pleased to decide that 
• the Draughtsmen Grade 1,11 and III in Offices/ 

Departments of the Government of India other than 
in CPWD may also be placed in the scales of pay 
mentioned above subject to the following 

(a) Minimum period of service for placement from 
the post carrying scale of Rs.975-1540 to 
Rs.1200-2040 (pre-revised scale Rs.260-430 to 
Rs .3 30-5 60) 

	

• 	 (b) Minimum period of service for placement from 
the post carrying scale of Rs.1200-2040 to 
Rs.1400-2300 prerevised Rs.330-560 to Rs.425 
700). 

	

• 	 (c) Minimum period of service for placement from 

	

• 	 the post carrying scale of Rs.1400-2300 to 
Rs.1600-2600 	(Pre-revised 	Rs.425-700 	to 
Rs.550-750). 

Once the Draughtsmen are placed in the 
regular scales, further promotion would be made 
against available vacancies in higher grade and in 
accordance with the normal eligibility criteria 
laid down in the recruitment rules. 

The benefit of this revision of scale of pay 
scale be given with effect from 13.5.82 notionally 
and actually from 1.11.83." 

4. 	The applicants first moved the authority for 

giving effect to the aforementioned O.M.. Failing to get 

appropriate remedy from the departments the applicants 

moved this Tribunal by way of O.A.No.135 of 1995. The 

Tribunal by order dated 20.7.1995 disposed of the same 

with a direction to the respondents to consider and 

decide whether the benefit of the revised pay scale could 

H • be extended to the applicants. By order dated 31.1.1996 

the claim of the applicants was rejected and therefore, 

the applicants moved this Tribunal again by way o f  

O.A.No.52 of 1996. The said O.A. was finally disposed of 

by ....... 
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by this Tribunal. The Tribunal by Judgment dated 

17.7.1997 held that the O.M. dated 19.10.1994 was 

squarely applicable to the applicants. The order dated 

31.1.1996 passed by the authority accordingly was set 

aside. The respondents were directed to place the 

applicants in the scale of pay of Rs.425-700 (pre-

revised) in the manner stipulated in the O.M. dated 

19.10.1994 and to allow the applicants to draw the scale 

with effect from the date applicable in the case of each 

applicant respectively. The respondents thereafter moved 

the High Court by way of an application under Article 226 

and the High Court by Judgment and Order dated 31.7.1999 

in Civil Rule No.4733 of 1997 rejected the Writ Petition. 

The respondents thereafter also moved the Supreme Court 

by an SLP. The Supreme Court declined to interfere and 

the SLP accordingly was rejected. The Judgment and Order 

of the Tribunal dated 17.7.1997 was finally ordered to be 

implemented by the respondents vide communication dated 

27.3.2001. The applicants thereafter made representations 

before the authority praying for grant of higher scale of 

pay of Rs.550-750 corresponding to revised scale of 

Rs.1600-2600 and the further corresponding scale of 

Rs.5500-9000 as per the Vth Central Pay Commission 

recommendations in terms of the O.M. dated 19.10.1994 

with all consequential benefits. By the impugned order 

dated 1.8.2001 the claim was rejected by communication 

sent from the Surveyor General's Office, Survey of India, 

Dehradun addressed to the Additional Surveyor General, 

Eastern Zone, Kolkata. The full text of the order dated 

1.8.2001 reads as follows: 

"It is to inform you on th subject in regards 
to Ministry of Finance O.M.No.13(l) IC/91 dated 
19.10.94 para 2 (c) that the Draughtsmen Gde I 

post ........ 
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post mentioned therein is not existing in this 
Department. 

2. 	In the Department D/Man Gde II are promoted 
to D/Man Dir.I through DPC. The posts of D/Man, 
Div.I are fixed post and promotion are given 
through DPC and against available vacancies. 

In this regard your attention is invited to 
paragraph 3 of Ministry of Finance O.N. dted 
19.10.94." 

Hence this application assailing the legitimacy of the 

action of the respondents. 

The respondents submitted their written statement 

denying and disputing the claim of the applicants. 

The demand of the applicants centred rourØ their 

claim to the effect that they had completed four years of 

service as Grade II Draftsman and therefore, they were 

all eligible by virtue of further four years of service 

put in by them and therefore, they were to be elevated to 

the next higher grade of Draftsman in the pre-revised 

scale of Rs.550-750 which after the revision of the pay 

scales by the Vth Central Pay Commission was equivalent 

to Rs.5500-9000. According to the applicants on the 

strength of the order dated 19.10.1994 the ±mcumbents of 

the post of Draftsman of the Organisation were entitled 

for the weightage on account of the service rendered for 

placement in different scales of pay. In short, the 

applicants claimed that the authority sought to device a 

scheme for parity of pay to the Draftsman with the CPWD. 

The applicants contended that by the aforementioned 0.M., 

the Government of India, taking into consideration the 

Award of the Board of Arbitration in favour of the 

Draftsman Grade I, II and III working in the CPWD took a 

conscious decision to the effect that the Draftsman Grade 

I s  II and III in the Offices/Departments of the 

Government ........... 
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Government of India other than in CPWD was to be placed 

in the revised scale of pay on the basis of the Award 

subject to minimum period of service as mentioned in 

Clauses (a) (b) and (c) in para 2 of the O.M. dated 

19.10.1994. 

The respondents seriously contested the claim and 

contended that the Draftsman who found his place in the 

hierarchy and when a regular scale was provided, the same 

could be revised/upgraded only by way of promotion 

subject to DPC and availability of vacancy. 

The answer to the controversy is discernible on 

bare perusal of paras 2 and 3 of the O.M. dated 

1 19.10.1994 which was reproduced earlier. The issue is n 

longer res integra in view of the decision rendered by 

the Supreme Court in Union of India and others Vs. 

Debashis Kar and others, reported in 1995 Supp (3) SCC 

528. The O.M. dated 19.10.1994 itself indicated that 

irrespective of the recruitment qualification in all 

Government of India Offices the authority decided that 

the Draftsman Grade I, II and III in Office under the 

Government of India other than CPWD were to be placed 

under the revised pay scale subject to the minimum period 

of service as mentioned in clauses (a) (b) and (c) of 

para 2 of the O.M. The benefit of the revision was given 

retrospectively with effect from the same date as was 

given by the O.M. dated 13.3.1984 i,e. notionally from 

13.5.1982 and actually from 1.11.1983. The Draftsman who 

fulfilled the requirement relating to the period of 

service mentioned in the O.M. on the rlevant date would 

be entitled to the revised pay scale of Draftsman in CPWD 

HY irrespective of their recrutiment qualification. 
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Mr 	A.K. 	Chaudhuri, 	learned 	Addl. 	C.G.S.C., 

strenuously urged that providing higher scale meant for 

higher grade could be given only after promotion. Higher 

scale cannot be given automatically by virtue of number 

of years of service. 	The learned Addl. 	C.G.S.C. 

particularly stressed on para 3 of the O.M. dated 

19.10.1994 and emphasised on the expression, "Once rthe 

Draughtsmen are placed in the regular scales, further 

promotions would be made against available vacancies in 

higher grade and in accordance with the normal 

eligibility criteria laid down in the recruitment rules". 

A 	perusal 	of paras 2 	and 	3 of 	the O.M. dated 

19.10.1994 	makes the position clear. The O.M. 

communicated the decision of the President of India to 

revise the pay scale of Draftsman Grade I, II and III in 

all Government of India Offices on the basis of Award of 

the Board of Arbitration mt he pay scale of CPWD. By 

that the minimum service for placement for carrying the 

post was defined. The order was for placement in the 

scales, that means to put in the proper position. The 

scale only mentioned the succession or progression of the 

rates of pay. Para 3 of the O.M. resolves the doubt, 

whereby it indicated the decision of the authority in 

placement of the Draftsman. It was made clear that once 

the Draftsman were placed in the regular scale, i.e. the 

scale cited in the communication, further promotions 

would be made against available vacancies in higher grade 

in accordance with the normal eligibility criteria. The 

expression 'regular' is an adjective which means "evenly" 

or "uniformly arranged" recurring at fixed times like 

regular incumbents etc. The aforementioned O.M. only 

indicated........ 
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indicated that pay scales conform to some accepted norm. 

Minimum period of service for placement were defined for 

Draftsman in Grade I t  II and III. In Debashis Kar's case 

(Supra), similar argument was advanced on behalf of the 

Union of India which was turned down. Paras 2 and 3 of 

the 0.M., read conjointly leaves no scope to refuse the 

benefit of para 2 (c) of the O.M. dated 19.10.1994 :t9 

the applicants. 

For all the reasons cited above and the in the 

facts and circumstances of the case, the impugned order 

dated 1.8.2001 is liable to be set aside and the same is 

accordingly set aside. The respondents are directed to 

grant the revised higher pay scale of Rs.550-750 (pre-

revised) corresponding to Rs.1600-2600 (revised as per 

IVth Central Pay Commission) and the further.cor.respond-  

ing scale of pay of Rs.5500-9000 as per the Vth Central 

Pay Commission recommendations, with all consequential 

benefits with effect from the date applicable in the case 

of each applicant. 

The application is thus allowed. There shall, 

however, be no order as to costs. 

1'  

S.'K. HAJRA ) / 
	 k.N. C~HOWDHU) 

ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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IN THE CENTRMJ At*4INISTRATIVE ThIBUNAL:GUWAHTI BENC 

An Application under Section 19 of the AdminiStrati e 

Tribunals Act, 1985 ) 

Title of the case : O.A. No. 	Of 200 

I H 	Sri Talsi Ram Sharrna & others 	... Applicants 

-Versus- 

• 	 Union of India & others 	 ... Respondents 

I N D E X 

s1.No. AnnexureS 	particulars 

• 	 01 	 Application 	 1 - 32 

02 	 Verification 	 33 

03 	1 	office Memorandum 
dated 13.3.84 - 

04 	2 	Office Memorandum 	 - 
dated 19.10.94 

05 	3 	Letter dated 11.11.94 

06 	4 	Letter dated 31.1.96 	- Aor 

07 	5 	Judgment & order dated 4 L - 
17.7.97 

08 	6 	Judgment & order 	50-59 ,  
dated 31.7.99 

09 	7 	Order dated 31.3.2000 

10 	8 	Letter dated 16.10.2000 

11 	9 	Letter dated 27.3.2001 - 

12 	io 	Representation dated 
6.6.2001 

13 	ii 	Impugned Order 
dated 1.8.2001 

Date : ,14 /1 /f2_c — 	 Filed by, 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRI1BUNAL 

GUWAHATI BENCH: GUWAHbTI 

( An application under Section 19 of the 

.kdministrative Tribunals Act, 1985 	) 

J2001 

BETwEEN 

1. Shri Tulsirarn Sharma 

2, Smt. Jaya Adhikari 

 Shri Satyajit Kumar Dey 

 Shri Pradip Kumar Neogi 

 Srnti. Nandita Das 

 Shri Krishna Bahadur Gurung 

7, Snti. Pandora Sohklet 

 $mti. Meries Nareen Laloo 

 Shri Arl.rn Kurnar Baidya 

 Smti. Shanti Kurnari Ghirnire 

 Stnti. Larazuali 

 Smti. Rekha Mech 

13.. shri Dilip Kumar IDeka 

 Shri Sudip Dutta Choudhury 

 Shri Dondor Singh Lartang 

 Shri Prabash Paul 

 Srnti. Erboline Majaw 

 Srnti. spirian Kharangi 

 anti. Everyrnai Warjri 

contd. ..p/2 
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 anti. Evelynnora Ryngksai 

 anti. Ritikoina Majaw 

 Shri Mustaque Ahmed Swer 

 anti. Bertila Ithyllep 

 anti Arunima Dutta 

 anti. Sofiana Kharkongor 

 anti. Manjula Bhattacbarjee 

 anti. Hildaline Mawkhiew 

 &nti. Tapashi Misra 

 anti. Anubha Roy Choucihury 

 anti. Caroline Lamo 

 Snti Pedalis Jyrwa 

 Shri Sitesh chandra Roy 

 Shri Syed Azizar Rhman 

 Shri Biswadatta Das 

 Shri Maftinson Mylliem Umlong 

 shri Abdul Mannan 

 Shri Thrasternel Lyngdoh 

 Shri Lok Bahadur Pradhari 

 Shri Durgesh Purkayastha 

 Shri Ephiwel Lartang 

 Shri Brington Dohkrut 

 Shri sunil Chandra sabdakar 

 anti. Golzona Mary Soheten 

 anti. Regina Ceali Nongbri 

 anti. Devorah Majaw 

contd.. .p/3 

Cr-c-t 94 
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3nti. shanta Ghosh 

Km. A. Tbmbi Singha 

Sat. Ebina Lyrigdoh Nongbri 

.49. Sat. Hassibon Lyngdoh 

50. Sat. ritalin Mukhim 

53. Smt. Rufina Kharbuki 

sat. Maria Auxilia KharbUki 

Smtv Nestinola Kharbteng 

Sat. Sara daplyng Nongbsap 

Sat. Dipti Kar 

Km. Kanta Nongkynrih 

Snt. Merdalyng Dieflgdoh 

Sat. Margarita Sanian 

Sat. Rita Tarafdar 

sat. Junu Sarmah 

Sat. Aruna Gupta 

Shri Tepan Kumar Mondal. 

shri Tara Prasad Kharel 

- All the applicants are working as 

Draftsman G. II under the Director, 

survey of India,North Eastern circle, 

Shillong under Ministry of Science & 

Technology, Govt. of India, 

New Delhi. 
.... pplicants 

- AND - 

1. Union of India, through the Secretary, 

Ministry of Science & Technology, 

New Delhi. 

contd. . .p/4 
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The Surveyor General, 

Survey of India, 

Block A, Nathibarkale Estate, 

DEHRADUN 

The Director, 

Survey of India, 

North Eastern Circle 

Shillong. 

....  

DETAILS OF THE APPLICATION 

1. 	Particulars of order aqainttwhich this aplica- 

tionisrnade 

This application is made against the 

impugned letter dated 1st August 2001 issued by the 

Surveyor General of India, Dehradun, rejecting the 

prayer of the applicants for extension of benefit of 

pay scale of Rs. 550-750/- ( Pre-revised),correspondjng 
.------.- -.------.----.---------.---.--------.----------- 

revised scale of Rs. 1600-2650 ( As per IVth Pay 

ornrn1ss1on) and further revised scale of Rs. 5500-9000/-

as per Vth Central Pay COmmISSIOn in terms of Para 2(c) 

of the O.M. No. 13(1) - Ic/91 dated 19.10.94 issued by 

the Government of India, Ministry of Finarlce,Departrnent 

of Expenditure, New Delhi dated 19. 10.94 and further 

praying for a direction upon the respondents for 

extension of the benefit of pay scale of Rs. 550-750/- 

Cofltd...p/5 
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( Revised 1600-2660 as per IVth Central Pay 

Commission and Rs. 5500-9000/- as per Vth Central 

Pay Commission) in terms of Para 2 (c) of the office 

Memorandum dated 19.10.94 with respective date of 

eligibility attained by the individual applicants in 

terms of direction contained in Office Memorandum 

dated 19.10,94. ) i 
1

Jurisdiction of the Tribunal 

The applicants declare that the subject 

matter of this application is well within the juris-

diction of this Honble Tribunal. 

Limitation 

The 
applicants declare that this application 

is filed within the limitation prescribed under 

Section 21 of the Administrative 'ftibunals Act, 1985. 

Facts of the Case 

4.1. 	That all the applicants are citizens of 

India and as such they are entitled to all the rights, 

protection and privileges as guaranteed by the 

Constitution of India. All the applicants are 

presently seiving as Draftsmen Grade-Il under the 

Director, Survey of India, N.F. Circle, Shillong in 

the revised pay scale of Rs. 50008000/-. 

contd...p/6 

L. 



( 6 ) 

4.2. 	That the applicants pray that since the 

subject matter and reliefs sought for are common in 

this application therefore permissionp be granted to 

move this application jointly by 63 applicants. 

4.3. 	That the applicants initially entered into 

the service under the Respondent Nos. 2 and 3 as Topo 

Trainees Type B ( in short T.T.T.B) Draftsmen. The 

requisite qualification for the post of T.T.T.B. 

Draftsman was initially Matriculation with mathematics, 

which is now amended and after amendment the educational 
I-' 

qualification i.s. now required 1pre-University with 

mathematics. in the Department of Survey of India 

T.T.T.B. Draftsman required, two years training, out 

of two years one year training is imparted in the 

Circle Office/egional Office and another one year is 

required to be imparted in the Training Institute at 

Hyderabad. The pay scale of the T.T.T.B. Draftsman 

s. 260-430 per month. After completion of T.T.T.B 

Training the applicants are required to apear for 

\.classificatthon test and after passing the said test 

they are treated as Draftsman Gr. IV and used to place 

1 	in the scale of pay of Rs. 260-430 ( Revised 975-1540) 

I and thereafter on completion of 3 years service in 

Draftsman Or. iv applicants again appeared theoritical 

and practical tests conducted by the Department for 

1 	upgradation to Draftsman Gr.iiI and thereafter on 

contd....p/7 
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completion of 2 years of service as Draftsman Gr.III 

the applicants are again required to appear in the 

theoritical test and supervisory level test conducted 

by the department for upgradation to the post of 

Draftsman Gr.II. Be it stated that Gr.III Draftsman 

H 	and Grade II Draftsman in the Survey of India by Ilird 
A 
/ 	Pay cornmissionmerged together and placed in the 

H ( 	 scale of Rs. 330-560. However thereafter the 

H 	Government granted the pay scale of Grade III Draftsman 

Rs. 330-480 and Grade II Draftsman were placed in 

the pay scale of Rs. 425-600 ( revised pay scale of 

. 1350-2200). 

H 	44. 	That the applicants beg to state that in 

H 

	

	the Survey of India after recommendation of the lind 

Pay commission the present applicants were in the pay 

scale of Rs. 205-280 prior to 1.1.1973 and they were 

placed in the scale of Rs. 330-560 based on the 

recommendation of the III Central Pay Commission. Be 

H 	it stated that the Ilird Central Pay Commission merged 

H 	category III & II draftsman in the same pay scale of 

Rs. 330-560. However, Government granted the pay scale 

of Rs. 330-480 for Grade III Draftsman and the pay scale 

of Rs. 425-600 for the Grade II Draftsman although the 

TUrd Central Pay Commission recommended in para 81(lii) 

of Chapter 14 of its report relating to replacement of 

scale of Rs. 330-560 to Rs. 425-700. However the Survey 

H 

	

	of India granted the aforesaid pay scale of Rs. 330-480 

and 425-600 to the category III and II Draftsman in the 

H 	 contd...p/8 
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Survey of India respectively. The scale of Rs. 425-600 

granted to the Draftsman Gr.II were placed in the 

corresponding revised scale of Rs. 1350-2200 by the 

111th Central Pay Commission. 

	

4.5. 	That the applicants beg to state that in the 

survey of India Draftsman in the initial grade are 

known as T.T.T.B. Draftsman i.e. call initial Grade 

having the scale of Rs,60-430 and after completion 

of 5 years of service in the pay scale of Rs. 260-430 

( 
including two years of training) the draftsman are 

used to be upgraded in the cadre of r.in Draftsman 

in the scale of Rs. 330-480 and treated them as Draftsman 

Gr.III•. Thereafter xftxx again on completion of 2 years 

of service in the cadre of Gr.III Draftsman they are 

used to be upgraded to the post of Draftsman Gr.I1 in 

the pay scale of Rs. 425-600 revisdd pay scale of 

Rs. 1350-2200 and thereafter next promotion in the 

cadre of Division I Draftsman used to be considered 

on the basis of All India combined seniority list of 

Draftsman Gr.II. Therefore there is hardly any chance 

for all the r. II Draftsman in the department of 

Survey of India for further promotion. AS a resul.t the 

scope of promotion/upgradation is very limited for the 

Draftsman working in the Survey of India under the 

Ministry of Science and Technology. 

	

4.6. 	That the applicants beg to state that the 

Government of 1ndia agreed to revise the scale of pay of 

contd. . .p/9 
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the Draftsman Gr.I,II and III of the Central Public 

Works Department following an award of Board of 

Arbitration as follows : 

ORIGINAL SCALE 
	

REVISED SCALE 

Draftsman 
	Rs. 425...700 
	 Rs. 550-750 

Grade I 

Draftsman 
	Rs. 3 30-560 
	 Rs. 425-700 

Grade II 

Draftsman 	 Rs.260-430 	 Rs. 330-560 

Grade III 

This benefit of revision of pay scale was given 

notionally with effect from 13.5.82 and actual benefit 

being allowed with effect from 1,11.83. The staff side 

in the National Gouncil of Joint consultative Machinery 

requested for pay parity and similar benefit which was 

granted to the CPWD Draftsman for extension of the same 

to the Draftsman of other Central Offices, and on 

the basis of that request Govt. set up a committee of 

National Courjcil ( 
Joint Consultative Machinery) to 

consider the request of the staff side and finally 

agreed and recommend to extend the similar benefit 

of revised pay scale to the Draftsman Gr.I,II, and III 

under all Govt. of India Offices vide Office Memorandum 

No. F.5(59) -. 111/82 dated 13.3.84 issued by the 

Ministry of Finance, Govt.of India, Department of 

Eenditure and granted the benefit notionally with 

effect from 13.5.82 and actually benefit was allowed 

with effect from 1.11.83. 

contd .... p/10 
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However, this benefit was extended only to 

the Draftsman in other Central Govt. offices provided 

their recruitment qualification were simiar to those 

prescribed in the case of Draftsman in CoP.W.D. The benefit 

of office Memorandum dated 13.3.84 was not extended to 

the present applicants. 

A copy of the Of Lice Memorandum dated 

13.3.84 is annexed as Annexure - 1. 

4.7. 	That after the issuance of the office Memorandum 

dated 13.3.84 Draftsman working in many Central Govt* 

offices were excluded from the benefit of the Office 

Memorandum dated 13.3.84. Therefore staff side of the 

National council ( Joint consultative Machinery) further 

requested the Government of India to extend the benefit 

of revised pay scale which was initially granted through 

office Memorandum dated 13.3.84 in the other Central 

Govt. of f ices irrespective of their recruitment qualifi-

cation and also demanded to extend the benefit with 

retrospective effect notionally from 13.5.82 and actually 

from 1.11.83. 

The Govt. of India vide Office Memorandum 

No. 13(1) -IC/91 dated 19.10.94 issued by the Government 

of India, Ministry of Finance, Deptt. of Expenditure 

whereby Govt. of India extended the benefit of revised 

pay scale which was initially granted through Office 

Memorandum edated 13.3.84 to all the Draftsman Grade I, 

II and III and in all Govt. of India offices irrespective 

of their recruitment qualification. The relevant 

contd. . . spill 
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portion of the Office Memorandum dated 19.10.94 is 

reproduced below : 

2. The president is now pleased to decide 

that the Draughtsrnan, Grade I, II and III in 

0ffices/DepartmeflS of the Government of India 

other than in cPWD may also be placed in the 

scales of pay mentioned above subject to the 

following : 

7 years Minimum period of service for 

placement from the post carrying 

scale of 975-1540 to Rs. 1200-3040 

(pre-revised RS. 260-430 to 330-560) 

Minimum period of service for 

placement from the post carrying 

scale of Rs. 1200-2040 to Rs.1400-

k300  ( ore-revised Rs. 330-560 to 

Rs. 425-700). 

Minimum period of service for 

placement from the post carrying 

scale of Rs. 1400-2300 to Rs,1600-

2660 (pre-revised Rz, 425-700 to 

Rs. 550-750). 

5 years 

4 years 

3. once the Draughtsman areplaced in the 

regular scales, further promotions could 

be made against available vacancies in 

higher grade and in accordance with the 

normal eligibility criteria laid down in 

the recruitment rules. 

contd.. .p/12 
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4. The benefit of this revision of scales of 

pay would be given with effect from 13.5.1982 

notionally and actually from 1.11.1983. 

The above scheme and revision of pay scale laid down in 

para 2 of the Office Memorandum dated 19.10.94 formulated 

to place the working Draftsman of other Central Govt. 

offices other than the Draftsman working in C.P.w.Ds 

with the intention to replace them in abetter pay scale 

with better service condition like the Draftsman of C.P.W. 

ID. Therefore condition of particular working period is 

also laid down in paragraph 2 of the said 0.M. to replace 

the Draftsman in higher pay scale on expiry of prescribed 

working period such as 7 years, 5 years and 4 years 

respectively in the respective grade. After publication 

of this g.M. dated 19.10.94 the Govt. of India, Ministry 

of Science & Technology, Deptt. of Science and Technology 

vjde their letter No. 1-12/93 cdn dated 11.11.94 issued 

the same letter dated 19-10-94 addressing the surveyor 

General of India Mathibarkala Estate, Dehradun wherein 

it was stated that the 0.M. dated 19.10.94 was forwarded 

for revision of pay scales of Draftsman of Grade 1,11, 

and III in all GoVt. of India offices on the basis of the 

award of the Board of Arbitration in the scale of C.P. 

W.D. for information, guidance and necessary action. 

But surprisingly the Surveyor General of India did 

not take any action as regar implementation of 

O.M. dated 19.10.94. AS such the present applicants 

ofltd ... p/13 
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were sought to be deprived of their legitimate claim 

for pay parity with the Draftsman working in other 

Central Govt. offices. The non-implementation of the 

0.M. dated 19.10.94 resulted indiscrimination and 

the action of the respondents was violative of Article 

14 and 16 of the Gonstitution of India. 

A copy of the 0.M. dated 19.10.94 and 

letter dated 11.11.94 are annexed herewith 

and marked as Annexures - 2 & 3 respectively. 

4.8. 	That the Draftsman working in the Survey of 

India are entrusted with very high standard of drawing 

works, and compilation of Maps and Cartograpy scribing 

and they are required to carry out topographical drawing 

on various skills covering the whole country. The 

topographical maps, topographical thematic maps, guide 

maps, tourist maps, state maps, three dimensional 

plastic relief maps and other project maps are generally-

prepared by the Draftsman of Survey of India. These 

maps are important and useful for defence and all 

other Ministries, State Govt* as well as for educational 

purposes and for map users/readers in general. All 

the above maps are prepared by the fair drawing or 

cargographic scribing techniques. The fair mapping in 

both the methods used are mainly carried out by the 

Draftsman in the Deptt. after completion of the field 

work. The fair mapping is allotted to the Circle drawin 

contd...p/14 	1. 
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offices of the Deptt. hence right from the compilations 

drawing to final proof stage of any map, the main job 

of preparing original for printing and publishing is 

carried out by the Draftsman of survey of India. The 

map under preparation is to undergo the following 

various stages in the hands of the Draftsman. 

Projection 

plotting of Control Points 

Compilation ( where necessary) 

Mosaicing 

Drawing/cartographic scribing/plastic 

relief mapping. 

Drafting of technical correspondence with 
the local Governments, the Deputy Director 
General of Mi'itary Survey (G.S.G.S.), 
Ministry of Defence and Ministry of External 

Affairs and Other indentors. 

Praparation of History Sheets and Publication 
Instructions. 

Examination of preliminary proofs and 
preparation of ancillary originals etc. 

( i.e. Grid, colour separation Guides,Shade 
originals etc.etc. ). 

Examination/preparation of Final P.O.PS; 
ascertaining the correctness of the External/ 
International Boundaries and the Coast line 
with the available records and CircularS etc. 

Preparation of area Statements, and submission 
of area figures of Indian States/Union 
Territories for each Census of India. 

110 serutiny of all such maps containing Exterflal/ 
International Boundaries and coast line 
published by the private agencies. 

Besides the above a DraughtSrflafl has to 
prepare the publications used in the Department 
including all cherts, Indexes, Hand Books etc. 

A DraughtSrflafl has to have a very high standard 
of technical knowledge also of prinbing & 
publishing of all kinds of maps and basic 
knowledge of field work. This is being confirrnec 
by the Circle Offices by means of Trade Tests 
periodically. 

I 	contd...p/lS 

(rr, 



J 

( 15  ) 

	

14. 	A &aughtsman has to prepare and supply data 

for gazetters published by the Govt.of India. 

At the time of recruitment the basic qualifi-

cation for a Draughtsrnan is Intermediate with Mathematics. 

After recruitment the Draughtsman are subject to two 

years of a very high regular standard course of training 

at Survey Training Institute, survey of India, Hyderabad 

encompassing all the duties required of a Draughtsrnan 

enumerated above. They are practically trained in the 

use of11 tWe instruments required of a Draughtsman are 

sophisticated. Its blades/needles are to be prepared 

by Draughtsman concerned according to line weights. 

For this, specified training is being given at Survey 

Training Institute, Hyderabad. Draughtsman not only 

from other departments of our States & Central Govt. 

are sent for training/courses to Survey Training 

Institute, Survey of India, Hyderabad but also from 

abroad, e.g. sri Lanka, Nepal, Bhutan, Africa and Iran 

etc. 

For systematic processing of the job mentioned 

in paragraphs 1 to 13 above, the draftsman of the 

following grades are employed : 

	

7 	1. 	Draughtsman( Cartographic) Grade i (After 

completion of the training) of two years and 

after passing the prescribed tests. 

Draughtsman Grade III ( After completion of 

3 years by trade test & subject to qualify). 

Draughtsman Grade II (After completion of two 

years by trade test and subject to qualify). 

L:Z:d* . 9p/16 
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4. Draughtsman ( Cartographic) Division I 

(By D.P.C. on vacant posts). The only 

promotion one gets after 30-33 years of 

service. Trade Tests are not promotion as 

per Govt. of India's letter No.F. No. 10(1)1 

E-.III/88 Govt. of India, Ministry of Finance, 

Deptt. of expenditure, New Delhi dated 13th 

September , 1991 in para 2 (C). 

It is, further to sy that the Draughtsman of 

Survey of India employed in various kinds of map 

making, in which fair drawing/cartographic, scribing 

requires a high class of accuracy, consistency, unif or-

mity and achieving the highest standard of precision 

mappoing. 

Therefore it appears that the raftsman of 

Survey of India, the present applicants not only 

performing the similar nature of work like Draftsman 

of cPWD of the corresponding grade rather discharing 

the very high standard of drawing work which cannot be 

equated with the Draftsman of any other department 

of the Central Govt. Offices. Therefore the present 

applicants deserves rather a higher pay scale than 

the other Central Govt. Offices Draftsman working in 

the corresponding grades. Bt unforibunately the present 

applicants have been deprived of the revised scale of 

pay whic h was granted to the CPD Draftsman long back 

following the award of Board of Arbitration. The non-

extension of revised pay scale to the present applicants 

contd. . .p/17 
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had violated the principles laid down in Article 14 and 

16 of the Constitution of India. 

4.9. 	That the present applicants declare that they 

are performing similar nature of work which are being 

performed by the Draftsman Gr. H in the cPWD. Therefore 

they are also entitled to the benefit of revised pay 

scale granted under O.M. dated 19.10.94 issued by the 

Ministry of Finance, Govt. of India, Department of 

Expenditure. 

	

4.10. 	That the Survey of India is the National 

survey and Mapping organis ation of our country under 

the Ministry of science & Technology and is the thidest 

Scientific Department of the Govt. of India. It was 

set up in the year 1967. This is the only organisatiofl 

for preparing the maps of land surveys of India and 

abroad. Therefore the present applicants who are working 

as Draftsman Gr.II should not be deprived from the 

benefit of extension of revised pay scales which was 

granted to other similarly situated Draftsman working 

in other Central Govt. Offices. 

	

4.11. 	That the applicants beg to state that O.M. 

dated 19. 10.94 issued by the Govt. of India, Ministry 

of Finance during the Pendency of their representations 

which were addressed to the Surveyor General, Survey of 

India, Dehradun. Therefore it appears that applicants 

as rega:d their entitlement for placing them in the 

scale of Rs. 425-700 is covered vide Govt. of India's 

letter dated 11.9.87 as well as also covered under the 

A coritd...p/l8 
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ON dated 19.10.94 issued by the Ministry of Finance, 

Govt. of India to provide the better service career, 

The applicants further beg to state that the O.M. dated 

19.10.94 provided better future prospects to the 

applicants who are similarly situated like Draftsman 

in CPWD as well as Draftsman of Ordinance Factory 

although they are also covered under the O.M. dated 

19.10.94 but for further advancement in the service 

career of Draftsman Grade II O.M. dated 19.10.94 ought 

to have been implemented, in respect of the present 

applicants with immediate effect with all consequential 

monetary benefits. 

But surprisingly the respondents did not take 

any steps for extending the benefit of 0.M. dated 

19. 10.94 and in such compelling circumstances the present 

applicants approached this Hon'ble Tribunal through 

O.A. No. kxS& 135/95 which was disposed of by this 

Mon'ble Tribunal on 20-7-95 with the direction to the 

Respondents to consider and mtki decide whether the 

benefit of the revised pay scales should be extended 

to the applicants. The applicants were given liberty to 

approach this Hon'ble Tribunal if the decision of the 

Respondents 	went against them. The Respondents 

thereafter issued the Order No,SM/06/001/95 dated 31.1.96 

rejecting the claims of the applicants for grant of 

revised pay scale. Situated thus, the applicants again 

approached this n'ble Tribunal, challenging the 

validity of the impugned letter dated 31.1.96 through 

contd...p/19 
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O.A. No. 52/96. It is relevant to mention here that 

the present respondents, by the above order had come 

to the conclusion that the benefit of the O.M. dated 

19-10-94 cannot be extended to the Draftsman of 

survey of India on the ground that their qualifications 

of recruitment tere not similar with that of the 

Draftsman of the CPWD or other Departments and also 

on the ground that the scope of promotion were not 

similar with that of the Draftsman of the CPWD, their 

type and nature of works, duties and responsibilities 

were not similar with those of the Draftsman under 

the CPWD and also concluded that the applicants' pay 

structure had not been and was not atpar with the 

pay structures in the cPWD or other Organisations. The 

respondents in other words vehemently contested the 

O.A. No. 52/96 and the said 0.A, was ultimately decided 

by this Hon'ble 1ibunal on2-9 with the following 

Loris and directions : 

En our view under the facts and the 

ircurnstances stated hereinabove the terms 

)f the aforesaid 0.149 dated 19.10.1994 are 

applicable to the applicants. Accordingly, 

e set aside the impugned order No. 4/06/001/ 

5 dated 31.1.1996. Further, we direct the 

respondents to place the applicants in the 

Bcale of pay of Rs. 425-700 (Pre-revised)/ 

1400 - 2300 ( revised  ) in the manner 

stipulated in the O.M. No. 13(1)-Ic /91 

contd.. .p/20 
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if 

if 

dated 19-10-1994 and allow them to draw 

pay in the scales with effect from the 

date applicable in the case of each 

applicant respectively. This shall be 

complied with by the respondentS within 

3(three) months from the date of receipt 

of this order by Respondent No.3. The 

Respondents shall also allow the consequential 

benefits provided in para 3 of the O.M. dated 

19-10-1994 mentioned above tkzxkkR to the 

applicants. 

The application is allowed in 

terms of the above directions. No crder 

as to costs. 	 I'  

Copy of the letter dated 31.1.96 and 

copy of the judgment and order dated 

17.7.97 are annexed herewith and are 

marked as Anflexures-4& 5 respectively. 

4.12. 	That it is stated that the Respondents 

being dissatisfied with the judgment and order 

dated 17.7.97 preferred an appeal before the Hon'ble 

Gauhati High court under Article 226 through Civil 

Rule No. 4733/97, however, the Hon 'ble Gauhati High 

Court ce-m-d- the Judgment and order of this 

Hon'ble Tribunal on 31-7-99 w  Ehe Respondents being 
4- jJL 

dissatisfied with the judgment and order 

dated 31.7.99 preferred a special Leave Petition 

before the Hon'ble supreme Court through SLP to 

Appeal (Civil)2000 cc 2082/2000. The Hon'ble supreme 

Court also was pleased to dismiss the said Appeal 

contd...p/21 
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after condoning the delay in filing the same and 

thereby upheld the judgment and order dated 17.7.1997 

passed in o.. No. 52/96 and 31.7.99 passed by the 

Hon'ble High Court in Civil Rule No. 4283/97. 

copy of the judgment and order dated 

31.7.1999 passed by the Hon'ble High 

Court and the Order dated 31.3.2000 

passed by the Honble Supreme court 

are annexed hereto and are marked as 

Annexures- 6 & 7 respectively. 

4.139 	That it is stated that even after the Hon'ble 

<7 	
Supreme Court order dated 31. 3.2000 passed in the SLP 

( 	preferred by the Respondents, Union of India, confirming 

the judgment and order dated 17.7.97 passed by this 

Hon'ble Tribunal the same was not implemented by the 

/ 	Respondents Union of India and in such compelling 

circumstances the present applicants finding no 

other alternative filed a contempt Case against the 

Respondents through CP No. 3/2000. However after 

receipt of the notices and after long persuation the 

jument and order of the Mon'ble Tribunal dated 

17.7.97 passed in O.A. No. 52/96 was partially 

extended to the present applicants. 

contd. 
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The period of 5 (five) years service for 

placement from the post carrying scale of Rs.1200-

2040 to Rs. 1400-2300 ( Pre revised4 Rs. 330-560 

to Rs. 425-700) 	-n calculated by the 

Respondents taking into consideration the initial 

5 (five) years, service in the 2(two) grade combined 

service i.e. in the Grade III & Grade II Service 

on the pay scale of Rs. 330-480 and Rs. 425-600. 

?ccordingly in terms of the instructions issued 

under letter No. sJsi/04/010/2000 dated 16.10. 2000 

and also in term of Survey-or General of Indi&s 

letter bearing No. F.2- 2308/1196-B(TRS) dated 

27.3.2001, the behefit of revised scale under 

Para 2(b) of O.M. dated 19.10.94 has been extended 

to the present applicants with arrear monetary 

benefits. 

/ 

Copies of the letter dated 16'10.2000 

and letter dated 27.3.2001nnexed 

hereto and are marked a ,2nexures-8 & 9 

respectively. 

4.14 	That it is stated that in the judgment 

and order dated 17.7.97 passed in O.A. No. 52/96, 

the Hon'ble Tribunal also directed the Respondent 

No.3 to grant all consequential benefit in terms 

of Para 3 of the O.M. dated 19.10.94. 

That your applicants after receipt of the 

benefit of revised scale of pay in terms of Para 

2(b) of 0.M. dated 19.10.94, approached the 

contd .... p/23 
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Respondents for grant of revised scale of pay 

contained in Pars 2(c) of the aforesaid Office 

Memorandum dated 19.10.94 of the Government of India, 

Ministry of Finance, Department of Expenditure, New 

Delhi on the ground that they havè attained elegibility 

as per condition laid down in para 2 (c) of Office 

Memorandum dated 19.10.94. All the applicants submitted 

individual representations addressed to the Surveyor 

General of India, Dehradun , though Proper Channel 

on 6th June 2001, the contents of all the individual 

representations are same, in the said representations 1  

the applicants inter alia prayed for grant of higher 

scale of pay of Rs. 550-750 corresponding revised 

scale of Re. 1600-2660 ( iVth cPc) and further revised 

corresponding pay of Re. 5500-9000 as per (Vth cPc). 

It is categorically stated by the applicants 

in their representations that they have acquired the 

required eligibility as per Office Memorandum dated 

19.10.94 for grant of higher revised scale of pay 

of Rs. 550-750 0  in terms of Para 2 (c) of Office 

Memorandum dated 19.10.94. 

A copy of the representation dated 

is annexed hereto and is marked as 

Annexure- 10. 

4.15. Most surprisingly the Surveyor General of 

India vide his letter bearing No. E_Z_12553/1196-B-

TR Sharina dated 1st augUst 2001, has rejected the 

contd.. .p/24 
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prayer of the applicants for extension of benefit of 

revised higher scale of pay in terms of Para 2(c) of 

Office Memorandum dated 19.10.94 on a very vague, 

untenable and flimsy ground without application of 

mind and the order has been passed in a very 

arbitrarY manner, without looking into the contents 

of the Office Memorandum dated 19.10.94 issued by 

the Goverrent of India, Ministry of Finance, 

Department of Expenditure, New Delhi and on that 

score alone the impugned order dated 1.8.2001 is 

liable to be set aside and uashed* 

copy of the impugned order dated 

1.8.2001 is annexed hereto and is 

marked as Annexure-. 

4.16. 	That by the Office Memorandum dated 19.10.94 

issued by the Govt.of India,MifliStrY of Finance, 

Department of Expenditure desired trovide a 

better,UflifOrm_future orosreCt to all the Draftsman 

Grade I II and III of all Central Govt.offices 

irrestiVe of their recruineflt gualif1C2 

The O.M. dated 19.10.94 having waived 

the conditions mentioned in the OM dated 13.3.84, 

with the sole object to cover the left out 

Draftsman not fully satisfying the said conditions 

serving in other central Government offices, and 

the Central Government is obliged to grant higher 

revised pay scale in an uniform rate to 

the Draftsman working in various central Government 

Office as the present office Memorandum dated 

contd.....P/25 
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19.10.94 provides a better future prospects to the 

Draftsman Grade II serving under Government of India 

and particularly this O.M. is also beneficial to the 

present applicants who are serving in the cadre of 

Grade II Draftsman in the Survey of India, under the 

Ministry of Science and Technology. Therefore the 

present applicants are also entitled to.thebenefit of 

revised pay scale granted under O.M. dt. 19.10.94 as 

the same provided better promotional avenues to the 

cadre of Draftsman Grade II. 

4.17. 	That the applicants beg to state that the 

respondents ought to have been implemented the benefit 

of higher revised pay scale In txx=xafc e long back. 

The recent O.M. dated 19.10.94 is the improvement over 

the Office Memorandum dated 13.3.84 to extent the 

benefit of revised pay scale i.e. Rs. 425-700 and Rs. 

550-750 to all the Draftsman of different central 

Government Departments by further relaxing and waiving 

the recruitment qualification and the 0.M. dated 

19. 10.94 -s-issued for career advancement system and 

the present applicants categorically deny the 

correctness of statement made in paragraph 2 of the 

letter dated 1st August 2001 issued by the surveyor 

General of India, where it is stated that the existing 

career advancement system is better than the CPWD. 

In this connection it may also be stated that following 

the Office Memorandum dated 13.3.84 Draftsman of CPWD 

were already granted higher revised pay scale of 

Rs. 550-750 in the year 1984 with retrospective benefit 

contd...p/26 
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whereas even in the year 2001 the present applicants 

are still inthe scale of Rs. 425-700. Therefore the 

statement made in the letter dated 1-8-2001 is false, 

misleading and not based on factual position. Therefore, 

the letter dated 1-8-2001 issued by the surveyor General, 

of India is liable to be set aside and quashed. 

The applicants state that the 0.M. dated 

19.10.94 has taken care of further advancement in service 

career of Draftsman Grade II in the ZKZN manner 

provided therein.. Therefore implementation of the office 

Memorandtnn dated 19.10.94, at all stages is essential 

in respect of the Draftsman Gr.IX of survey of India 

fur further advancement of service career of the 

present applicants. Be it stated that if the O.M. 

dated 19-10-1994 would have been implemented in time 

in that event the present applicants would have readily 

fitted in the present scheme of revised pay scale 

issued under OeM. dated 19.10.94. 

4.18. 	That the applicants beg to state that 

they are similarly situated like the other Draftsman. 

Qrade II of different central Govt. Offices including 

the Draughtsrnefl Grade II of cPWD and DraughtSmefl of 

ordinance Factory and as such they are entitled to be 

placed in higher scale of Rs. 550-750/- and correspond-

ing revised scale of pay. Therefore, in view of the 

facts and circumstances stated above the present 

applicants are entitled to be placed In the pay scale 
41 

of Rs. 550-750/- in terms of O.M. dated 19.10.94. 

contd. . .p/ 27  
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It appears that the latest O.M. dtd. 19.10.94 is 

applicable considering the same have provided better 

promotional aspects and moreover as the present 

applicants of survey of India rather entrusted with 

more complicated nature of works then the Draughtsmefl 

Grade ii working in any other organisation of the 

Central Govt. as Draftsmen having same status. Therefore 

the Respondents be directed to place the present 

applicants in the revised pay scale of Rs. 550-750 

per month in terms of Office Memorandum dated 19.10.94. 

4.19. 	That it is stated that the benefit of the 

Office Memorandum dated 19.10.94, to the extent of 

Para 2(b) has already been granted both present 

applicants following direction of this Hon'ble Tribunal 

passed on 17.7.97 in o.a. 52/96 which is also confirmed 

by the Hon'ble Gauhati High Court as well as by the 

Hort'ble Supreme Court when the judgment of the Hon'ble 

Tribunal was carried on appeal by the present 

respondents. 

It is relevant to mention bere that this 

Hon'ble Tribunal while deciding the issues involved 

in O.A. 52/96 it categorically rejected the 

contention of the Respondents that the applicants 

are not entitled to the benefit of the revised scale 

of pay in terms of Office Memorandum dated 19-10-94 

and it was ultimately held by this Tribunal that the 

present applicants were entitled to the benefit of 

corztd...p/28 
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para 2(b) of Office Memorandum dated 19.10.94 and 

accordingly the applicants have now been fitted in 

the xzxkc±xz pre-revised scale of Rs. 425-700* 

once the applicants have already been fitted with 

the scheme of 19.10.94, there is no justifiable ground 

to deny the further benefit of revised scale of pay 

of Rs. 550-750, in terms of Para 2(c) of 0.M. dated 

19.10.94 of the same memorandum, and the benefit 

of the same cannot be denied on the alleged ground 

that the posts of Draftsmen I are fixed post and also 

on the alleged ground that promotions are made 

available only against existing vacancies. It is 

ought to be mentioned here that once a schne for 

upgradation of pay scale is accepted by a particular 

department or respondents and is partly implemented, 

there is no cogent reason to deny further benefits 

of revision of scale of pay under said memorandum 

to the present applicants. Therefore, the impugned 

letter dated 1st August 2001 is liable to be set 

aside and quashed. 

4.20. 	That it is a fit case for the Hon'ble 

ibunal to interfere with and to protect the rights 

and interest of the present applicants by issuing 

appropriate direction to the Respondents to grant 

higher revised scale of pay of RS. 550-750(Pre-revised) 

corresponding to Rs. 1600-2660 ( as per IVth cPC) 

and Rs. 5500-9000 ( as per VthCPC) in terms of Para 

2 (C) of Office Memorandum dated 19-10-94 with all 

consequential benefits including arrear monetary 
fl 	

benefits to all the applicants with immediate effect. 

contd..p/29 
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4.21. 	That this application is made bonafide 

and for ends of justice. 

5. 	 Grounds for relief(s) with legal provisiofl! 

5.1 	 For that the applicants have acquired a 

valuable and legal rights as well as attained the 

eligibility for grant of benefit of higher revised 

scale of pay of RS. 550-750 (Revised) in terms of Para 

2(c) of O.M. dated 19.10.94 issued by the Govt.of India, 

Ministry of Finance Department of Expenditure,New 

Delhi in view of the judgment and order dated 17.7.97 

in OA 52/96 and upheld by the Hon'ble High Court and 

the Apex Court. 

592. 	 For that this Hon'ble Tribunal has already 

held in the judgment and order dated 17.7.97 passed in 

oA 52/96 that the present applicants are eligible and 

entitled to the benefit of the revised scale of pay 

in terms of the scheme issued under Office Memorandum 

dated 19.10.94 by the Government of India. 

5.3. 	 For that the decision of the RespondentS 

rejecting the prayer of the applicanS for grant of 

benefit in terms of Para 2(c) of Office Memorandum 

dated 19.10.94 communicated under the impugned letter 

dated 1.8.2001 is arbitrary, unfair and illegal and 

the same is violative of Article 14 of the Constitution 

of India. 

5.4. 	 For that the present applicants has 

already been fitted in the scheme of upgradatiofl of pay 

scales issued by the GoVt.of India under of floe Memo-

randum dated 19.10.94 and the same has been implemented 

contd... .p/30 
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after found the applicants eligible for such 

benefits, therefore, other benefits provided in the 

same scbe cannot be denied to the present applicants. 

5.5w 	For that the scheme of 19.10.94 has been 

issued by the Govt.of India for providing better 

service prospects and uniform pay scale to all the 

Draftsmen working all other Govt.of India Offices 

who were'not covered earlier under the O.M. dated 

13.3.84, and the applicants have acquired eligibility 

as a laid down in para 2(c) of O.M. dated 19.10.94. 

5.6. 	For that all other similarly Draftsman 

working in other Govt.of India Offices have already 

been granted the benefit of revised pay scale 

contained in Para 2(c) of O.M. dated 19.10.94,and 

as such denial of the same pay scale is violative 

of Articles 14 and 16 of the Constitution of India. 

5.7. 	For that the decision of this Honble 

Tribunal regading entitlement of the higher scale to 

• the applicants provided in the Para 2(b) of O.M. 

dated 19.10.94 has also been confirmed by the 

Hon'ble Gauhati High Court as well as by the Hon'ble 

supreme court and as such denial of the further 

benefit of the scheme to the present aoplicants also 

amounts to violation of the scheme dated 19.10.94 as 

well as the Hon'ble Tribunal's Judgment and Order 

passed in O.A. No. 52/96. 

5.8. 	For that den]. of benefit of revised scale 

in terms of Para 2(c) of O.M. dated 19.10.94 on the 

contd... .p/31 
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on the alleged ground that there are fixed quota/ 

posts for promotion to the cadre of Draftsman DV-j 

in the Ministry of Science and Technology is not 

suta,inab1e. in the eye of law in the face of Office 

Memorandum dated 19-10-94 issued by the Government 

of India, ministry of Finance Department of Expenditure0 

Details of remedies exhausted 

That the applicants state that they have 

no other alternative and efficacious remedy that to 

file this application. 

Matters_notreviousfiled_orpendith 

The applicants further declare that they 

had not previously filed any application, Writ 

Petition or Suit regarding the matter in respect of 

whiôh this application has been made before any court 

or any other authority or any other Bench of the 

Tribunal nor any such application, Writ Petition or 

suit is pending before any of them, 

Reliefs sou9t for: 

Under the facts and circumstances stated 

above, the applicants humbly pray that Your Lordships 

be pleased to grant the following reliefs. 

8.1 	That the impugned order issued under letter 

bearing No.E-2-12553/1196-B-TR Sharrna dated 1st 

Iugust 2001 be set aside and quashed. 

contd. .p/32 
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8.2. 	That the respondents be directed to grant 

the revised higher pay scale of Rs. 550-750 (Pre-revised) 

corresponding to Rs. 1600-2660 ( as per Ivth CPC) 
- 

and further revised corresponding Scale of pay of 

Rs. 5500-9000( As per Vth CPc) with all cnnsequential 

benefits including arrear monetory benefits, in terms 

7 

	

	of direction conta&ned in Para 2(c) of O.M. dated 

19-10-94 issued by the Govt.of India, Ministry of 

7 	Finance, Department of Expenditure; to the applicants. 

8.3 	To pass any other order or orders or 

direction to grant adequate relief to the applicants 

as the Hon'ble Tribunal may deem £ it and proper. 

8.4. 	Costs of the application. 

9. 	Irmorderayed for 

Pending disposal of this application 

Hon'ble Tribunal be pleased to make an observation 

that pendency shall not be a bar for the Respondents 
-3 

to grant higher pay scale to the ppplicants. 

10. 	This application is filed through Advocates. 

11. 	Particulars of the I.p.o. 

I.P.O. No. 

Date of Issue 

Issued from 	! G.P.O. .Guwahati 

Payable at 	G.P.O. ,Guwahati 

12. 	Listof enclosures 

As stated in the Index. 
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I., Shri Tulsiram Sarma S/o Late Hari Prasad Sarma., aged about 52 

jorking as a Draftsman grade II in the office of the 

•director.,Survey of India.,North eastern circle., Shillong,do hereby ,  

verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true 

to my knowledge and those made in Paragraph 5 are tie to my legal 

advice and I have not suppressed any material fact 

2002. 

And I sign this verification on this the 	da 

bloom 
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II 	R9330...560 -. 	s. 425'..700 Draught3man Credo Ii 	?.260..430 

!- 330-560 

2. 	- The Prc33jdent in fl scales of pay 	
ow ra Doprtynent of the CoVerflfl 	
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ANNExuitss 	

j 
A  

No. 13(1),IC/91 
 

Government Of India 	 \Jf U 
Zinistry Of,Pjø 

New.DeThj the 10 Oct.1994 
• 	 FIci MM0RAUDJ 

Subject & Revjsjon of pay ocales qfDraught,ame fl Gradø IXX and III in all Government of IndiR Of fces on the 
.:bjs of the Aqard of Board of &bjt.retjon in the 
icae of Central public Works Dpartmet. 

The undersigned is directed to refer to this 
Departy•3 0.M. No, P(59)E,Iy/e dated13.3,84 on the 
subject ment1on above and tosay that a Corite 2 ationa1. Coi1 (ci) 	 of the 

wa net up to conjcer the request of the Staff side that the foLlowing 3cAle.j of pay allowed to the btaughtsman. Grade I II and III working in CWD o basio of 	w the 'rd of Board of Arbitratj 	
n 

the may be to rauohtsmen Grade i, ii, & 	 xtend 
irei of their recitrnQnt(fla1if1catofl ill Goverrjtønj- " - ••,--.•---...•--•--.--------____ 	 -.- - 

Original 	.Revivad scala on the 
haj of the .Aard 

425.-700 	550.-70 

425-loo 
260430 	330-560 

2 0 	The 1 rejcent is now pleaecj to dojcie  Drauqh0 Grude I, I rnd lIZ in 	
that 

theof the Govrrrrnont of tri&th othz 	in C' D may also be placed in the sca1e f pay mentioned aocve muject 
to the 9lling 

IUnimum poz-iod of servjce for ,  placement 	7 yarn from the post crryig sc3le of ks, 97• • 	1.540 to L, 1200.2O4O (tire-revised scale 
ks. 260...430 to ks, 330-560)0 

Minimum period of service for placemftflt 
frornthe post carrying scale of Rs. 1200- 
2040 to . 140O..30Q p.rerevjged ks, 330. 
560 to L. 25-700). 

,Hinirnwi period of oervicn, For plccOmrnt 
from the post carrying ca1 of . 1400- 

/
1 2300 to R3, 16002660. (Proevj9ed Rs. 425... 

700 to r, 550.-750, 

\ o 	S 	' 

liLt 

Draughts 	0rac]c I 

Driught,rjen Graje x 
Draughtren Grade,IIZ 

4 

PDAY 



Once the Draught8men are placed in the regular 
3ctde3, further promotions would be made against available 
vacancies in higher grade and in accordance with the 
normal eligibility criteria laid down in the recruitzDent 
rU1e3. 

The benefit of this revièionof.8cale of pay scale 
be given with etfect from 13.5,82 notion1lly and actually 
from 1 ,9110880 

Sd/ Z;YAt SUNp".R 
Under etary to the 'overnrnent of India 

To 
All initr1os/ prtmentn of the Oove - nment of 

Xndi (As per ntandard list w!thusuAl number of spare 
copies..) . 
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ANEXURE.4 

GovsFuTMENT OF INDIA • 	 MINIuy oic SCIENC: & TECFjzQI..OGy 
Department of Science Technology 
Technology Uhawan, New Delhi 

No, 1-1 2/93—C.dn 	 Date 11thNovèrnber 94 
To 

1. 	?ieyOr General of India 

flock 3, Nathibrka1a.tite 
• 	Dehrathth (us) 	248001 

2, 	The Director 'neral of Metro1oQy 
• 	I.M.D., Loihi OL3, 

New Dilhj..3.3.0003 

3 	The Drctor, 
rmo 
M30 l3ldg. DI' Block 
7th 	salt £aQk 
Calcutta..700064 

Subject s 	vi.3ion Of pay scales of. Praughtsmerk Grado 1,11 and iii in all Government of India 0ffice8 on ht basis of the Award ofBoar4o Arbitration in the case of Cent.rj. Pib1jc Worka D.partment. 
• 	

-- 	 bir, 

• 	 I im c.1irrctod to forward hero:jth a copy of Mini8try of Linance (Deptt of. kxpG1ture) 'a O.M, No, • 	13 (1).lc/9i dited the 19th October, 94 on the above 
subJect for information, guidance arz necoaatry action. 

Yours faithfully #  • 

	

Sd/... KAMIAL pJ5ft 	• • 	
• 	 Section Officer 

• 	 • 	
H. 	H 
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Annexure-4 

Government of India 
Ministry of Science & Technology 

Department of Science & Technology 
Department of Science & Technology 

Technology Bhavan, New Mohrauli Road, New Delhi-I 10016 

No. SMI06/001/95 
	

Dated 31 lJanuary,1996 

ORDER 

The Central Administrative Tribunal, Guwahati Bench, Guwahati, on an 

application filed by Shri Tulsi Sarma, Draughtsman Grade H in Survey of 

India, North Eastern Circle, Shillong and seventy seven other 

Draughtsmen in Survey of india, pass an order directing the Government 

to consider the grievance of the applicants and to take a decision as to 

whether the benefit of the revised pay scales extended to Draftsmen in 

Covemment offices other than CPWD vide Ministry of Finance Office 

Memorandum No. 13 (i)-IC/91 dated 19th October, 1994 can be extended 

to the applicants. The Government after careful consideration of the 

matter observes and makes the following order. 

The applicants have requested for implementation of the Ministry of 

Finance, Government of India Office Memorandum No. 13(l)-IC/91 dated 

19th October, 1994 extending the benefit of revised pay scales for 

Draughtsman in Government offices and Departments other than 

C.P.W.D. 

The Department has óonsidered the existing pay structure of 

'braughtsman in Survey of India (SOl), Draughtsman in Survey of India is 

a part of the topographical cadre which includes other employees like 

planetablers, topo-auxilliary, air-survey draughtsman, Survey Assistants, 

Topo-Computers, etc. The qualification for recruitment is kept as Inter-

mediate with Mathematics as one of the subjects. No candidate in the 

:Draughbman cadre at any level is required to have the qualification of 

* 
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Certificate/diploma in Draughtsmanship. Further the promotions in the 

SüTvüy of ndia from the level of Rs. 260-350, Rs. 260430, 330-480 up to 

the level of Rs. 425-600 are flexible whereas)n the promotions 

are based on functional basis against sanctioned strength at each level. In 
Survey ofia 	Draug Lsman got promotion on passing departmental 

examination after completion of fixed tenure of service and got promotion 

without linkage to vacancies at higher level. 

1 would thus be seen on the one hand the Draughtsman in Survey of India 

are not required to posses the qualification of Draughtsman for 

appointment to any level and on the other hand they get their promotion 

after fixed periodicity on passing departmental examinatiOn without 

linkage to vacancies. Accordingly, there is no comparison between 

Draughtsman in CPWD and other organisations vis-a-vis Draughtsman in 

SOl.' Again whereas the Draughtsman in CPWD and other organisations 

are required to handle varied types of draughtsmanship related jobs 

whereas the Draughtsman in SOX have confined themselves only with 

respect to Survey. The requirement in their case is knowledge of 

drawing/cartography as against draughtsmanship in other organisations. 

Thus, any order issued in respect of Draughtsman In CPWD or 

Draughtsman in other Ministries/Department or Organisation cannot 

automatically be made applicable to Draughtsmen in Survey of India of 

Draughtsman in CPWD 

The pay structure of Draughtsman in Survey of India had not been and at 

present also is not at par with pay structure for Draughtsman existing in 

other Organisations. At one stage, the employees have got higher pay 

scale through the Joint Consultative Machinery and Arbitration Award. In 

case the present Office Memorandum is considered for implementation, 

this will infringe upon the benefits already accrued to the employees of 

SOX which may not hold good. 
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6. 	The above issue have been considered carefully in the Government and it 

has not been found possible to agree with the request of the Draughtsmen 

in Survey of India for revision of their pay scales based on the Office 

Memorandum of Ministry of Finance, Govt. of India dated 19.10.1994. All 
the  licants in the O.A.No; 135/95 dated 20.7.95 flIed in the Central 

Administrative Tribunal, Guwahati Bench, Guwahati aié hereby informed 

of the above decision of the Government. 

Sd!- M.M.K.Sardana 

Shn Tulsiram Sarma, 
	 Joint Secretary to the Government of India 

Draughtsman Grade H 
North Eastern Circle, Survey of Idnia, 
SHILLONG 

Copy to the Hon'ble Central Administrative Tribunal, Guwahati Bench, 

Guwahati, Assam with reference to their order in the Original Application No. 

135/95 dated 20th July, 1995. 

Copy to the Surveyor General of India, Survey of India, Dehra Dun - 248 

Copy to Brig. P.K.Gupta, Director, North Eastern Circle, Survey of India, 

Survey of India Estate, Shillong 793001 with a request to kind deliver the copies 
of this  order to all the applicants individually in the above case. 

Sd!- M.M.K.Sardana 

Joint Secretary to the Govemn'nt of India 
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CE1'11L. 	ISTRAIYE TFUBUN/\L 	 0 

cU.FIMI BENCH 

Odna1 fiprttctfl 

Ptte of OLcr * This the (7 th July. 1997. 

• 110114RLJE 1R. JUSTICE D^NeBPaUAH v  VICP-CHAIflH)'N 
i-OiLE IiRI G.L.SML YI NE. )\X III STRAT1VE MZBEJ( 

1. Shri Tuiiwn Sharna & 0UiGr3. 

• 	 t1 the 76 apUcnt3 re,work_tiiç 3 D ftrnarL CrIX 
cr the I)ir.tor, Survey of Idi, 1orth 	trn 

(&rcie, 3hii1cg under Ministry of Scienc2 and 
Te0cmo1ogy, (,ovt. of India, flc%r• Delhi.)- 

fly Mvocate 1-Jre A.POy, Mr.J.J.Sar1r, Ir,t1.Chin-4 

1. The Sccrctary, Ministry of Science & Techonoiry 
New DrJ.h.j. 	 . 

2 • The ivcyor Gnera1, 	. 
urvCy of India, 

flock S. 11--ithibar}z1a Estate, 

3, The Director. Survey of 'India, 
North E.tern Circle, 
Shillong. 

By Advocate Mr.A.K.ChoUdhUry,Md1.C.Q.S.C. 

All the 76 applicants are Draft8ran/Dreught8 

-• 	 men Grade II under the Director. Survey of India., 

* 

	

	 North Eastern Circle, Shillong. They have been per,i- 

tted vide our order dated 9-4-96 to join in tht& 

• 	 • 	Sin1e ppuictiofl. 	 . 	 . 

2. 	The ppllcaflt8 are drawing pay in the c1e 

of pay of F 1350-2200. In this appiieatiofl they c1in 
• 	 _ 

that they .rc citit1ed to da'.7 pay in the scale of 

pay of PS. 1400'-200 which is equivalent to the prc 
0 	 , 

• 	 rcvird cr1e vf , 425-700 arid for piymCflt of 

a:rc-r nonet;-ry bonefito either in tcrts of O.M. 	
0 

5(13)-E.III/87 dated 11*01987 or Y.M.No.L3(1)'( ' • 

Thted 12-1094. In the survey of 	 Lhe 



-, 	 ------ 	
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different gzdes of Draftsman, namely: (1) Topo 
Trainee 

Type 
£3.(2) Draftsman Gr,XV, (3) Draftsman Grade iii, 

(4) Draftsman Grade xx and Drafeman 0rade Z.I 
this application we arencewithDraftJ 

In the 2nd Central Pay Corpjj53j0 the scale of pay of 

Draft sman Grade xi of Surve y  of In 205 -280 
 The 3rd Pay C im 10 10 merged Grade Ti and Grade XIX 

Draftfflian and placed them in thô scale of pay of 

~ .330_56_0/ ­'... However, later on the Goye - fltht of India 
decided by 0.M. dated 19

- 3 -77 to retained Grade xx and 
. 

Grade xii separately and placed theta in the scale of 

57 pay of 	330-480)and 	\42560Oespective1y 	a 
result of the 4th Pay Conj5j0 	he scale of pay of 
Draftsman Grade xx in the Survey of india became 
s.13502200. The scale of pay of Sen.jor Draftan in 

Ordinance Factory was also .205-28o on the basjs of 

the 2nd Pay Conijnission In the 3rd Pay 	 the 
scale of pay of Draftsman was 

placed at k.330-560. The 
D
raftsman of Ordinarce actory who were drawing fo1 

 in the scale of Paylagitated in the Courtof law against 
this scale of pay of R. 330-560. Ultimately in Civil 
Appeal NO* 312 1/81(p.sabjta and others Vs'.Unjon of India), 

the Hon'ble Supreme Court allowed the rep1acemt of the 

scale of pay by the scale of pay of Rs. 

Consequent to the judgment the Goverz -ijnent of Indi&, 

Hinistry of Finance, Dc-partm ent  of 	';pndjture issued 
• the Otuice Hemorand, 

F.UO ,5 ( 1 3)_E.XIV/87 dated 11- 9-87 

extending the benefit of the judgment to similarly 

p.aeed Draught snon in other Ministrjes/Drtmcnt8 of 

the Governnient of India to the effect that the Draught3_ 

men as were in the pay scale of R. 330-566 based on the 

recommc:ndtion of the 3rd Central Pay Cocnm1sjon may be 

contd/ 

H 

] 
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given the sa1e of .425700 notiOflal1Y from 1-9-1973 

1-9-87. In the central Public Wor 
and actually from  

	

Departrneflt() the scale of pay of 	
tsman  

on thC& Pay cis) 	
. ' 0-380. In the 3rd Pay 

• CommiSSiOn the scale of Draftsman 9rade 
II was ps,33056 0 • 	- 

The Praft5iafl of C.P.W.D. 
agitated against this scale of 

pay and according.to the Award of 
the Board ofrbitra- 

tJ.oñ the 
sa1e of pay was raised from Rs. 330-560 to 

. 425-700/-. The Government 
of India. Ministry of Finance, 

Department of cpenditUr 0  iBsued 

 

0.M.N0.F.6/59_E,1I 8 

dated 13-3 -8 4  to the 
efiect that DraughtsrflSfl Grade II in 

other 
OficC8/E0flt5 of the Government of India may 

425-700 as those of the 
also 	ve the scale of pay of 

. 

 11 

c.P.W.. provided the 	
; jficati0fl6 of Draught 

D  

Tht8 a 	8i1ar to those 

smen in these 0fficea or depa  

prescribed in the case of Draughtemen in the Central 

PubliC Works Department. The 
benefit was to be given 

notlonallY with effect 
fr 130582 and 

actual benefit 

from i1183. The staff side fuher agta 
to be allowed  

ted against the luSe of recitme 	
a1ifiCat0n placed 

rerred to 
0.14, dated 13-• The Govern 

the above 
- 

ment of India (conceded and revised 	
decision accor- 

ding to the 0fficC eorafldum No.l3(1)d/91 daed 

19101994' s a result, the Draughtsmen Gr.II in the 

0ffiCes/ 	tinent of the 
GovenIfteflt of inia other 

than CPWD. who were drawthg pay, in the 
BcalC of pay of 

33O_560/_,a150 were grted the revised scale of 

. 42500/ subject 	
laid dom in the 

0ndjti0fl relevant to Draughtefl Grade II1 

thttt 	
minjt1um period of seice for placeflt from - 

	

- 	---, 	to 	•• 	- 

the post c rrylflg scale of . 
120 o4o/_/the post tarrY 

ing the 5c1C 	14002300 	
scale of 

con tcl/ - 
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• ' 	

',. pay Rs o 33O56O to 425_700) 	s yearp) This benefit 

WAS allowed notionally with effect from 13-5-82 and 

• actually from 1-11-83. 

• 

3. 	Some of the app1icnts submittekl O.A.N0i135/95 

which was disposed of by the Tribunal on 20-7-95 with 

a direction to the respondents to consider and decide 

whether the benefit of the revised pay scales should 

be extended to the applicants. The applicant8 were 

given liberty to approach the Tribunal, if 'so advised, 

• if the decision of the respondents is against them. 
. -.-•---------------- 

The respondents thereafter had issued the order NO* 

si/06/001/95 dated 31-1-96 which is impi'gnod in the 

present Original Application No.52/96. According to 

this order the respondent8 had considered the question 

whether the benefit of the revised pay scale extended 

to the Draft8mafl in. Government' office, other than the 

C.P.v.,WdeM1ni!3trY of Finance Q.M.NO.13(1)1C/ 9 1 

dat 	19 	1994referred to above can be extended 

t 	 They had come to'the conclusion o 	applicants. • 	
. 

at the benefit of the O.M. dated 1-10-94 cannot 

• 	

• 
be extended to the DraughtarneflOfthYY_2.. 

India. on the jround that their qualification for. 

recruitment is not similar with that of the Draughts 

• men of the C.P.W.D.or other departments, the scope 

of their promotion is not similar with that of the 

• 	
. DraughtSCfl of the CPWD, their type and nature of 

works, duties and responsibilities are not similar 

• 
with those of the DraughtsTnefl under the C.P.W.D. 



1e7j-1. -•5: - 
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and their Pay structure had not bticrn and is not at pr 
With the IkAY etnjcture of Draughtsman In the cPD or 

in other Orniaoi,, 	

7 
1erd coUnsel for the applican, 

btt.ed that 
the grouz)d5 given br the respodenta in 

Support of their refusal to grant the benefit provided 
in the or.datJ 19-10-1994 to the 

appljCaflt.8 are untenable 
in View of the :tjrjatjons in 

the O.M. and that the 
app1icnts are entitled to 

the hiher pay scale of 
R, 14002300/_(Prc.1ed scale Rs. 

4 25-700) in te5 of 
the afOLesaId O.M. dat 	19-10-1994 

the learned ltddjtjoxa1 Central Ooverrljnent 5tanding Counsel. 

on the other hand, vehemently supported the impugned 

action of the respofldents 	e have heard coune1 of both 
s1des,-,e are now 

to see Whether the rejection to grant 
the benefit provided in the O.M. dated 1 9 -10-1994 to the 
applicants is at all sustainable 

5. 	At the 
Outset, we reject the pleaof the respondents' 

that 
the applicants cannot now agitate against 

the pay 
scale granted to thc as they had accepted the Scale of 

k. 425-600/ since 1977 and had never earlier sought for 
the btflefit co  

riferrecl by the O.M. dated 1-3-1984. It 1 n1a be true that 
the applicant-5 did not earlier cock relief 

from the respode5 with rc•3ard to the pay scale, 
2ut i j. 

clear that the caii.e 
of action of the aPp11cant in 1.hi 

Original Application arose after 
th O. dated. 1 9 '-lO-1994 by 

which the 

the O.H. dtc 13-3-1984 was s h5tjtut-ed by the rnin1rnij peliod of :3CtJ.e 
clauc, This reved ordet took efoct fron 

1 3 5 -
1982 notiona11 and prom 1--11-1983 actually, With - 

the i 	of. the o.i. dated 1 9- 1Q-194 the apIlints 

eOntd/ 	
H 
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are in a different situation and they were of the 

view that they could theredfter çjet. the beofit pro-

vided in the O.M. from the respondents. They sought 

for the same but their prayer was rejected by the 

respondents as per the irpugned order dated 31-1-1996. 

it is this rejection that ha given rise to the 

present OrlgIn8l Application. 

6. 	The O.M. dated 19-10-1994 is concerned with 

application of the 6cales of pay of Draughtinafl 

Grade 1,11 and III in the CPWD 

Grades of Draughtsmefl in other offices/departments. 

of 	 115~vernment of India. The applicants are Draughts 

u11 Grade II in the Survey of India, which is one of 

the offices/departments of the Government of India. 

-. 

They are drawing pay in the pay scale of P.13502200 

(pre-rovised Rs. 425-600). The questiOn in this O..A. 

is whether the applicants are entitled to draw pay 

in the écale of pay of,14OO:2300(rhi5ed 

425_700).Lthe raughtsmafl Grade II in the Survey of 

India had the 3ame pay scales as 
thc,se of .Draughtsmafl 

in other o ffi cc5/UeParttflcrt5 of the Government of 

India. For instance 1  their sca le: of pay on the basis 

of the 2nd Central Pay Co(ri1ssiOfl was 205-280 as was 

that of Sr.Draughtsrflafl in Ordinance Factory. In the 

3rd Pay Coiruilasion their scale 

since 1-1-1973 which was same with (those ofè 
- 	 -- 

Uruglitutan •1I inrthe C) and in the Ordinance.. 

Factoy in whose cases the scales had been raised 

rcn 	05G0 to s. (425-700/'. It was only in 1917 

7- 
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--'that the pay 6cale of the appLicants was raised 

to .425-600/-. Therefore, the applicants, Grade XI 

Drawjhtman of Survey of India, were in the scale 
--------------------- 

of pay of Rse 330-560/- initially and were drawing 

afi!fthesd.me pay scale as those rientioned in 

the O.M. dated 19-10-19940 The respondents seen to be 

1&ouring under a conception that the Draghtsmon_  

of the Survey of India are Inferior to or, at least, 

different from the Draughtamen in other offices! 

Dcpartrncnts of the Government of India.. Therefore, . 

according to them, the applicants, who are Dras-

iran Grade II In the Survey of India, are not entitled 

to draw pay in the pre-revised scale of ks.425-'700 

or in the reviced scale of Rs. 1400-2300/-. Hence they 

denied the ixpplicAnts the benefits granted to Draught 

&ne-n Grade II Of other offices/Departments by the 

041.datcd 19-10-1994. We are however 1  unable to agree 

' 2qIth the contentions of the respondents in this O.k. 

Tho.sofay granted by the Award of the Board... 

of Arbitration to the Draug1itsnen Grade 1,11 and XIX 

of the CPD were made applicable totheDraugbtsmefl 

Gr3e III. and ill rspectiveiy of other offiees/ 

departments of the Governmett of India, other than 

the CPWD, by LheO.M. D a ted 13-3-1984. on c,ndjtion 

that their recruitment qualifications are similar  

to those preEcribed in the ca3e of Draughtsmen in 

the CI-/l,Iyt 1ir, those ho d.td not Lu]. f Ii the 

p1tion vill zntinue to draw pay In the cores- 

pcu.uing px:e-revised sc.1es. These were the only 

conditions p1nccd in the O.H. dated.13-3-19a4 
-,----.----...--,--.--,..,- 	..... 

- 



T°  
liese conditions were done away with by the O.M. dated 

-1994. Para2 of this 0.M. dated 19-10-1994 

"2. 	Tw President is now pleased to decide 
that the .Draughtcmen Grade ),II and III in 
offices/Departments of the Government of India 
othr than in CPWD mayalsobe placed in the 
scales of, pay mentioned above subject to the 
ftotig 

Minimum, period of service for place- 7 years 
me,nt from the pOst carrying scale of 

. 	 9.75-1540 to P3. 	120O2.040(Pre-reviSed 
scale P3. 	260-430 to P3. 	3307560). 

1inirniirn period of service for placCmcnt 5 years 
from, the post carrying scale of 'Rs.. 
1200-2040 to Ps. 	14002300'(PrerCVi5ed P3. 

330-560 to Ps. 	425-700). 

(a) 

(b) 

(c) minimum periodof service for placement 4 years 
from the post carrying scale of Ps. 
14002300 to P3.16002660(PrCreVisod Ps. 
425700 to P3. 550-750)." 

The terms of the O.M. above are clear and unambiguous. 

No distinction on any grow-id whatever is made botweer 

Draughtsmèn Grade 1,11 and III of one office/departfleflt 

of the Government of India from those of another office: 

or department or CPD.The .)i srply lays down that 

minimum period of serviceih a partic'ular grade would 

determine the eliglbi.lity and e' -ntitl ctnent .to be Z laced 

In a particular pay 'scale. It is ónl' the respondents 

Who have brought into the 0.M. Interprtat ions extra-

neous to It In their efforts to deprive the applicants 

of the benefits granted by the Q.M. dated lq-10-1994'0 

This Is arbitrary and unf.Ir, The Draughtsmefl Grade II 

In CPWD x,,ho vcre ortgthally placc'd in ihe scale of 

r' of Ps©  330-560 were placed in the ci1e of Ps. 

425-700/- on the bacis •of the Award, The OM. 

I conLd/- 



states that DrauTht5rnan Gr.II in offices/departments 

of the Government of India other than in CPWD who 

were drawing pay in the c;•le of pay Rs. 330-560 ray 
	

2T 
• 	 also be pl.ced in the 3cale Ps. 425-700/-(Pro-rovjrd) 

subject to c-rtain Conditions. The Drauqhtsman Grade II 

• 

	

	 in the Survey of India were Initially in the scaleo 

payof Ps. 330-560 on the basis 

of the 3rd Pay Commiss ,ion till 1977 when theirpay 

scale was raised to Ps. 425-600/-..4n our view under 

the facts and the ci.rcurnt.ances stated herein above 

the terms of the aforesaid O.M. dated 19-10.--1994 are 

applic?hle to the applicants. Ac.cordingly, we set aside 

the iinigned order No.SM/06/001/95 dated 31-11996. 

Further, we direct the responclent8 to place the appli- 

the scale of pay of Ps._425-700(Pre-reVlsEd)/ 

• 	, 1400-2300 (revised) ,i.n the manner stip1ated in the 
:1 	 -•- 	 - 

O.M.N0.13(1)-IC/91 dated 19-10-1994 and allow then 
- 	 - - 

to draw pay in the celc3 with effect from the date 

applicable in the case of each applicant respectively. 

1'h1 5 shall be complied with by the respondents within 

3(three) months from the date of receipt of this 

order by Iep3nde11t No.3. The respondents sha.].i also 

allow the consucntial benefits provided inpara 3 

of the O.M. dated 19-10-1994 nientioned above to the 

• 	 al.tcants 0  

The app i 	ion iti a) 10wu1 in tt m of the abvc 

directions. No order as t oco3t. 

!/-Vcc CHAIRMAN 

/CP111LR (A) 

Q9A 1  

I . 	 ' 	 • 	 ( 
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lt, 	ldNl!..l 	il I'1 	'IlM 	ll 	l Jlkt 3l'l,i 	 lIrI3II iiiOi, 	1t 	i' 	3tl4TF 	S1l 	'li 	1A 

of 	of Dab 	 the 	Date 	makIng over the on which 	copy 	of Oie of npcaticb for 
Date fleed for notlfylnq 

Deto 	delivery 	the 

I lhvi requielto numbor of 
requtlte otamps and was reedy for delivery, 	copy to (ha applicant. 

clomps and follo. 
fotboo. 

2 1  cJc1r1 	
j • 	- 	 - •- ------ -- -----. 	 __________________________ 

• 	 -1 IN THE .GAUHATI HIGH COURT 

?' 	Hj (Thc High Court of hssum,Nagalan,Meqhalaya,Manipur, 

Tripura, 	Mizoram an3 Arunach.al Pra1csh) 

Civil Rule No. 4733 of 	1997 

The SecreLary, 

Ministry of Sciere & 

Technology, 	New Delhi. 

The Surveyor General, 

Survey of Inlia., 

131ock [3, 	Nathiharkala Estate, 

Dchradun. 

The Director, 	Survey of In3ia, 

• North Eastern Circle, 

ShLllonq. 

Po- titioners 

-Versus- 

Central A1ministrativc Tribunal, 

GauhElti Bench, Rajgnrh Road, 

Guwahati- 781005. 

Shr.t Tulsiram Sharma 

Shri. Satyajit Kumar Dey 

Shci Tara Prasad Kharnl 

Sh::i L.B.Pra3hai 

Shri Pradip Kurnar Neogi 

Smt. Nandita Das 

0. Srnt. Nebibora Tiewj.a 

9. Shri K.B.Gurung 

10.Sm. Pan1or Sohkhlet 

11.Srnt:. Manes Narer'n L,aloo 

12.Sbri Kajal Kuniar Bhnttacharjee 

13.Shi:i Arun Kurnar r3aiya 

 

• 

Cont) 	7/ 
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14 'rni 	Joy i Mhtkrj 

iS • Sint Shantikumarl Ghirnjrc 

• 	
16. SrnL. 	izu1i. 

/1 	 17. smt. Rckhi Mcch 

10. Shri Dhlip Kumar Dk 

19. Sm 	Mita Dsgupt 

20 • Sin(. Subhr Gupta 

• 	 21. Shri Shirnbu Singh Solankj 

27 Shri uJ1p Duti-a Chowhux.y 

Shri Donbor Sinqh Lrtng 

Shri Rinjj t Suki Biyi 

• 	: 	
• 25. Shri Prabash Paul 

Smt. Erboljne MiJw 

Smt. Spirian Khrnqj 

213. Smt. vcrymni wrjri 	• 

Smt. F'velynnnora Ryngj 

Smt. Ridkone MJ.w 

Shri C1i;unn Sinqh !Iecji 

Shri Mustaq Ahmed Swer 

Srtth. Bartilln Khyllep 

34 SmL. Arunima Dutt 

SmL. Soiina f0iirkangor 

Smt. 

• 	 37. Srnt. }1i1dlj 	Mkhjew 

30. Srnt,. Toashj Mishr 	• 

• -, 	 39. Shri 13hubneshwr Ds 

Smt. tnebbi Roy Chowzlhury 

Srn. Caroline Lamo 

Smt.Fje1js Jyrwa 

Shri R.S. Thapa 



k 

I 1/ 

O~ 

• I •;8 / 	44. Shri S.C.Roy 

4. ;hi 	RThrnnn 

46. Smt. G.ti. Shtcn 
• 	: 	

Shri B.Ds 

4. Srnt. D.Majaw 

49. Smt. R.C.Nonghri 

SO. Shri A. MnnF1n 

Shri M.M.iJmlr)ng 

Shri E., Lrtng 

Shri Durqesh Purysth; 

Km. A. Tombi.Singh a .  

Smt. S.Ghbh 

Smt. R.rbukj 

Shri B. t)ohkhrut 

Smt. M.Diengioh 

Smt. ti.A.Khrhukj 

Smt. N. 'Omrbtoncj 

Shri K.C.Ds 

• 	 62. SmL. S.Nongbsap 

Sm. Margarit,.i Swin 

Km. B.Marbinim- q 

Smt, Dipti Kr 

Smt, Rita Trfdar 

K. Kont Uonqkynrih 

• 	 60. Km. A. Dhchrjc 

Smt. Junu Srm 

Smt. E.L.Iongbri 

Shri 1\shutosh DS 

Shri Jeevin KumFjr 

Srn. M. Lyng1oh 

Conc1,.,. 



Or 

Shri 

/ 
Km. 	fli1i 

.1 Shri 

11 •.  
;hri T.K. 	tind;1. 

Of f ice of 	the D.ircor, 	Survey of 	Ini, 	h Ee.rn 

Circle, 	Ministry of si.nc 	& Techio1oqy, 	'vornn 

of 	Ini, 	Shillong. 

... 

• 	 PRTNT 

The Hon 'ble 	the 	Chtr'f 	J11 L1.e Mr. 	flrijeh 	K'tmr 

The 	}lon'ble 	tic. 	JusIi.ce 

For 	the petjtjoners- Mr. D.Sur, 	Ce.ntr1 	
.

(ovt. 	5tn1ing 

For 	th 	npnite 	pJ- tic. •A.Roy. 

tir. 	M . 

Mr • 	S .DuttF', 	A'lvoce's 

Dt 	of 	hearing:- 	29.6.1999 	S  

Dite 	of 	Juiqrncnt 	2') 	./ 	:') 

This 	Civil 	1 11,1 1 	i5 	ir:Lè. rqj I n;t 	the! 

order 	psscJ on 	17.7 .97 by the CenLr-1 A:iyinisrtive 

Tr ibuni 1, 	Guhti 	Bench, 	in Or.[qiri;I 	Ipp] i:'t ion No. 

52 .o 	1996. 

2. 	fle3ponent 	Non. 	2 	to 	'1 	Ier. 	in'r 	referrrzi 

s 	the 	plicints 	who 	i:c 	work Lncj 	i:; 	Brn II 	;inin 	tinier 

Cont. ., 

• • 
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the Dlrectr, Survey of Ih1ja North tlst,rn Circ1e 

Shjllo 	Under the Ministry of Scienc & 	chnology, 
Gove' nm'- n1: of InJj. Ifliti.iily t:h1r 	 wn 

. 260- 4 30/- per flonth. An per t:hi recr)lflr.nlatjofl of 

the third Central Pay Co ijj00 th Dtai(n0 

belonging to 
Grade_li ant] Grade--IT.T in th, 0fFic of 

the Survey of India were merge:l togr0r. r aol p1 nce 

in.the Scale Of pay of Rs. 330-6/ 	tiowpr.r, the 
Govemo 	of India 'ar 	

dcjd:i to rL-jn separate 
Grade_u and Grdeiir. Draftsman. 

in this, writ petijon 
e ar concerned with cri Draf'tmfli) -:rkinq in 

the Survey Of India. ly an 	r iorth py 
Corn 1sj-, repo 	the :cnl of pny of the t ,- l1 Cants 
who all belong to Or e-ITw 	ftxed at . 1350_220n/_. 
The I 

p1i.cants ' ci aim is that thy are eni- tt led 
(:0 a 

pay scal Of Rs. 1400- 2300/-. The ap:lic;in 
	also 

prayedf',r exten'iinq Vhr hennfits of t:he T:'lnanco 

Mlnistry's.O.M. No. 13 ( 1 )-1C/91 lt:el 19.10.94 to them. 

The Case of the ap liants is t:hat t:ho benefits 

of the above mentionnj nfficp Memnran-lumn 
ctd 

19. 10-94 cannot be extended to the apT)1jCpnt5 as their 

qualificj0 for recruitm L is not sirniiar/ identicnl 

with that of th Draftsman of CPWt) or other Depzrtrnt:. 

Furthr I:he 3Cpe of their proInotiofl, tune and nat'.ir(- 

of th work, dutj5 aol resI)nnsi))iut . i.3 rp also not 

sImilar or identical. 

The Central Administrative Tribunal vide the  
impugned order a1lowe3 HIP prayer ol th ap'i.icants in 

Cofltd.... 

t 



- 
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terms of the lbove rnentjoncm3 Office Mmorn1um an1 

hence tho prscnt poel by the Union of. .nij/ Survey 

of Inii. 

5 • 	W 	he 	Mr • I). 	I ;rne:1 Cnt r 1 c,flVt. 
v 

	

	
Stn1ing Counsel for the petitioners and Mr. A.Roy, 

1eneJ senior NlvOcatc for t, r( , ):1en. 

6. 	4r. A.Roy, learnerl counsel for th responient 

apolicint- s has fairly submiti-ed I-h-Il lh c'Iw'iLtonn1 

qualificajons ard other eliqibility criLN In for 

Draftsman c,ra)(--x I in the flnrvey of ln:1i-i 

admit Leily simi mr t:o l:hat: of C'r ( 0-11tral T'itbl.ic 

Works r)epc]rtment, Government of In1in) 

/ 	
7. 	The Of I ice t1emoran3um i.ssue1 by the ovcrnmen,: 

/ 	of India, t4inisty of Finance dated l. 1fl.') reads 

/ 	as Under:- 

" OF T• 	nAflnITM 

subjects Revision of py scales tf Dtnftgmel) 

Grade i,ii an:] ITT. in &11. 

Government of InIll oIl .L .s oil the  
basis of th e  hWnL 1 cC thr floar I of 

ri 
	

Arbitration in the case O r Cent:ral 

Public Works Deptrtrrnt. 

V Th underst(Jned is lit ncteci to refer to 
this l)epr Lment: ' 5 (I No .i- 	(5)r:. i TT/n2 
dated 133-1904 on th subject unlioned 
ibOVe m1 I; 	ay thai a Cnmml t lee 

National Counci1(JC1) was sL up (:0 consilr 
the reest of the staff side that, thc 

followinq scales Of pay, allowed to the 

Draftsmen rnde 1,11 and III whrkinq in C) 

COfltd. ... 

i 

: 
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on (:h:: brsj5 of the AwFird of Bcri of 

rn.y be exten:3e1 t< Drftsrnrn 
c,ra1e r, - ii an1 i:rr 

Irrespective of their recruitment quJi.fjc1 
i ti n ,  all. GoVernrnL of In:[ offj,.5. 

OrJqIrl;3] Scai 	vtj Scale 
tn th 	bilf-"ir. of 
t:heAw r  

() - 
Draft.sin0 (raie I 	425_70o 	 '-750 

Gra:e II 330-560 

Draftsman c,rath III 2.60-4 30 	 330-560 

2. The Pre;jjnt- of In1jn i now 

 

to  
dcj 	

that th Draftsmen (Jra:]e IIi n:.i III in 

Office3/ieparment of the flOv(-nrnnt 'i Tn:j 
other than in Cn) m;y a lso be p) 
Of pY mCntione:1 ibov 	;u)Ject; tO (The 11 lowing 

(a ) 	F-linitnurn per io1 Of: :; 	vice For pl;(rrnenL 	7 yar 
from the post cirrylnc1 sca.l. of k 
1)75-1 540 	1 2flfl.04o 
revised 	.. 260-430 to ks. 33050) 

MInimumperjo of s(-.-rvjc for piac.mnnt 5 years 
- from the post cnrryjn sl of R. 

1200-2040 to R. 14 0 0-.2300(prpr v 1 
R. 33fl-560 to 	. 425-700). 

Minimum period of service fo: pirmnt 4 years 
from the post carryinrjca1c. of 	 - 
ps. 14007300 to ks. 1600-2600 (pre-revjs 

	

P. 425-700 to Ps. 550_75n)- 	- 

36 Orice the Drftsmpn are plJcei in thi reciular 
sca 1s, further Promot: 1.on -wii1 1. 	tn- 1 	ains (: 
av)i1fl)1e vacancies in hIgh 	qra1--  an-i In 
adcorz-3- -111CC with the norrn 1 elIglity rrirjn laji 
down in the recrijjtmr.nt rules. 

- •k. - 
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4. The bflfjt of this revision of C1es of pny 
wou  be given wih effe. from 1-5-iy 
flDtlonnlly nn 	

ctul1y from 1-11-19131. 

(Jfl.1er secroto t:he c.;overr,nt 
of In:1j;i" 

The 	mentjr)n, 	üffi )11"1 w, 
the sul)ject m. ter for con;j:Ierjon nirl t 	:lecjgion 
by the Apex Court in the cnse of tJi1n of Inzlin nni 
Oth(Ics Versus f)rbshj5 fnr ;ird__rth' rs rrpr-4..j in 

1995 Sup2. (3) SCC 520. The Apex Court: he11 In 

pnrn-12 as unjer 

( 

'12. By the sni:) oft .icr mvn()L- nnJ..h (. 
Go/c,. flmen of tn1j ri, ni: ter :uMS I 1'rjn1 
the request of the .stnff ,  ic1e t:hnt. the 
SC01CS of pny, nil rwr:I to the I)rnftmn 
(;r;ie I, II nrd ii work I nq in Ct'I) on 
thn bisj5 of the nhve Awnr1 of BorI 
of trbitr•jon may be ext n1e3 to 

•Drftsrnen Gr1e LII nni III .I.rrespctjve 
of their recru.Ltmn,. (V 1 ].iEic.tions in 
nil Coy rrn.n- of In:ijn of iic -', has 
deciJed LhFit Drnftsmen Grn:1 I, II in 
01. 1 J.ces/: p;.rtmn 	of Ih 	 of 

,In3i@ Other thnnin C 	miy10 be p1nce 
In the revjse:1 sc8 les . Of pny on the bns.j 
of the wnrd subject to certnin minimum 
perio-1 Of servire AS menL.in:1 inclu. 

(') (b) nrri (c) in pAra 2 oC th offjc' 

memornjum, The benefit: of thj; revision 
of scnlesof py un1er the Offjcp 

Mem-)rcndum Inte1 19-iO-.1.994 hn3 been (Jivfl 

with efFect ftox the Smp 

Cont1. 



w as (Jiveln by Lh. Offjr0 t1nrrv)rafltm Int: 	1 3-3 	
• 	Crnin i 1-.jq 

Jraftsmcn 

CtUly fran 	
1.-i933 :tn r 

Fct of 

	

who 	
th 	

rcl.Linq t 	th 	r i o:i o 	er v1c 1ff? ni: lone-] 	i the Office Ilemorn1tjm ] 
-ted l9-Ioiqg 	n th re1ev 	dt t:h, qusj00 wh 	r 

recr(jjin qu1.jf icit.to 	Wit:e ;im:1 I r to thoce in th cs of d ftSmen 
in ci 	Wr)uI not rie n:I they woIjH b 	 tr 	

c1 ScfllC3 	3 cJrnt•-] to t:he :iri$.;,nn i
ly 

irre$pe 	 t 
ctjv of thj- recr1jI.rnnt 

Out in respct OL t:ho 	:IrnFI.lflffl 
whr cUd not fulfil the. requl mnt 	

t th p of 	vjco prcfl) 	 e riod 
in pnrn 2 ol Hi Ofr Memornc3um d--i 	 fj 

 19 lO]994 t:.h qu 	tlofl wh their recruitme 	 p nt 	
Jonn re)mjlr to 

precrib0.3 10r ri I - 
el, in C1n) is reqi rp  to be COOsilerci for tho purl)r)8C f 

)sCii ng  }o t)ier thoy 	 o 	c1 
rp eflt 	d o 	

t of  y 	 M revj :;lon OC p 
	I 	

r t:he i It rne;nOr,)1l11 	
:I-tj 1 3-1-Iqfl 

9 . 

In view of th 	bov we fInd 	--- 	 - - 	
i OtCr' in t1i submjsjo o th 

	
th 	the  

Is not ap3lic1e to the drft0 be1oninq to Survey of 
Indj 	

s the waiver of recr.IItmnt quiJrj11j0 
	

bsi 3tter1 ihov on misconception As//t 
	

1'OV 	
•ir not requir 	to Pses th 	
1n in th CS of rsmen in 	rlfld 	sirh 	

0fice ]:tt:C 	11. 5. 	.1:; 	n1] chj 	t,o t.Item nn ppirentiv hh1. 

relating t(.,1 
o th perlo:], of 	er'j L:e  

Office 	
w 	•i. 	

ho
I1r1)rIDoIel in t: 1 ernorn-j  

of in1a 	
19. i. 1994w The ecjsj(1 In Unj0 

to  

	

versus Debshjs Kr(5upri) sq 
	nn0- the 
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submj3;joms rjs0 by Lhe poa 
	

ni thi,ion of th Cntr1 	mjnjqrj 	
Tthurnj 	

fully 

10. Inthe result w 
rinl no 

meL-it thj writPetition  
grantej it i CC0rCl1ng]y lfsm cl 'r Stay 

it vide orier ded 3.109y 
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iI',1 	 (.ti(,.I Sit,, (,li(,,.l Iii 
CtOV*3F*NMt2r4r or INIOPA 

MINISTRY OF SCItNCE &Ti C1IHOLOQY 
Oap3,tmonl I SCiQICO t I'Clinoiog1 

No.SMJ0II0I0/2000 	 . 	 Oattd :16 October, 2000. 
- 

	

• 	• 	 •' 	To 	 . 

Tue Survcyir 	:ncr*I of lsida. 
Stur'vcy of liidi.*. 
Dehris Dun 21 ooI 

(Auetk it: :;Iiii Jiiwa,ii Rrii t)ciitity Siiivcyor Cecie:11) 

• 	
Sub:- ItiiilC**ictttiu, 4dic601* ofC A.T.,Guwalitt Ilencli hi O.A No. 52 

01 1996 - Sitr I tsIs l'.s.ii Shanni and others V/s Usion ol liidns. 

Sir, 
p 	• 

directed 	0 icir lo you( lCtIcr No.I2-57)G!I 196-IJ('I',R: Shiiiia) 
• I dated 28.9.000 oil use subjccu 'i*cp*uoitcd above. The prcbIcnisbehig laced in 

lniphenlcniatiopp Of die 'I idnitiat's directions has becut considcrd iii tile Dcraruiicuii 
and SOt is tequcsiet h tln;)lct;tei* the d i fectiolls of the Tribunal by takjst thi service 

•  ahrcdy Fiendcrod ill the grade ul Rs, 330.430 (Giade-hJI) auth kcc1, Ihucuii n the scale ot pay of Rs. 425-600 (Gs;sdc. hi) ill couripiction or live ycnrs. Aflcr coutuphctiout of live 
years seice ill the twit Cde cos:ibiiped Grade-lit and Us adc.II iii lire pay sc;ilc 01 
Ri, 330-480 and Ri '17 GilU, they rs*ay he id;*ced hi uhic uic of t'y  at' l(s,' 2 5-700, Dy appiyiirg tiii the etiitiiii*y cniidiuiopri of live yc.*rs hn e'.cri'ucd lot iitaciiug then hi 
Ihc scIc of pay of Ri 't 5-700 would be net, Ahh'r I. I. I 99(t ,the aitthsC;inl: VOtJT1J • 	 be placed iii (tic scale iii' py ui Ri. •S0O.3000 in.tcati ( , l Its. .1500-1000. SOl is 
rcqutcd to take hn::idi,tic tICCC a 	ac'lOrr aunt irnipui:tie tile I)etnuitsuent II s";*etion 

	

• 	
* 	taken in thn mat let. 	 . 
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SURVEY OF INDIA 

den 9 
n  

AY CFNERAL QIT1IcE 
'it 	1(4 	410 ;37,IO8fl3QX I'o.37, MOS1 Ufl(, EN! 	

1i34ZM1 (mt!zR) rrn i 
INDL& 

N. Z 3tJ3/1196.B (1RS) atd 
27-X3-2OO1 

To 
Tho Di.rcctora 4EC/'\vC/ NC! EC! SSflQ' Srn'vcy (Air)/ N WC 

IMPLEMEN'L'A LION OP 1)LRECTIONS OF THE HON'BLE C iT, 
CUWAHAIL I3ENUI IN OA. N652 OF 1996— SIUU JULS1 RAM 
SHMMA AND OTJIER V/S UPUON OF 1PDlA 

Tho petitioncra Shn Tu151 Raw Shanrta and othcrl al.sinen lvo fikd a Cmtcnit Cano No.312000 in 1-kiu'bo CAT Guwhti which Im ccmc fur hCA I-WIF on 27.3.2001. In vicw of thcp!o cJinga ofthc k t rin8 on 27.3.2(Xjj intlic Conlcmpt C8c No 3i2000, the crdczrs colivoycd vido thi ctifice kttcr No U2 6463/1 196-B (TR3) dtod 11,000 (photo copy enL1ocd) haivc be-n iviwd It hM now been dexidct1 IL LIt, iudJavf in,tI8d vid Dl'skUNO,SMJ04/01012006 datod 15 10JOOçjo cjiy 
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, 	 loJ 	folloWed for fixa t ion ofy. nEofpcii(jcn 	1trthoyfuLçii1 

ll thoc4mdttlona b&ipulto4 Lbcron, tEcilt of dd 8  f0visiOnofaj of pay acale bc 

	

• 	. givøn w,o,f, 13.5. 1952 iiotiçnJJy and nthi1y f 	j1L93. This suprdea oil othcr,  on iL.0 vubjoct zuixi 

In 't.iew ofthb pmccodina; d.atcd 27 2001 in coiitcrnpt Uc hltAI by d0 • 	. 	 LhtLt tho n.irôan In rc'i.pcct of tho pctitiincra vthd in ytrur 

	

• 	 drawn and paid by 17.4.2001 aa per the intmctiona Lud vidc . . . DST 1cttr No SM/04/oii/2Qo cLtcd G 0 2O(0 
/ 	

Ao ploana cru complinnco by FAX to thiot oIlio by 1A1i1, 2001 itivo1y. Alit of pctitioncni. ii cn1ucd fo r your hifurrntion  d 
• 	 . 	 (Jigcnt nction may Inbc bc t.tkca. 	
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Ends Aa aboyc. 
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To 
The Surveyor General of India 
Hathi borkola, Dehradun- 248001 

(Through proper channel) 

Sub: Prayer for grant of revised higher scale of pay of Rs. 550-750 (revised) in 3rd C.P.C., 
1600-2600 as per IVth C.P.C.• and 5500-9000 as per Viii C.P.C. in terms of O.M. 
issued by Minister ofFinanceunder ietter No. 13(1) IC/91 di. 19.10.94; 

Respected Sir, 

I hke to draw your kind attention on the subject cited above and further beg to 
state that the undersigned is presently working in the cadre of Draughisman Grade-lI in the 
revised scale of pay of Rs 425-700 (corresponding revised) 1400-2300 in IVth C.P.C. and pres-
ently in revised scale of pay of Rs 5000-8000 in the Vth C.P.. C. The benefit of revised scale of pay 
as already been granted to me under the Ministry of finance OM dated 19-10-94, following in the 
Hon. CAT, Guwahati order dated 17-7-97 in OA 52/96 wherein. the Hon; Tribunal held that the 

• undersigned is entitled to the benefit of the scheme of revised pay scale in terms of the O.M. dt 
19-10-94 and accordingly declared that the undersigned in entitled to revised scale of payofRs 
425-700 as per clause 2(b) of O.M. dated 19-10-94 and the same was further confirmed by the 
Hon. High Court, Guwahati, in Civil Rule No. 4733/97 and also by the Hon Supreme Court in 
SLP to appeal (civil)! 2000 C.C. 2082/2000 on 31-7-99 and also 31-3-2000 respectively. And 
thereafter the aforesaid order of the Hon. Tribunal is implemented in favour of the undersigned 
with all consequential benefit with retrospective effect as per O.M. dt. 19-10-94. 

Since the scheme of the aforesaid O.M dt, 19-10-94 is made availableto the under- 
signed. 

It is respectfully submitted that the undersigned is also entitled to the benefit of the 
clause 2(c) of the said O.M. dt. 19-10-94 and aquired the required eligibility for grant of revised 
higher scale ofpay Rs. 5 50 7750 (corresponding revised), 16002660 as per IVth C.P.C., and 
scale of Rs 5500-9000 as per Vth Central Pay Commission.. I would therefore, request you to 
kindly grant me the above mentioned scale of pay under clause 2 (c)in terms of O.M. dt. 19-10-
94 with all consequential benefit including monetary benefit with immediate effect. 

An early action is highly desired. 

Thanking you; 

Dated Shillong 	 . 	. 	. 	 yours faithfully 
the ..... .:L.,..Jun 2001 

Name: 7-il-SP 1A 

D/Man Gradell 



Annexure -11 

TRANSLATED FROM HINDI 

No. E-2-12553/1196-B-T.R.Sharma 
SURVEY OF INDIA 

SURVEYOR GENERALS OFFICE. 
P.O. BOX -37 
DEHRADUN 

UTTARANCHAL 
To 

The Additional Surveyor General 
Eastern Zone, Kolkata 
PIN-700016 

:Sub Prayer for revised higher pay scales to D/Man,, GDE-IL 

Ref: Your letter No. E 2-2464/4-E-2-CAT Case - T.R.Shatma dated 5.7.2001. 

CIt is to infonn you on the subject in regards to Mlnistty of Finance O.M. No. 13(1) 

f ' 	1C191 dated 19.10.94 para 2 (c) that the Draughtsmen Gde Ipost mentioned therein is not 
'i4  u 	 - 

• 	4 • C f existing in this Department. 

2. /In the Department D/Man Gde II are promoted to D/Man Dir.I throtjghJ)IC. The posts 

of D/Man, Div efrcctpost and promotions are given through DPC and against available 

vacancies. 

In this regard your attention is invited to paragraph 3 of Ministiy of Finance OM date-Jd 
19.10.94. 	 2 

(MANI LAL) 
Establishment & Accounts Office 

for Surveyor General of India 

a 
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IN THE CENTRAL ADMINISTRATIVE J.RIBUNAL 

GUWAHA TI BEN OH ::: GUWAHAT I 

IN THE MATTER OF 

O.A. NO. 14 OF 2002 

Tulsi Ram Sharma & Ore. 

. . S S • • • 	2ioants. 
- Vs - 

Union of Jndia & Ore. 

....... Respondents. 

written Statements for and on behalf of the 

Respondents No. 1, 2 and 3. 

i t 	Col.B .D. Sharma t  Director, Survey of India, 

North Eastern Circle Office, Slaillong do. hereby so1enly 

affirm and say as follows :- 

1. That I am the Dirctor, Survey of India, N.E. Circle 

Office, illong and respondent No.3 in the ease and as such 

fully acquainted with the facts and circumstances otthe case. 

have gone through a copy of the application served upon 

and have under stood the contents thereof. Save and except 

qhatever is specifically admitted in the written sttement 

Le .  other contentions and statements maybe deemed to have 

been denied. I am competent and authorised to file this 

itten statement on behalf of all the respondents. 

I 
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2 • 	That the re spon dents crave the Hon 'b le Triburia 1' 

leave to place the brief history of the case as follows : 

That the applicants ( 63 in number ) Drattsznen 

Grade II have filed the 	o-14420O in the Hon 'blé CAT, 

Guwahati Bench, Guwabati praying for extending the benefits 

as per para 20) of Govt. of India, Ministry of Pinance, 

Departmfnt of 3xpenditure O.M. No. 130 )-I0/91 dated 19.10.94 

(Annexure - v). 

The main reliefs sought for by the applicants in 

case is, to get the revised higher pay scale of 

/''R a. 550-750 (Pre -revised) corresponding to Ba. 16002660 

(as per IVhCPC ) and farther revised corresponding scale 

of pay of B s . 5500-9000 (as per Yth CPC ) with all consequen-

tial, benefits to the applicants in terms of direction contained 

in para Z 2(C ) of 014 dated 19.10.1994 issued by the Govt. of 

Indi, Ministry of Finance, Department of Expenditure • It 

may be pointed out here that respondents has dutiftilly 

implemented the Hon 'ble qribuna l,18  order dated 17.7,1997 

in O.k. No. 52/96 wherein the Draftsmen Grade II have been 

granted the pay scale of Ba. 425-700 (revised scale of 

Ba. 1400-2300) and fartber revised corresponding scale 

of pay of Rs.5 000000 (as per v OPO ) with all consequential 

benefits. 

In the present case, the applicants 63 in number 

Draftsmen Grade II have put 
= 

their fxrtber demands for higher 

scale of Ba.55001000(as per Yth CPC) which was not accepted 

by the respondents as there is no post of Draftsmen Grade I 

in Survey of India as mentioned in para 2(0iof ON dated 

19.10.1994 as already informed by SG's letter No. E212553/ 

1196-B (T.B. 	'ma) fated 8.2.2001 ( Anneuire -I). 

CI 	%-vfl\Q 
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The posts next to 1aftsmen Grade U in survey of 

India is D'a1tsmen Division I which are filled on the basis 

of availability of vacancies /( there are 300  sanctioned 

posts of ]aftsmen Division-I in Survey of India ) and through 

the process of JJPO. 	In this sequence two applicants of OA 

No.52/96 sari C.. Negi & Shri S.S. Solanki have already 

been promoted and granted the higher pay scale of Rs. 5500-

175-9 090  through the DPO from Grade II to Division I on the 

basis of the availability of vacancies. ( Amiexure II and III). 

As it is clear from the facts stated in above paras, 

the plea of applicants for higher scale of .5500-9000  cannot 

be granted to all Draughtsmen Grade U as there is no sanc - 

tioned post of Draughtamen Grade I in Survey in India. Their 

promotion to Draughtemen Division I is subject to availability 

of posts and through the process of DPO and one who qualifies 

the set criteria for promotion to the post of Draughtamen 

Division I to get the grant of higher pay scale of Ba. 5500-

9000, 

The Draugbtsmen up to Grade II (applicants of O.A. 

No. 52/96) have already been placed in, the regular scales 

in terms of ON dated 19.1 0 .1994 and their further promotion 

would be made against availability of vacancIes in higher 

Grade I .e. Draught amen Division I, in accordance with the 

normal eligibility criteria laid dovm in, the recruitment 

rules and tkirough the DPC as stipulated in pam 3 of ON 

dated 19.10.1994 . Similarly, two applicants in O.A.No. 

52/96 as mentioned above viz. Skin 0.5. Negi and Sbni 3.5. 

Solanki have already been granted promotion to the poet 
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of Division -I in the scale of Ba. 5500..9 000. 

In keeping facts of above para, in view the plea 

of applicants for higher scale of R a. 5500-9000 cannot be 

granted to all D/men Grade II but it is, on the other hand 
, 

subeot to availability of posts and through the process of 

DPO and one who qualifies the set criteria for promot ion to 

the post of Mraught smen Diyisii I t  gets the grant of higher 

pay scale of B a • 5500-9000. 

30 	That the respondents have to humbly submit that 

in reply to paragraphs 1, 29 ,  3 and 4.1 of the application 

it is stated that facts are based on the records 

4 • 	That the respondents beg to state that the statement 

made in para 4.2 of the application in 04. No. 52/1996 

there were 77 applicant a and in 04 • No .14/2 002 they have 

become 63 only. 

That the respondents beg to state that the statement 

made in paragraph 4.3 and 44 are matter of facts based on 

records and hence no reply. 

That with regard to the statements made in para 4e5, 

of the application the respondents state that there is ample 

scope of promotian/upgradat ion for the Draftsman in Survey 

of India. In the cadre review of the Department. 35 posts 

of Chief Draftsman which is Group '' Gazetted poet in the pay 

scale of Rs.6500-1 0500 have been created in the Sirvey of India, 

while there isno such post In CPWD and other Department. 

A. copy of the Recruitment Rules is enclosed 

herewith and marked as Anneure — IV. 

(J el~)  - S~' A--' mA) 
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7 • 	That the respondent a beg to state that the statement a 

made in para 4.6 are matter of facts based on records and 

hence no reply. 

8. 	That with regard to the statements made in para 4.7 

of the application, the respondents state that the Ministry 

of finance (Department of Expenditure's 014 No.130 )-IC/91 

dated 19.10.1994 in the normal way for information guidance 

and necessary action. It is not sanction letter for imple 

entation of ON dated 19.10.1994 in Sarvey tf India. 

A copy of 014 dated 19.10.94 is annexed hereto 

and marks d as Anne xure VI. 

9' 	That with regard to the statements made in para 4.8 

of the application, the respondents state that it is stated 

that the D/man in &rvey of India are mainly engaged In 

specific nature of cartographic technique i.e. fairmapping 

work over the blue print or scribe guides which needs specific 

training for improving efficiency in the field. Simultaneuously, 

examinations/teats, after certain, residency periods, are 

conducted for promotiora/upgradation by way of Trade Tests up 

to the level of B/man Grade II 

at the D/man DivisionI, posts (total 300 sanctioned) 

i posts are vacancy based and filled in by DPC as per existing 

re ca'uiiment rule a for Group 'C' 	 iile in CPWD all 

B/men Grade II personnel get Grade I after completion of 

certain residency period only. ( for details Annexure IV to 

the application may be referred to ). 

%.DL) 

I 
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That with regard to the statements Lade in para 4.9 

of the application the respondents beg to state that the 

nature of works and duties of CPWD Drattaman and Survey and 

Mapping agency and CPWD is a building road construction 

agency (Annexure -IV). 

That with regard to the statements made In pa±a 4.10 

of the application the respondents beg to state that each 

department under the Goit • of India has their oi recruitment 

rules and service conditions and employees of department 

are go'verned by the rule. 

That the respondents have no reply to the statements 

Lade in paragraphs 4.11 9, 4.12 and 4.13 as the same are based 

on record. 

130 	That with regard to the statements made in para 4.14 

of the application the respondents beg to state that the 

individual representlatioris were witably replied under this 

office letter No E2'12553/1 1 96B (. T. • &iarma dated 

1 .8.2001 ( copy enclosed as Annexure I ). 

14. 	That with regard to the statements made In paragraphs 

4.15 to 4.20 of the application the respondents beg to state 

that as per pam 3 of 0)4 No. 130 )-IC/91 dated 19010.1994 

the President of India has isaed the clear Instructions that 

"once the Drauhtien are placed in the regular scales, further 

promotions would be made against available vacancies in higher 

grade in accomdance with the normal eligibility criteria laid 

down in the recruitment rules. 

(ci. 	5va) 
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In the Survey of India the promotion from 

Grade II to Division I is given by the Departmental 

promotion Committee on the Seniority Cu-Pitness basis 

subject to availability of vacancies. There are 300 

sanctioned post s of Draftsman Dlvi s ion I in the Survey 

of L- dia. Without the availability of vacancies and 

attaining the seniority, no body can claim the promotion 

to higher grade. The employees of Survey of India will 

be governed by the recruitment rules framed in Survey 

of India only not by the recruitment rules Of other 

Department. 

The two applicants of 0.A. No.52/1996 Shri 

0.8. Negi and Sen 6.8. Solanki (Si.. 21 and 31)have 

already been granted the pay scale of Rs. 55 00-175 -9000  

while they have been pifomoted by the DPC from Grade II 

to Div. I and subject to the availability of vacancies* 

in this connection a copy of this office letter No. 

E2-7?i/1196-B(]B5) dated 17.1.2001 and No. 2 -17095/ 

1196-B(T3) dated 5.100001 (Annexure II and iii) are 

attached herewith for OAT's perusal. On the facts stated 

above the SG's letter No. 32-12553/1196 -B (ms) dated 

1.8.2001 is based on facts and Govt. orders and not to 

be set aside and quashed ( Annexure-I). 

The applicants of the present O.A. No. 14/20C 

when attain the seniority and considered by the Department 

Promotion Committee for promotion from Dtau--tsman Grade II 

to Mraugktsman Div. It subject to the availaibility of 

C Q--  ~-- 
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vacancies in Div. I may get the pay scales of Be • 500-9000. 

They canot be promoted by over riding action on, their senior 

counter part in the cadr. 

	

15. 	That the grounds enumerated by the applicants in 

various wb-paragrapbe of paragraph 5 are erroneuoua, mis-

con ceive d and de void of any sabstance. Grounds on which 

reliefs have been sought for are neither valid nor cogent. 

As such the applicants are not entitled to get any relief. 

	

1. 	That the respondents have no reply to the state- 

ments made in paragraphs 6 and 7 of the application as these 

are matters of fact/records. 

1. That the applicants are not entitled to any relief 

sought for in various sub paragrapha of paragraph 8 of the 

application and the same is liable to be dismissed with coats. 

Verification........ 
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V E R I F I C A T ION 

i t 	001. B.D. Sharma, Director, Survey 

of India, North Eastern dr cle Office, Shillong being 

au.thorised and conpetent to sign this verification do 

hereby so1enly affirm and state that the statements 

made in paragraphs 	/ 	 of the writen 

statements are true to my 1owledge, those made in 

paragraphs ,2 	J Lf t/being matter of record are 

true to my information derived therefrom which I beUeve 

to be true and those made in the rest are bumble submission 

before the Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this verification on this tb4kday 

Of 	 2002 at Shillong. 

DeQnent. 
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 JO I N F Xi.) R C 11 
•':.UI\VPI' OF 11.NDLA 

SU k\/ C "O k GE N F hAC S OF F I C C 
1) U X N U 	1 

DEHCA DUll (U) JAR tCtiAL 
i i't 01 A 

j;.i t;oci. 	I 	Au 	200 I 

3)I Indj, 
R() J.. 

4 

I IUN FOR GRAN [.1 NO RF.V.IOCD Ii,OIH.:R r'Ay-- .00ALE 
1 ONE N Ok\DE I I 

0 

o.i 	I':LLo 	No, C 	26/4 F-2(CA1' C,./\OL)(1". R. SlIAIIMA) dELd 
05. (17.01 

y o u a re 0i 'by 	I 	'i'ri 	tii. 	the Ci. Oh 	of Ditt3r 	Gi"de 	I 
JIl 	ur 	2(c) oi 	E"iiI:.ry 	of Circe  

[0/91 d 	Cod 	19. 	O 	1 99 IoL..ihicLjcnocl in 	t.hi. 	DCE'tmec;it,. 

'rOftLi Oh 	'()t 1. 	Co 	h..rrrIo 	'.1 	i. ' 	(j0I'0 	by 	D':)OL (mei Cr). 
oCJ(:)I' 	C..nwil 	Ll:.oe 	ic 	LI111 I)oO1il 	;.uiehcC. 	[to Number 	of 	Dtvislorc J. 

tl'lOrO 	0I"O [)h 	ulm i t veri/c:on:jderem"J 	by lie - 
r 	i  I 	j 	I 	ocr 	C 	wiIn I 	1 	1 	I 	1) 	I (I 	 I 	1; 	1 	j 	I 	y of 

Miic,LLi"y 	01 	lii Irr3t. 

(MAI'LIL\L) 
/\ C. C. C) U I") 'I' S U F F I C; C R 

hor SURVL"Hk GENE RAL OF INDIA 
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/ 11 96-B(T. R. SIIi) 	 SURVEY OF INDIA 
'-UhVI 'Uk CI III RAt 	S OF F- 1(1 

13'OX 	'1° 	.1 
OE IRA HUNt ( UTTARANCHAL 

Irto'A 
OLed 	thE 	.17. 10. 2001 

To 

	

	 . 
The Direc Lot ,' 
Western Circle. 	 . 	 •' 
Jaipur. 	. 	 . . 	. 

Sub: TO lot..  t.uw/OHCY OF TI IF Okl.)E,r: L7\E Ft BY 'lION' Pt.. F . CAT 
UOWAH,\ I. I Ilk H uHW'\HP I 	I N NESPECT OF 0 A NO 5?/ 
I Y) t; - HR 1 TL S I RAM SHARMA . A 'lb 01 .  ii: RS 	UN I N OF 
INHIA, 	• 	. 	 . 	 . 

ii': Your 1ettei, No, A-7/ 0-A-I 2--A(P. A. ) dated 04.01 .0. 

With""WIFInce tu the .ubect, men Lioried aboVe, 	you a r e 
hereby 	1 iHi n-'d that during the period of Ad-hoc Promot ion SOn 
S.S.SOicillk) 	(31 ru I'smii Division 1 WI.J 1. be (1) vi>H the (m-crle 01 
R. 50-'70/R. I 600-2G60/Rs. 5500-9000. 

( 1 7' '4 A H I 	I A I 
Ill I Fl I 	',I)k\Il TOO (LIII RAt 

for SURVI.'.­Y0R(l III hAL OF TNULA 
Rhotie : • 1 ' 1 0i6 

Copy to: 	a. C. NO. S U. U. (Wn,,: ) , .J a j.lii" wi tO u'e'i'ur once to 
Fax No. 	/ 1'7-Y-5( 1') da Led 05. 01 .2001 'iou'' 'intormationi 
and reoe1.au" y 	C Li Oil, plOase.• 	

• : . 
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ANNEXURE-I I 

, B. 	I'Iri) 	 •.HVf 	(.) rJ:NIjTA 
IRVI 'Uk d NI RAt S 01 1( E 

ftYr BOX NO. 37 
BE HRA DUN (UI TARANCHAI.. 

INDIA 
Ba Led 05-1 0-200 1 

•1c) 
The Addi. S,G. 
Nor therm Zone. 
Survey o I ndID 
Chan dl cmr B. 

Sub U. A. NW h/ 996-•SIIR.'l I. B. SHABMA AND OTHERS -VS- UNION or 1 N Di. A 

Rer: Yo.ir IeLei' No. I2.75/ID./\..I7 (A) 	dated 07.09.01, 

As per 	the dec sion civen by the I-Ion' bl.e CAT, 	Guwaha Li. Bench, 	G u ,,) a h'a Li. in the 0. A. IIo. 52/1996 and the orders 	coriLaned in 	the Ministry of Finance O.M, No. 1 3/1 /10/91 dLed 	19. 10.94 	on h1 	prornoLi.on 	from 	Grade II to Division 	I, 	Shri. 	0.5. 	Neoi, IJratsrnami 	Div. I 	i11 he qi.ven the nav-ca],e oi' 	Rs. 5500-175-9000 rrom the Cl n Le of his i.ItOini,o, 

.S d / -• 
IVIAI\IEHDBA) IT. Cot... 

Id 	01/ 	Uk/I 0I 	cit Hf 1cM 
Hi 	JI /1 Uk (1 HI BAt 01 1 NB I A 

7( ¶3131)5 

t 
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Not.hinQ In Lh 	ru1c S 8 h31 1 	Affp.Ct. 	rAervt,.o 1 i 

if 	1190 1 'Irllt. and ot•Jor - rCnc!::uy r3 	uI,';P  
fo r f.hr Schwiu)ed (tn5, 0hd1cd irhe 
"t.hr opoc i . 1 o.tci,r 106 rf prnnt 	f' 	lc,c - d3oc. 	l •t 

	

th 	i'r1 	.cuirI by tho Cnritr1 Govrr.rnent from time to 't, n: 
t.hI 	rnqrd, 

THE SCHI0ULI (AttDChd) 

(t.K.. 
'Urdnr (3rnctry to t.he (3cv..t. 	f 

	

Fi1 	o. SM/O1/015/95  

To 

ihi H2mger  
r;-)\A r tlrll n t. of I nd 1(1 Pr (13  

?;r9 flc).d, Myrl)uri Ii 	tjcn.rip1 Arc&, 
how °1h1 (,onç lit.,h 1 dj Vir.c,n) 

Copy, forwrdd to 

 of 	r-,0,1  rind 'Ir'r1r, 	R 
U) I 	k 	N W 	Imihi 	w,r.t. 	th1r 	(JO. 
dt.. 	20.t.99. 

	

, 	ho 	(.1rqry 	Ur'(cn r't,bl It:; Crvic 	Cornm,1Oo. 
h.. thc1r 1nqr lo. /i ()/-WA dt 	3.2000. 

	

.3. 	Nir'(r.I.t-y 	of 	Law, JIJ1ti( 	& 	Conprty 	Affa1r 
Shtri 	1111 A Wa rl 	MAW 	i 	W '1 Ui 

	

No, (130120(1 0 dtod 	20, 4'.2000;  

Mlrpitt.rv 	of 	La, ,J'hJ.3t.'c e 	Cornpriy 	,\('fairc., 	içi 	);it, 

	

(Off Jr i Al l..ai uiçn WI oq) 	0hgi 	0.  
with 	rerIirflI1CA 	l',t) 	hhit,ir' 	U. 0 

Genro1 of tnc1 a Survey of md o . 0ehdu 

	

6. 	1 rlt rmnt ion 	n) UOCUmn1,,aL c 	or ricer 	01' w i.  th t.ho 
r1I19A 	• 	 if t'tn h.Int.ifIti - r 	t. 	lip nuhi 

R 7 P t'.trz of 1,idI, 	for .5hP  Olvi1n. 	' 

	

K.., 	li i (.I'n*" .! 
r 	i'  ' t_ , 1 '  r 	I")  

t'9OI'I'e', 	St 	1flt 	O1 	 . 	. 	 :I.h•J,'I,.I 
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Ihe JnaUI (l!J'leJenecS between J)hiJlSiflafl Of, 501 &. other 0rgaiiza (ions like 
aic as be[o\v: 

1---l-bransunin in Sun'ey If i nd t 	- juralisinan iu CP.\VD / other Dept (s. 

.Rccrui (mciii 
Jo Survey of India (I ) 70% of the \Vhi Ic iii case of CPWD Drifisincn, they 
Drafisineri are recruited as 1'1l'h13! who have 	I)ip(onii 	in 	Engineering 
have 	niiniinui' 	lescr bed (PCI 'teciwi c) Cei:ti fi cate in l)i'a[lsnianshJj) 
( luhhca(iofl iii(criucdjatc with Maths (Industrial Training Inslitiitc / Schools). 
(picvi ousi y Mat ri cut at i Oil UI) to 1988) 
( i ) The tenth iniug 30% of.' Dia Jisunen 
:iro icciujted hoiui those Group '0' 
employees who are selected titrouchi 
J.niitcd 	1)ePaltliicniaI 	(onipctit i've 
Janii 1111(1011 for Which no edteai ;ona I 
ctiaiifica(i_oii has been 1)rcscl'iied. 

Nat ore ol' Jot) 	 - 

Iii Survey of Intl Ia, Diafisjnan Grade- \Vhi Ic Diallsnian in CPWD and oilier Govt. 
11, has to Piothiec only drawing over Organizations hayc 1.0 conceptualize the 
the blue print or scribe guides. Thus diawing from pirticulars and data and 
they produce fine copy or voik of puoduice the drawing. kite)' have to produce 
definite clad ly and unilwniity. 	various sceti ouial and detailed drawing viz 

• 	 plan, elevation, cross section also from 
desitndata, buildings, roads & damc.s etc. 
'1 bus. II icy ha 'e I o voik out cs{ innu to of 
(l(.iauititics olina1eiial labour ouch cost oI[hc 

• 	 l)1o.JC(t 

2. 

3 
in Sut-vey of India, the ha iii lug to 
J)iaj1siiiiTi is ti veil at. I tie eu'I OF  

Govt. alici' their u'ccrui lineii and they 
get salary &. ot her :ul lowanccs even 
during the [ia mi hg p,eriod. 

4, 	Residency PCTIOd 

\Vhilc in case oflhcse draft.suiicn, the cost of 
is luiie by eandmd:;tcs, themselves 

ill 	111ide1 - l: UiiiL 	Ira 111mg 	in 	Polytechnic 
Inst i totes and they are recruited alter having 
qua I ilied 1)iploma Courses of their trade. 

The COinpalat We statement or residency pciod in vaijous gm:ads of Draftsmen in 
Survey Of India Vis-a-vjs in CPWJ) / oilier I )cptts is enel osed a I Aiuie,urc-A. 

In a nutshell. the nuuioJ  di lleienees belwceui ])rallsnicii of Survey of India 
and CP\VI.) / other Govt. Depits, can be listed as below: 

i ) 	Pue-ieciuitiiieu[ qua I iflca (ions are not 1 he sa ne 

- -----•- ----- -- -- 	 - 	 - 	 _,•- - 



0 	

•0 

2 

- 
(li) 	CP\YI) fl ;1!isincn 	Ir;iiI1iri( III Illcir I)r01e.sioIi at 11IOII OV;) CNpeIc r h tot L (CLI tiil IUWI( 	\VIi IL 'iii \ LV ol hid us I )i ill lt1L1i IIL Li IJJIL(l lot I-lie job tIlLS ILCIUI(Ii)U)1 it IhL LUSt C)) ((1\ 	L\I)LISLS M0lCO\CI, 111(4 liC J)lid s dasy 

ci Lii (101 lug the J)C(iod or ti tuning 
(i u) 	Avi ihi hilt ty of gi idcs and py scales Or career ti d d ticemeni at-6 not idcnt ucd 

Residcnev period for Doilstnen prescribed for each grdend piy scales arr 
dilierent in Survey of India and CPWD 0 -ciler 1.0 Anntxure-A). : 
Job rcquircnicnts, functions and cCsl)oulsi bill tic of Sdrvy of hid la D;'aflsnicn 
and CPWI) / othur jovi. J)cp(i. Dralisiuteji ai'c not ideiticii!, 

Ii \\rfflj (J 
be Seen Jiiii Ilic a hove, on the one hati (I that (lie Dia fisutieti in 

Survey or md ia a 'c not required to JIUSSeSS the qua) i flea lion of 1)/wait Ii' aj)J)oi1iinent to 
any level ;iird on (lie 01(1w' Isa rid IJiv eI IllCirproruiot 1011 aitev fixed periodicity Ott passing 
(Icpal'twental exa mtnatioui ivitliout I I kaiLe to vaca nd e. - 113esi dc. (bere is substantial 
(1 ificrence in tile CL'l'l.Ii Imcnt, quaii hc;iI iOu, uuat tue of dUli CS ;ind 1ob arid career advaiieetneuit or Jtigitiewi it 	di'ai'tsineii suiciilaoiied iii the 1 i 1 tl )6 L4IlCd 	ovt. of India ouder dated 19.10. 1994 and (lie 	pl ica sits dia lIsncn in Survey of Jndia. AccordinIy, thcrc is 
noum1innIcu1)MJl 1 

 

of CPW'D 
Asia iii, whejea (lie I)u';uitiitsjncn in CP\VD and oilier. 

orgatuial i oils aic required to hand Ic Van cd types of J)raughtn1e1ishi) related jobs. 
\Vhcrcas (lie_Draugitisnicit in Survey of India have copifiuu.d ihcutse)ves Only with 10S1)Ct to survey Work. The re(luirement in their case is knowledge 01 drawing /.cartography as 
against draughitsnieushjp in oilier orghiiioitioiisJ]t15 atty (n'der, ISSUed iii respect of Di'auglitsmcu in CPWI) or f.)rauuhtsnieu in oUier Miuiistnics / Departments or 
olga uiia (ions can not automat lea! ly be made a pj)l i cable to Diaughtsincn I i Survey of 
Ititli a. 0 

in vi civ ol' the above uticuit i oticd Sui)s[ anti a I major dulThrenbcs between 
Dralismen. woil.iiig in Survey 01' India a id other Govt, or thizations, the Govt. Of India 
oidcr da ted .1 9. 10. 1994 can not he I ntpletneiilcd fiji a I I I)u':iIi.iicn, except peti (loiters only 
as cIal'ijje(( by Govt. of India vide their lettej No, SM//06/001/93 dated 31.1.1996. 
Il0Wevi'. (lie ICS))OJ)dw,ts (Siit'vy or India) has dtiliItullyiui)pJejniited the 1Jonle CAJ, 
('uwaliati J:3ericlt. Gtiriliaii oi'den dated 177. I 907 hn' (lie j'elilioiter.s in Oi\ No. 52/96 
filed by 5l'i T.R. Sitapuna D"uiiauu (ide II . ollteis As u'egaids other I)rafLsmeii. (lie ittaitcu' 
lia been considered by (hue Couiupe(eiit i\tilhtot'jv but it has not been forid. possible to 
extend the benefit o]j udgetuieuut dated 17.7:1 997 of (lie I iosi'blc CAT, Griwahati J3eneJt 
Guwaha Ii to (lie -lion-a ppl ica rita l)i'a lIst suen of Survey of Jiid i a as conveyed by 1)ST's letter 
N. SiM/04/0 10/2000 dated 19. 1 0.200 I . 0 

:1 	.5 
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MI \RTI\ E STATF\1ET OF CLF S \S P R 
3rd 	\\ CO\1\fISS1O 	& ST BSFOUET 

I 
:. 	 . 	 RE\ISION FOR flft-\FTStEN IN ST\1Y OF ILA . 

In Sunc) oflnth3 
- per 	pontJ1g 

 

Grades Reidenc' 	Ill Pv 	Sc1e after 	Scak 	of 	Crides 	Rcidenc 	III Pa's 	\ 	 ' 	 P i \rhitritiOfl 	wale 	my 

1984 in 
Period ConznwAton 	I\' P, 	\ P-iy 	 Perioc 	ConinhissiOn 	CorunjSiOfl 	Conini(cslon 

& aflert ComnussEon 	CornnhIon1 

-' Subsequent 	& e\Lstino 

rcYcion 	no 	 1 
I. 

• 	TTTB 2 years 260-350 	950-1400 	30554590 	1  No 	-- 	 -- 

-- 

Exis 

cade 3 years 260-430 	975-1540 	3200-4900 	1 No i - 	 -- 	 - 	 -- 

3 2 	ears 3 30 4S 	120 	iO 	LU0O 	Grae e3r 	260 10 	°-l)4e' 4000 60 

'ear 42-JC 	i 	::c 	s 	-' 	 r 	 OJ 	1i 	 0J 	00 O 

425-750 	i40O-200 	5CS0u0 	Grade1 	4 years 	425-700 	1400-2300 	5500-9000 550-750 	° Tj. 6PP-2ô& 
fr - 

- I 55c-3- 

Lfl. :D'
- 
 C 

1 
- 	 6500-10500 

* Depends an thàvaiiabi1i' of vacancies for Dasrnen Div-I and 	1e pc-st of Div-I is fiIie 	up by 

Tl~ s p2\ 	1e is 	to 21cants of O\o 	96 as already sen to Slui C S 	and Srn S. S. So1arj 
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BEFORE THE CENTRAL AtINI STRATIVE TRIBUNAL: GUWHTI BENCH: 

G U WA HATI 

IN THE MATTER OF : 

O.A. No. 14/2002 

Sri Tulsi Ram Sana & others 

pp1icants 

- Versus - 

Union of India S others 

ResjonderltS 

- And - 

IN THE MATTER OF : 

Rejoinder submitted by the applicants 

in reply to the Written Statements 

submitted by the Respondents. 

The applicants above named most humbly and 

respectfully beg to state as under :- 

11 	 That the applicants have gone through the 

Written Statements submitted by the Respondents and 

have understood the contents made thereof and specif i-

cally akal denies the averments made in the written 

Statements except those which are specifically borne out 

of record. 

2. 	That the applicants deny the Statement made •  

in paragraph 2 of the written statement to the extent 

that the present applicants have granted all consequen-

tial benefits in terms of O.M. dated 19-10-94 issued by 

the Government of India. Ministry of Finance and it is 

further categorically denied that no benefit of Para 

contd.. .p/2 



(2) 

2(c) of 0.M. dated 19-10-94 granted to the present 

applicants. It is submitted that the question of creation 

of vacancies or availability of vacancies for granting 

benefit of Para 2(c) of O.M. dated 19-10-94 does not arise 

in the instant case of the applicants. It is abundantly 

clear in the 0.14. dated 19-10-94 that on completion of 

required number of years i.e. 4 years after placement of 

the applicants in the pay scale of 425 -700 (Revised 

5000-8000) they are entitled to be placed in the next 

higher scale of pay of Rs. 550-750 ( Revised 1600-2660, 

which was further revised on the recommendation of Vth 

CPC to the scale of 5500-9000 with all consequential 

benefits, but the respondents have now sought to deny the 

benefit of pay scale to the applicants on the alleged 

ground that there is no vacancy available for the applicants 

for granting the benefit of pay scale in terms of Para 2(c) 

of 0.14. dated 19-10-94 and the contention of the respondents 

are contrary to the aforesaid 0.14. dated 19-10-94. The 

granting of benefit to Shri G. S. Negi and Shri s.S& 

solanky to the scale of Rs. 5500-9000 on their promotion 

has no relevancy with the instant case of the applicants. 

3. 	That your pw applicants categorically deny the 

contentions of the respondents as stated in paragraphs 8 0  

9,10 and 11 in Written statements and further beg to state 

that the nature,funCtiOfl and duties of the applicants 

cannot be a ground for denial of the scale provided in 

Para 2(c) of o.k. dated 19-10-94 after the pronouncement 

of the judgment and order dated 17-7-97 in 0.. 52/96 

contd. .. .p/3 

I 



14 	
( 3 ) 

which was subsequen1ly confirmed by the Hon'ble High 

Court as well as by the Hon'ble Supreme Court. 

In this connection it may be stated that 

similar question came up before the Hon 0 ble Hyderabad 

Bench of CAT in the case of M.Ali and another -Ifs- Union 

of India and others, in the said o.k. the Hon'ble 

Tribunal held that two conditions were stipulated for 

grant of revised scale. The conditions are based upon 

the years of service carrying a particular scale of pay 

of the incumbani on the date of issuance of the O.M. 

It is further observed by the Hon'ble Tribunal in 

clause III of the O.M. maked it clear that once the 
M -74 A-Lt, 

Draftsmen are placed further promotion should be made 

against the available vacancies in the higher grade in 

accordance with the recruitment Rules. 

It is specifically held by the Hon'ble Tribunal 

that the contentions of the learned counsel for the 

Respondents that the revision of the pay scale should be 

in accordance with the recruitment Rules cannot be 

accepted, therefore it is abundantly clear that the 

applicants are entitled to the benefit of next higher 

revised scale in terms of Para 2(c) of O.M. dated 

19-10-94 and the same cannot be denied on the alleged 

___ ground that there is no available vacancies or in the 

recruitment rule there is no provision. 

contd...p/4 
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I. 

1 

( 4 ) 

I. 	

A ccpy of the order dated 13-92001 passed in 

the case of Nohmad Ali and another- Versus - Union 

of India and others reported in Swamys News March 2002 

is enclosed as Annexire- 12 for perusal of the Honble 

Tribunal. 

4. 	That with regard to the statements made in 

paragraphs 13,14,15 and 17 are categorically denied 

and the other contentions of the respondents has 

already been explained in preceding paragraphs. 

In the facts and circumstances stated above, 

the original Aplication6 is deserved to be allowed. 

Verification.... 



'Fl 

(5) 

VERIFICATION 

I, shri Dilsi Ram Sarma Son of Late Hari Prasad 

Sarma, aged about 52 years working as a Draftsman Grade-

II, in the Office of the Director, Survey of India, 

North- Eastern Circle, Shillong do hereby verify 

that the statements made in paragraphs 1 to 4 are true 

to my knowledge and belief and I have not suppressed 

any material fact. 

And I sign this, verification on this 

the /4Zday of July 2002. 

M4T .4?V4-Rn 

Signature 
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. 	swamysnewS 	 99 	 March, 2002 

51 

	

• 	Once the revision of pay scale of Draughtslflafl issued by the 
Government Is accepted and implemented the same cannot be 
brought down for the reason that the revision is not in accordance 

f. 	 with the Recruitment Rules 
Facts: The applicants joined as H.G. DraughtSman in the Depart- 

ment of TelecothmUmeatbons in the scale of pay of Rs. 1,400-2,300 
in 

1989. The MinistrY of Finance, Department of Expenditure in its 
memo, dated 19-10-1994 revised, the pay scales of DraughtSman, 

GR. I, Or. 
11 and Gr. III in all Government of India offices in 

Central Public Works Department. Thereupon, 
conformitY with that of  after issuance ofthe notice and onsideriflg their represefltati01 the 

p; 	poceediflgs, dated 264-2001 an was passed affirming the 

earlier proceeding s  dated 18-9-1996 	d 19-9-1996 placing the 
applicants back to Gr. II and accordingly fixing theirpáY. This order 

Is 	 is under challenge in this OA- 
Held: Heard the Counsel for the applicants and the respondents. 

Two conditions were stipulated for grant of ievisiofl. The conditions 

Ot 	
are based upon the years of service carrying a particular scale of pay 
of the incumbents on the date of issuance of the OM. Clause (iii) of 
the OM makes it clear that once the draughtSmefl are placed in the 

1. 	
regular scales, further promotion should be made against the available 
vacancies in the higher grade, in accordance with Recruitment Rules. 

a 	
The contention of the learned Counsel for the respondents that the 
revision of the pay scale should be in accordance with the Recruitment 

on 	Rules, cannot 
 be accepted. But it has to be kept in mind that the ad 

(1) 	
applicants were placed in Gr. I promoting them from Or. 11 in 

ay 	
accordance with the decision, dated 19-10-1994. That decision has not 

)98 	
been superseded at all. A Divisional Bench of this Tribunal in O.A. 

her 	
No. 580 of 1997, dated 2-2-1999, held that when once the pay 

ion 	
revision was made in accordance with the letter, dated 19-10-1994, the 

nce 	, 	
same cannot be brought down. As a result, the OA is allowed. The 

the 	
impugned orders are quashed. 

X. 	
Md. Au and another v. Union of India and others, 

3/2002, 

set 	
' 	Swamysfle'P'S 99, (Hyderaba(ID, date ofjudgment 13-9-2001. 1 

' 

	

	
O.A. No. 849 of 2001 

the  
give 	 52 

The retiral benefits of an employee cannot be withheld on the 

	

and 	i 	ground that he was arrested in a criminal case, 
which was private 

inent 	 propertY dispute having no concern 
with the Government 

Facts: The applicant through this application has challenged the 
order of suspension and has also prayed for a direction to the respon 

1999 	

- 

dents to pay the entire retiral benefits to the applicant within the time 
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IN THE. CENTRAL ADMIN1STRATIE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

0. A. No. 	14/2002 

Sri Tuisi Ram Sarma & Ors, 

Vs 

Union of India & Ors 

H And- 

In the matter of: 

An 	Additional 	Rejoinder 	submitted 

H by the applicant in 	reply to 	the 

tritten 	statement 	submitted 	by 

'the respondents.. 

applicants above named / 

o'!t humbly and respectfully begs to state as under: 

ihkt the applicants filed an O.A. No. 	14/2002 before this Hon'hle 

1' rLhunal 	praying 	for 	a 	direction upon 	the 	respondents 	for 

eension 	of 	t;he 	benefit 	of pay scale of Rs. 	55075O/- (Revised 

.1,00-2660 a 	per 	IVth Central 	Pay Commission) 	in 	terms of Para 2 

of 	the Off ice Memorandum No, 	13( 1)-IC/91 dated 	19.. 10 1994 of 

M11nistry 	of 	Finance. 	Government 	of 	India 	Department 	of 

EpenditL.tre 	,ith 	effect 	from the 	respective date of 	eligibility 

atai ned 	by 	the 	individual applicants 	in 	terms 	of 	direction 

cntained 	in 	O.M. 	dated 19..101994.. 



: 

H 	 2 

	

2. 	Thatthe applicant have also submitted the rejoinder following 

the Hwritten statement filed by the respondents wherein the 

applicnts have reiterated that as per Para 2 (c) of the O.M. 

dates 19..10..1994 the applicants are entitled to be placed in the 

scalp of Rs 550'-750 (Revised to Rs, 1600-2660 further revised to 

RS.. 5500-9000) on completion of 4 years service in the place of 

Rs 2-7000(Revised Rs 5000-8000) 

	

3.. 	That in support of the above contention, the applicants now beg 

to file this additional rejoinder and enclosing herewith one 

detaiid statement showing the respective dates on which each of 

the applicants completed the required 4 years service in the 

relvant scale and as such all the applicants attained 

eligiLility for being placed in the higher scale of Rs 5500-9000 

• 	•. 	as prayed  for, (Statement showing dates is annexed herewith as 

Annxre-).. 

Tn the facts and circumstances stated above, the Original 

Appliation deserves to be allowed with costs.. 

2 



2 
3 

:r • Sri Tuisi ram Sarrna, S/o Late Hari Prasad Sanma, age 

about 52 years S/o working as a Draftsman Grade II in the 

Office of the Director, Survey of India, North Eastern 

circle, Shillonq, one of the applicants in the aforesaid 

Original Application and duly authorized to sign this 

verification, accordingly I do hereby verify that the 

taternents made in Paragraph 1 to 3 are true to my knowledge 

and I have not supptessed any material fact. 

And I sign this verification on this 	the 12th day of 

Soptemher,  . 2002. 

WWMAk  

3 
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Annexure-A 

ETAILED STATEMENT SHOWING THE RESPECTIVE DATES ON, WHICH THE 

APPLICANTS HAVE COMPLETED (FouR) YEAR'S SERVICE FOR 

dLIGIBILITY UNDER PARA 2 (c) OF O.M. dated 19.10.1994 ISSUED 

EY THE GOVERNMENT OF INDIA, MINISTRY OF FINANCE, DEPARTMENT 

1F EXPENDITURE. 

l. Name Date 	of Date 	of Rema 

completion completion 
-'-rks 

I of 5 	years of 	4 	years 

service 	in service for 

combined eligibility 

Grade 	III in terms of 

and II Para 	2 	(c) 

of , 	O..M.. 

.t9.1O..1994 

2 3 4 5 

1 Sri 	Sitesh Ch, Roy 1.1.1983 1.1.1987 

Sri Syed Azizar Rehman 1.1.1988 1.11987 

Sri Biewadatta Das 1.1.1988 1.1.1992 

4 Sri Martinson M. Umlong 1.1.1988 111992 

is Sri Abdul Mannan 1..1.1989 1.1.1993 

Sri Thrasteraiel 	Lyngdoh 1.1.1989 1.1.1993 

7 Sri Lok Bahadur Pradhan 11.1990 11.1994 

8 Sri Durgesh Purkayastha 1.1.1990 1.1.1994 

9 Sri Emphiwel Lartang 1.11990 11.1994 

10 Sri Brinqton Dohkrut 1.1.1990 1.1.1994 

11 Sri Sunil Ch. 	Sabdakar 1.1.1990 1.1.1994 

4 
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5 

12 1 5r1 Tapan Kr, 	Mandal 1.1.1990 1 1.1.1994 1 

13 Sri Tara Prasad Kaharel 1.1.1993 1.1.1997 

14 Smt. Golzona N. 	Sohsten 1..1,1988 1.1.1992 

15 Smt, 	Reqina 	Ceali Nonqbrj 1.1.1988 1.1.1992 

16 Smt. 	Devorah Ma,jaw 1.1.1988 1.1.1992 

17 Smt. Santa qhosh 1.1.1990 1.1.1994 

18 Km. 	A. 	Tombi Sinqha 1.1.1990 1.1.1994 

I  19 Smt, 	Ebina L. 	Nongbri 1.1.1995 1.1.1999 

20 lSmt.Hassibon Lyngdoh 1.1.1990 	11.1.1994 

21 Km.Rjtaljn Mukhin 1.1.1990 1.1.1994 

22 Smt, 	Rufina Kharbukj .1.1.1990 1.1.1994 

23 Smt. 	Maria Auxilja 

Kharbukj 

1.1.1991 1.1.1995 

24 Smt. Nestinola Kharbetenq 1.1,1990 1.1.1994 

25 Smt, Saradaplyne Nonqbsap 1.1.1993 1.1.1997 

J26 
Smt, 	Dipti Kar 1.1.1994 1.1.1998 

27 Km. 	Kanta Nonqkenrih 1.1.1995 1.1.1999 

28 Smt. Merdalyne Dienqdoh 1.1.1990 1.1.1994 

29 Smt. 	Margarita Sawian 	
11.1.1993 1.1.1997 

30 Smt. 	Rita Tarafdar 1.1.1994 1.1.1998 

31 Smt. 	Junu Sarmah 1.1.1995 1.1.1999 

32 Smt. Aruna Gupta 1.1.1995 1.1.1999 

33 Smt. 	Joya Adhikari 1.1.1988 1.1,1992 

34 Shri Tulsiram Sarma 1.1. 1989 1.1.1993 

35 Shri Satya,jit Kumar Des? 1.1.1994 1.1.1998 

36 Shri. Pradip Kumar Neoqi 1.1.1994 1.1.1993 

37 Smt, Nandita Das 1.1.1994 1.1.1998 



Shri Krishna Bhadur Gurung 1..1.1990 1.1.1994 

Smt, 	Pandora Sohklet 1.1.1990 1.1.1994 

40 Smt, Meries Nareen Laloo 1.1.1993 1.1.1997 

41 Shri Arun Kumar Baidya 1.1.1995 1.1.1999 

42 Smt. 	Shanti 	Kumari Ghimire 11.1.1995 1.1.1999 

43 Smt, 	Lawmzuali 1.1.1993 1.1.1997 

14 Smt. Rekha Mech 11.1991 1,11995 

4 Shri Dilip Kumar Deka 1.1.1994 1.1.1998., 

,45 Sri Sudip Dutta Choudhury 1.1..1998 1.1.2002 

47 Shri Dondor Singh Lartang 1.1.1990 1.1.1994 

48 Shri Prabash Paul 1.1.1998 1.1.2002 

4 Smt, 	Erboline Maja 1.1.1993 1.1.1997 

56,  Srnt. 	Spirian Kharangi 1..1.1992 1.1.1996 

1 1 51 Smt. 	Everymai Warjri 1.1.1994 1.1.1998 

Smt. 	Evelynnor Ryngksai 1.1.1991 1.1.1995 

53 Smt. 	Ritikona Ma.jaj 1.1.1990 1.1.1994 

.54 Shri Mutaque Ahmed SJer 1..1..1990 1.1.1994 

Smt. 	Bertha Khyllep 1.1.1994 1.1.1998 

Smt 	Arunima Dutta 1.1.1995 1.1.1999 

1 57,1Smt, Sofiana Kharkongor 1.1.1994 1.1.1998 

Smt, Manjula Bhattacharjee 1.1.1993 1.1.1997 

159 Sint. 	Hildaline 	Makhiew 1.1.1990 11.1994 

641 

Smt, 	Tapashi Mishra 

Snit. Anubha Roy Choudhury 

1..1.1993 

1.1.1994 

1.1.1997 

1.1.1998 

Smt. Caroline Lamo 1.1.1995 1.1.1999 

Smt. 	Fedalis Jyrwa 1.1.1993 1.1.1997 



IN THE cENTRAL ADMINISTRATIVE TRIBUNAL 

A PRG;AHATIBENCH GUWAHATI 

_ 	hIntheflr:f 

Shri Tulsi Ram Sharma & Others 

a 
Applicants 

-Versus- 

Union of India & Others 

Respondents 

Additional written statement on behalf of the Respondents-

Most Respectfully beg to state that:- 

That Survey of India recruitment rules in the Cadre of Draftsman provides 

thepromotion to Draftsman Grade I Division I selected from those in Division II 
Grade II. 	

I 

That the benefit of O.M. No.13-(1)-IC/91 dated 19.10.94 of Ministry of 

Finance was extended to the Draftsman of Survey of India on the implementation 

dated 17.7.1997 in O.A.No.52/96 of this Hon'ble Tribunal. 

iplementation of this O.M. the scale of pay and residency period for 

dre in Survey of India is as under:- 

For Draftsman Grade-IV (Rs.3200-4900) to 	7 years 

Draftsman Grade Ill (Rs.4000-6000) 

For Draftsman Grade-Ill (Rs.4000-6000) to 	:5 years 1t 

Draftsman Grade II (Rs.5000-8000) 

For Draftsman Grade-Il (Rs.5000-8000) to 
	

4 years* 

Draftsman Division-I Draftsman Grade-I 

(5500-9000) 

'Subject to availability of vacancy and recommendation of DPC (Total 

number of sanctioned post for Draftsman Division-I is 300 in Survey of India) on 

eniority cum-fitness basis. 

H 

id 
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I 	i That as per para 3 of O.M.No.13-(1)-IC/91 dated 19.10.94 of Ministry of 
'441

Finance, once Draftsmen are placed in the regular scales, further promotions 

would be made against available vacancies in higher grade and in accordance 

with the normal eligibility laid down in the recruitment rules. 

In the above case the Draftsmen were placed in the regular pay scale of 

Grade II, Rs.5000-8000, as per the O.M. dated 19.10.94. The further promotion 

to Division-I in the pay scale of Rs.5500-9000 will get when the vacancy will be 

available and recommended by the DPC, because as per the recruitment rules in 

Survey of India, promotion to Division —1 is done by the DPC on seniority cum-

fitness basis and subject to the availability of vacancies. 

The 4 years period shown in the para 2(c) of O.M. dated 19.18.1994 is the 

minimum residency period in the scale of pay for the promotion to higher grade. 

The conditions shown in para 3 of O.M. may also be kept in consideration while 

reading the para 2(c) of the O.M. dated 19.10.1994. 

The claim of the applicants pretending to have obtained eligibility for being 

placed in the higher scale of Rs.5500-9000 as per Annexure-A to the additional 

iejoinder of the applicants is not correct and it is not the fundamental right to 

claim for the promotion. 

That in the present additional rejoinder filed by the applicants in 

O.A.No.14/2002 they are claiming icr pay scale of Rs.5500-9000 on completion 

of 5+4=9 years service, while the minimum residency period is 7+5+4=16 years 

service as per O.M. dated 19.10.1994. 

A copy of O.M. dated 19.10.94 is annexed hereto and marked as 

Annexure 'A'. 

That at present in Survey of India, Placement in the pay scale of Rs.4000-

6000 and Rs.5000-8000 is subject to qualifying Trade Test on completion of 

residency period of 7 years and 5 years respectively. The applicants have 

already been placed in the pay scale of Rs.4000-6000 and 5000-8000 

accordingly on implementation of Judgement dated 17.7:1997 in O.A.No.52196 of 

this Hon'bie Tribunal. 

That the next promotion from Draftsman Grade II (Pay scale Rs.5000- 

8000) is to the post of Draftsman Division-I (pay scale Rs.5500-9000). There is 
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fixed sanctioned strength of 300 Draftsman Division I in Survey of India. For 

promotion to the post of Draftsman Division I, the minimum residency period in 

Draftsman Grade-Il is 4 years. Draftsman Grade II to which the applicants 

belong, do not become eligible for promotion to the higher Grade on completion 

of minimum residency period. By mere completion of residency period of 4 years 

in Draftsman Grade II stage the applicant can not claim to be promoted to the 

pay scale of Rs.5500-9000 as they are entitled to get the pay scale of Rs.5500-

9000 subject to availability of vacancy in Draftsman Divison I and 

recommendations of the DPC on seniority-cum-fitness basis as per the 

recruitment rules in Survey of India, in view of fixed numbers of sanctioned posts 

i.e. 300 posts of Draftsman Division-I. 

That applicants filed Misc. Petition No.166/2002 praying for amendment of 

the Original Application basis on the subsequent O.M. No.6/1/98-IC dated 

1.6.2001 of Ministry of Finance in regards to pay scale of Draftsman. 

A copy of O.M. dated 1.6.2001 is annexed hereto and marked as 

Annexure 'B'. 

In the above O.M. in para 5, it is stated that "these orders shall be 

applicable to such of those Draughtsmen in various Central Government 

Departments who had not derived the benefits envisaged in this Department's 

O.M. dated 19.10.1994 as on 1.1.1996. The revised pay scale shall also be 

extended to them only on their fulfilling the revised eligibility criteria now 

prescribed in Paragraph 3 above". 

This aspect also clarifies from Ministry of Finance and Ministry of Finance 

has also informed that O.M. No.6/1/98-IC dated 1.6.2001 is not applicable to the 

Draughtsman in Survey of India vide D.S.T's letter No.SM/04/10/2000 dated 

2210.2001. 

A copy of DST's letter dated 22.10.2001 is annexed hereto and marked as 

Annexure 'C'. 

That as regard the submission made by the applicants in Para 4.20B of 

Misc. Petition that "in C.P.W.D. the revised pay scale of Grade I, II and Ill are 

granted after completion of a fixed tenure of service in each grade without any 

linkage to any vacancies, i.e. "is totally false and the misguiding the Hon'ble 

Court. In this connection a copy of letter No.H-12016/9/2002-E.C.-61453-H dated 

20.12.2002 from Sectional Officer, Govt. of India, Director General, C.P.W.D., 

Nirman Bhawan, New Delhi is attached herewith for Hon'ble Court's reference. It 
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is clearly mentioned in the letter that "Promotion is based on the availability of the 

VacancieS". 

A copy of CPWD's letter dated 20.12.2002 is annexed hereto and marked 

as Annexdire 'D'. 

	

11. 	That in past, in similar case of Shri B.N. Jena —Vs- Union of India & 

others, the Hon'ble Tribunal, Cuttack Bench in O.A.No.693/96 disposed of on 

27.11.2000, categorically observed on page No.5 of the Judgement that the 

applicants are not entitled to the scale of pay Rs.1600-2660 on the basis of O.M. 

dated 19.10.1994 and had not allowed it. 

	

1: 	 A copy of O.A. dated 27.11.2000 is annexed hereto and marked as 

Annexure'E'. 

	

12. 	That in view of the above explanations, the placement of Draftsman in the 

scale of Rs.5500-9000 can not be de-linked from the criteria of availability of 

vacancy and recommendation of DPC as the total numbers of Draftsman 

Division-I posts can not exceed the sanctioned strength of 300 posts in Survey of 

India. The Hon'ble Tribunal, Guwahati Bench, Guwahati is therefore prayed to 

dismiss the O.A. and the Misc. Petition arising out of O.A. in view of the above 

submission. 

VERIFICATION 

I, Brigadier B.D. Sharma, Director, Survey of India, North Eastern Circle 

Office, Shillong being authorized and competent to sign this verification do 

hereby solemnly affirm and state that the statements made in above paragraphs 

1, 2, 3, 4, 6, 7 & 12 of the written statements are true to rn" ge, kiose 

made in paragraphs 5, 8, 9, 10 & 11 being matter of ycid are tue to my 

information derived there from which I believe to 6e 1e ar4l those. 
1 rde in the 

rest are humble submission before the Hon'be 1buV1  t,ot s,essed 

any material facts. 

AND I sign this Verification on this the day 	
-) 

2003 at Shiflong.. 

DEPONENT 

	

I 	 * 	 . 	 (B. D. S1ARMA) Brlgader 
l)irfcto, North Eastern Cfrcle 
4urvey of 1nia SbuIong79301 
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19.10.1994 and also arrears in the higher scale notionally 

from 13..1 0 82 and acLually from 1.11.1983 which is 
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Ihon'bie 	(anhaLi. fli.yh 	Court has 	heen 	dismissed by 	the 

Hon'ble Apex Court. 	The petitioners are similarly situated 

and 	they 	are therefore ent:i.tled 	to 	the 	scale 	of 	
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C, Tn the O.A.th' petitioners have made no averment as to how 

/ I they are ent I tied to still hi.gher scale of pay of 

(fl()(fl' 	On the basis of O.M. at T\nnexure-1 they 

are entitled t: 	the pay scale of R.1400-23fl0/- and this 

• 	 is what ha 	been allowed to similarly placed Grade-TI 

flrauhtsmen ' 	Survey of India by the order of Cuwahati 

ench ol 	the Tri.burai. In view of the above, 	the 

respondents arc' directed to allow the applicants the scale 

	

• •.,,) 
	

of pay of i . 4(1(1-2300/- subject to fulfilment or the 

minimum service dual i,fjcati.on 	s laid down in Q.M. dated 

Their pay fixation notional.ly and 	ctually 

should alSO he C1OI)C s'tri ctly in terms of paragraph 4 of 

this 

C 



/ 
C 

•f ' 	 - 

4 . 	 'Ihr' prL I t i rer 	hve 	'isked 	for pen1 

2 i intcrrt ('fl Lhei r 	rrers. W 	find thM, t 	-.p.vr has 
 

bn ;uh)rct -nittpr. o 	djUdi(tjOn before the Giiwhatj 

I3ench 
oC Lhe Trjbunl and the mter w.,s• carried to the 

Hon'bie G.uhtj High Court and the Hon'hle Supreme Court. 

In view of this, it cannot he s a id thL the respondents 

delherM:c'y w.iLhh1d the bencfits from the mpplicants. 

The pryci: for pyment of pennl interest is mccordingly 

rejectoc(. 

5 	in the result, therefore, the Origin1 

I\pplictinn is disposed of in terms of the direction and 

ob.servtjcw hove. No costs.  
rr 

,.. • I
\ 	( 	I 
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I: Ecic AN THE CENTRAL 4DMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI NAY 

In the materof:- 

io 14J2002 

Shri Tulsi Ram Sharma & Others 

Applicants 

-Versus- 

 

Union of India & Others 

Respondents 

Additional Brief statement on behalf of the Respondents-

Most Respectfully beg to state that:- 

Shn T.R. Sharma, D/Man Grade II and 62 other D/Man Grade II of North EastemCircle, 

Survey of India, Shillong have filed the O.A. No.14/2002 in the Hon'ble CAT, Guwahati Bench, Guwahati, 

praying for extending the benefits as per para 2(c) of Govt. of India, Ministry of Finance, Department of 

Expenditure O.M. No.13(1)-lC/91 dated 19.10.1994. The main relief sought for by the applicants is to get 

the higher pay scale of Rs.550-750 (pre-revised) and revised corresponding scale of Rs.5500-9000 as 

per Vth CPC. 

Now, in connection with the aforesaid case, following points are brought before the Hon'ble 

Tribunal:- 

(i) 	Recruitment and promotion of Topographical staff including the D/Man Cadre in Survey of 

India is regulated by the Circular Order No.435(Adm.), copy enclosed as Annexure A' 

amended from time to time as and when required. D/Man are initially recruited as Topo 

Trainee Type 'B' and after successful completion of 2(two) years training, they are classified 

as 0/Man Grade IV in the pay scale of Rs.3200-4900 (Vth CPC). Then they are upgraded as 

DIMan Grade Ill in the pay scale of Rs.4000-6000 after a period of 3 years and thereafter 

Grade II in the pay scale of Rs.4500-7000 after a period of 2 years respectively subject to 

passing the Trades Test conducted by the Department. 

Further promotion to the post of D/Man Division I (equivalent to D'Man Grade I of CPWD) in 

the pay scale of Rs.5500-9000 (as per Vth CPC) is regulated in Survey of India vide Circular 

Order No.436(Adm.) copy enclosed as Annexure 'B' (Page 5 refers) wherein it is stated that 

"the posts of D/man Division I are filled by selection of Grade II personnel in the trades of 

D/Man and Engravers respectively in the Division II Topographical staff of the Survey of 

India". 



- 
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\ 
, 	 The sanctioned number of posts of D/Man Division I in Survey of India having the revised pay 

scale of Rs.5500-9000 as per Vth CPC are 300 (three hundred). Copy of the Ministry of 

Science & Technology O.M. No. SM/02/044/088 dated 30.1.1996 is enclosed (Page 2 refers) 

as Annexure 'C ,  and promotion to these posts are made through DPC from 0/Man Grade II 

and Engravers Grade II subject to availability of vacancy in D/Man Division I 

posts which are 300, in this connection a copy of the draft Recruitment Rules for 0/Man Div. I 

(now Grade I) sent to Ministry of Science & Technology (Department of Science & 

Technology), New Delhi is enclosed as Annexure 'F'. 

Survey of India is technical department, it is essential to evaluate the eligibility criteria of the 

personnel (in this case the D/Man Cadre) as per the Circular Order Nos.435(Adm.) for 

Division II of Group 'C' staff (Annexure 'A') and 436(Adm) for Division I of Group 'C' staff 

(Annexure 'B') under which their services are governed. The Department can not place the 

individual in the higher pay scale simply on completion of residency period as there are no 

provisions in the Circular Order No.435(Adm) and No.436(Adm). More over, the GOl OM of 

1994 no where specifies that the personnel will be simply placed in the higher pay scale on 

completion of residency period without evaluating their eligibility/competence and availability 

of the vacancy. 

Further, it is prayed that the Hon'ble Tribunal has little jurisdiction to interfere in the method of 

recwitmentfpromotion rules of the Department on the basis of Hon'ble Court's judgement 

dated 17.7.1997 in O.A. No.52/96 which the respondents have dutifully implemented wherein 

the DIMan Grade II have been granted the pay scale of Rs.425-700, corresponding revised 

pay scale of Rs.5000-8000 as per Vth CPC. It is exclusive domain of executive. [Kindly refer 

the judgement delivered in cases (i) Indian Airlines Corpn. —Vs- K.C. Shukla, 1993 AIR SCW 

2866 Para 4 and (ii) State of A.P. —Vs- Sadanandam (1989) Supp. I SCC 574)] 

It is noteworthy to mention here that a similar O.A. No.893/1996 was filed by Shri B. Jena, 

D/Man Grade II & Ors. in the Hon'ble Tribunal of Cuttack Bench, Cuttack which was disposed 

off on 27.11.2000, (Copy of Judgement enclosed as Annexure '0'). This judgement 

categorically observed (on page 5 of the judgement) that the applicants are not entitled to the 

higher scale of pay of Rs.1600-2660, corresponding revised scale of pay of Rs.5500-9000 on 

the basis of GOI, Mm. of Finance, Deptt. of Expenditure O.M. of 1994. The observation of the 

Hon'ble CAT, Cuttack Bench is reproduced below:- 

Para 3.......the petitioners in this case however, have prayed in paragraph 8 of the OA that 

they are entitled to the pay scale of Rs.1600-2660 on the basis of O.M. dated 1994. The 

prayer is without any merit because admittedly they were in the pre-revised scale of Rs.330-

560 and according to this O.M. on completion of 5 years of service, they are to be placed in 

the scale of Rs.425-700 which has been revised to Rs.1400-2300". 

Further, it is also prayed that the present application filed in the Guwahati Bench of Hon'ble 
Th 

CAT' 	be disposed as per the judgement dated 27.11.2000 delivered by Hon'ble CAT, 

Cuttack Bench, Cuttack and by which the relief sought for higher pay scale was rejected by 

the Hon'ble Tribunal. The present O.A. is covered under the provision of Res Ju-di-ca-ta. 

The claim is liable to be rejected on the principle of Res Ju-di-ca-ta. 



— 
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PRAYER 

In view of the above facts, the subject case is likely to be dismissed on the basis of 

Judgement of Hon'ble CAT, Cuttack Bench, Cuttack delivered on dated 27.11.2000 in a similar case. 

• 	 VERIFICATION 

I, Brigadier B.D. Sharma, holding the charge of Director, North Eastern Circle, Survey 

of India, Shillong being authorized do hereby solemnly declare that the statements made in 

the above paragraphs is true to my knowledge, litfbrthation and behf. 

And I sign this verificatiofi on this ............ day dI ..............May, 2003 at Shillong. 

(.L1 
(Brig. B. D. Sharma) 

L6 	 . 
I 	Director Nor,h Eov'erz Circle DEPONENT 

T: 	Fj 79300! 
Surrey of Itth1 'li' 	793002 
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CIRCULAR ORDER No, 436 (Administrative) 
Dated theist August 1950 
(Corrected up to 318t March 1983) 

SUBJECT 

RULES RELATING TO RECRUITMENT AND PROMOTION 
OF PERSONNEL IN DIVISION I OF THE GROUP 'C' 

SERVICE OF THE SURVEY OF INDIA 

PUBLISRED BY ORDER OF 

MAJOR GENERAL GIRISH CRANDRA AGARWAL, 
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SURVEY OF INDIA 

CIRCUAR ORDER No. 436 (Administja 
Dated the 1st August 1950 

Corrected up to 31st March 1983 LU 

SJBJEcT.—Rules relating to Recruitment and 	I 
• 

	

	 personnel in Division I of the Group 
of the Survey of India. 

Stv )Vy \ 

ShILOG 
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PART 1.—GENERAL 
i. Composition of the Group 'C' Service, Survey of 

India.—The Group 'C ' Service, Survey of India, is broadly divided 
into establishments as under :- 

i ) Topographical. 	(iii) Ministerial. 

	

(ii) Reproduction. 	(iv ) Artificer. 

The Topographical and Reproduction establishments are sub-
divided into Division I and Division II. 

These rules apply only to recruitment and promotion in Div - 
ision I, Group 'C', which consists of the following cadres 

Cadres Scale of Pay 

i ) Surveyors IRs. 	425-15-500-E.B.-15-560-20-- 

Geodetic Computers j700 with a Selection Grade of 

Scientific Assistants Rs. 	550-25--750-E.B.--30-900 

(iv ) Survey Assistants I 	(upto 15% of the number 	of 
L sanctioned post). 

IRs. 425-15-500-E.B.-15-560-20- 
700 with a Selection Grade of 

( v) Draftsmen 	.. Rs. 	550-20-650-25-750 	(upto 
15% of the number of sanctioned 

L posts). 

IRs. 425-1 5-500-E.B.-15-560-20- 
vi) Engravers I 	700 	with 	a 	Selection 	Grade 

Technical Assistants . 	of Rs. 550-25-750-E.B.-30-900 
(Reproduction ) (upto 15% of the number of 

L sanctioned posts). 
C Rs. 425-1 .5-530-E.B.-1 5-560-20- 

600 with a Selection Grade of 
Stores Assistants 	. . Rs. 	550-20-650-25-750 	( upto 

I 	15% of the riu irihr of sanctioned 
I 	posts). 

Rules relating to Divisiim 11, Group ' C' personnel will be found 



)t 	f. 
PART IL—RULES RELATING TO 

TOPOGRAPHICAL STAFF 

2. SurveyorS (Ordinary Grade ):-

* 	(A) (1) Recruitment.- 

"Upto 331% of the appointments to the grade of Surveyor in a 
particular year will be made by promotion from Group 'C' Division 
II employees of the, Survey of, India on the basis of Seniority-cum-
fitness and the remaining by directly recruited personnel. In case 
requisite number of departmental candidates is not found suitable 
for filling up the quota reserved for promotion in any particular 
year, the vacancies not filled by promotion will revert to the direct 
recruitment quota without being carried forward to the next year ". 

For the promotion quota, only the following departnienta 1 
candidates on the topographical establishment will be eligible for 
consideration for promotion :- 

Those who possess thç eductional qualifications 
prescribed hereinafter for direct recruits or those who 
qualify at a test to be prescribed by the Survey of 
India for the purpose in the event of their not possess-
ing the prescribed qualification. The authority of the 
SurveyoE General in the matter of such tests shall be 
final and non-appealable. 

The candidates must be within the age limit pres-
cribed hereinafter.' 

"The Scheme for Departmental Examination to be conducted 
by the Survey of India for recruitment upto 33-% of the vacancies 
by the Departmental Candidates in the grade of Surveyors is 
appended as Annexure 'C' to the Circular Order ". 

On completion of training, they will, if found suitable, be 	I ', 

classified as Surveyor (Ordinary Grade). 

( 2 ) (i ) 'No person who has more than one wife living or who 
having a spouse living marries in any case in which such marriage 
is void by reason of its taking place during the life-time of such 
spouse shall be eligible for appointment to service ; and 

(ii) no woman whose marriage is void by reason of the husband 
having a wife living at the time of such marriage or who has married 
a person who has a wife living at the time of such marriage shall be 
eligible for appointment to service 

Provided that the Central Government may if satisfied that 
* 	 r(1Prfl'r (v(mflt flnir nrn from 
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(13) The following qualifications are required.-  

a) Nationality and domicile.-
A candidate must be 

i ) a citizen of India; or 
ii) a subject of Sikkim ; or 

(iii) a subject of Nepal ; or 
(iv ) a subject of Bhutãn ; or 

v ) a Tibetan refugee who came over to India, before 
the 1st January1962 with the intention of perma-
nently settling in India 

or 
vi) a person of Indian Origin who has migrated from 

PakistAn with the intention of permanently settling 
in India. 

Provided that a candidate belonging to categories (iii), (iv), 
(v ) and  ( vi) shall be a person in whose favour a certificate of eligi-
bility has been given by the Government of India and if he belongs 
to category ( vi) the certificate of eligibility will be issued for a 
period of one year, after which such a candidate will be retained 
in service subject to his having acquired Indian citizenship. 

Provided further that candidates belonging to categories (iii), 
(iv) and (v) above will not be eligible for appointment to the 
Indian Foreign Service. 

A candidate in whose case a certificate of eligibility is necessary 
may be admitted to an examination or interview and provisionally 
appointed subject to the necessary certificate being given to him 
by the Government. 

( b ) Age.—The candidate must be over 18 and under 25 (3 
in the case of Scheduled Castes and Scheduled Tribes candidates ) 
years of age on 1st July of year of recruitment. If he is already 
serving in the Department on other than a purely temporary basis 
the upper age limit is 30 ( 35 for Scehduled Castes and Scheduled 
Tribes candidates). 

"The upper age limit mentioned above is relaxable by the 
Surveyor General of India in exceptional cases ". 

(c) Educationaiqualifications.-

Candidates must havepasserl 

) the Intermediate Examination of an Indian University 
1 or ä recognized equivalent, with Mathernatic as one 

lrtl)(S 	i,Ii''f 	n, 

IX 
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( ii  ) the Upper Subordinates, or Overseer Certificate Exa- 
,-. 	mination of a Civil Engineering College or a Diploma 
JJ 	in Surveying from a State Industrial Traininln- 

stitute of Technology/Central Board of Technic't 
Examinations. 

( C ) Training period.- 
Candidates will be entertained on the purely temporary estab 

lishment and will be known as Topographical Trainees Type 

They may be discharged at any time while trainees, with a 
month's notice without assignment of reason. 

"While under training, they will be paid on the scale of 
R s. 320-6-326-8-390-10-400. During the period of training cancli-
dates will be given full course of instructions in the various bran-
ches of Field and Air Survey, Photogrammetry, Drawing and Comp-
utation. The period and courses of training will be as laid down 
by the Surveyor General from time to time '. 

Note.—Topo Trainees Type 'A' should be able to fuse stereoscopi-
cally. They will be tested for the same after a month's 
practice soon after recruitment. 

(D) Classification.- 
i ) Trainees who ire considered suitable for appointment 

to Division I will be eligible for classification on com-
pletion of the course of instructions '( or of one 
year's service if they have not undergone a full 
regular course ). 

On classification in Division I a Topo Trainee Type 'A' 
will be given the trade of Surveyor ( Ordinary 
Grade). 

(ii) Those not considered fit for classification in Division I 
may, if suitable, . be offered classification in an 
appropriate grade in Division II in the following 
trades :- 

Computer (rirjg ), 
Air Suuvey i)raftsman, 
Plane-tabler, 
Draftsrn an, 
Topo Auxiliary. 

Failure to accept classification in Division II will not 
involve any pcnalty and the individual will be 

discharged. 

E ) Grades.—The cadre of' Surveyor ( Ordinary Grade ) carries 
a Selection Grade of fis. 50-25-750--E.B.-30-900 ( upto 15% 

I 	 Pt' of,  ,in0lom-d r')I 



Geodetic Computers and Scientific Assistants, 
Divislo L—( a) These trades are required to supply a limited 
number V skilled Computers and Scientific Assistants for the 
Geodeti & Research Branch. The posts are on the unfixed 
establishments with a scale of pay of Rs. 425-15-500-E.B.-15--560-
20-700 with a Selection Grade of Rs. 550-25-750--E.B.-30-900 the 
number of sanctioned posts ). 

( b ) These posts will be filled by competitive examination from 
amongst the Division II personnel who are graduates and have five 
years experience of work in their existing position and have not 
crossed the age of 35 years ( 40 years in the case of Scheduled Castes 
and Scheduled Tribes ) on 1st January of the year in which the posts 
are filled. Those for Geodetic Computers must have taken Mathe-
matics as one of the subjects and those for Scientific Assistants 
must have taken Physics as one of the subjects for their Degree 
Examination. 

Survey Assistants, Division 1.—This is a fixed establish-
ment on the following scale :-- 

Rs. 425-15-500-E.B.-15---560-20-700 with a Selection Grade 
of Rs. 550-25-750-E.B.-30-900 (upto 15% of the number 
of sanctioned posts). _ . 

Se f4 	 em- L- 

It is filled byiiofrom individuals of all trades (except 
draftsmen and engravers) in the Division II Topographical staff 
of the Survey of India. 

S. Draftsmen and Engravers, Division I.—These are fixed 
establishments on the following scale :- 

Rs. 425-15-500-E.B.--15-560-20-700 with a Selection Grade 
of Rs. 550-20-650-25-750 for Draftsmen and Rs. 550-25--
750-E.B.-30-900 for Engravers ( upto 15% of the number 
of sanctioned  

• 	They are filled by 	of Grade II personnel in the trades 
• of draftsmen and engravers respectively in the Division II Topo-
graphical staff of the Survey of India. 

6. Stores Assistants, Division 1.—This is a fixed 
establishment on the following scale :- 

Rs. 425-15-530-E,B.-15-560-20--600 with a Selection Grade 
of Rs. 550-20-660-25-750 ( upto 15 0/0  of the number 
of sanctioned posts .. 

It is filled by 	from amongst Storekeepers ( Repro- 
duction ) and Storekeepers ( Topographical ) in the Division It 



7. Status and Seniority.--Pcrsonncl in Division I covered 
by rules 4 and Sand Surveyors Oridnary Grade will be of equal stat' is. 
Seniorit y  in each giade and as between the diflerent trades in Oii-
nary Grade will be reckoned from the date of substantive appóint-
ment to the grade. When two or more individuals are appointed 
to a graie from the same date, the seniority among the individuals 
will be as follows 

i ) When appointments are made by promotion from 
Division II, the seniority will be in order of selection 
as decided by the D.P.O. 

ii ) When appointments are made from among the trainees 
on classification, the seniority will be determined on 
merits by the Surveyor General. 

PART III.--RULES RELATING TO MAP 
REPRODUCTION STAFF 

8. Technical Assistants, Reproduction, Division 1.—This 
is a fixed establishment on the following scale :- 

Rs. 425_15-500-E.B.-15-560-20-700 with a Selection Grade 
of R.s. 550-25-750-E.B.-30-900 ( upto 15% of the number 
of sanctioned posts). 

It may either be filled by :- 

a ) selection from tradesmen in the Map Reproduction 
staff of the Division II, or 

b ) in the event of suitable departmental candidates not 
being available, by direct appointm ent of individuals 
with special trade qualifications from outside the 
department. So cli mdi vid u a.ls may either be appoint-
ed as probationeis for one year at the end of which 
they may be called on to undergo a trade test or 
.thcy may be appointed in the first place to the purely 
temporary establishment on a monthly basis for a 
period not exceeding on(, year until their fitness for 
a perninnent poSt is established 

.PA11.1' IV._lULi 1 S l..EiATLN(J nl1O  IBOT lE 
rJ)1)O(lAl)111((AJ AN.I) MA1.' 

BE I'J O.l ) t J( 'i' LOIN 8TAF1 

9. Increments of Pay. •Novin;d iiiereineiils will not be 
wil,hlIeJ(j cx cejt as jjiinishiiients uiider the ( entral (Jivil Services 

Classification, (Jon tiol ai id A p)eal ) Ru Ie. Suehi punishineiits 
u; 	.i:,...i . ........ , .. • 	i;,,... 



Under P.R. 2, a Government servant is not entitled to the 
increme next above the efficiency bar without the specific sanc-
tion of t e authority empowered to withhold iiicreiuents. Such 
authority should. thereibre, consider in each case whether the con-
duct and pe.rtorniance of the person concerned justifies the grant 
of increment next above the bar. If a Government servant held 
up at the efficiency bar is subsequently allowed to cross the bar, 
incremetits should not be allowed with retrospective effect. 

io. Service counting for pension.—Service does not 
qualify,  for pension unless the officer holds a substantive office on a 

- permanent establishment. 

Provided that in the case of an officer retiring from ser rice on 
or after the 22nd April 1960, if lie was holding a substantive 
office on a permanent establishment on the date of his retirement, 
temporary or officiating service under the Government of India, 
followed without interruption by confirmation in the same or 
another post, shall count in full as qualifying service except in 
respect of 

i ) Periods of temporary or officiating service in non-
pensionable establishment; 

ii ) Periods of casual/daily-rated service ; and 

iii ) Periods of service paid from contingencies. 

xi. Medical Certificate.—On first appointment candidates 
will be required to submit a medical certificate of fitness in the 
form given in Annexure W. This certificate must be signed by 
a Commissioned Medical Officer or by a Medical Officer in Charge 
of a Civil Station. 

iz. Security Bond.--Carididatcs must he prepared to sign 
a security bond in the form given in Arniexure 'B '. The order of 
appointment will not he issued until the l)Ofld has been received 
duly signed. 

13. Field work.--Persurimiaf employed away from the per-
meanent headquarters of their WI it5 Will h i'or1iireJ t rend: whore 
ordered by the h iglier ;tmthority, who will, ii noreary, in)Vi(l' 

them with tentage at the autliorised scale. ueiI personnel may 
not take their families with them without prmisvon, and this will 
seldom he granted to thüse Oflg;tgOd on field work. 

Lower PmLi I 	151) I 11 I cji ­ agoad on Ii el (I work are pro vi (lcd by 
Covernment under such orders as may he issu'aJ from time to time 
by the Sim 	yor (eumern,I with caurip khalasis to safeguard their 
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Nothing in this Circular Order shall restrict the powers 
of the Surveyor General, Directors and other compe nt 
authorities which they can otherwise exercise in ac,rd-
ance with the F.&S. Rules, C.S.R.,G.F.R. and general 
orders of the Government affecting service conditions 
of Central Government employees that may be issued 
from time to time. 

Nose :—( 2) Wherever the term "C.C.S. C.C. and A. ) 
Rules" is 	" 

used, it is intended to refer to the rule issued, with the 
Government of India, Ministry of Home Affairs Notifi-
cation S.R.O. 607, dated the 28th February 1957, as 

• amended from time to time. 

J 

• 	 ) 

) 

0 
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ANNEXURE'A' 

MEDICAL CERTIFICATE 

I hereby certify that I ha ye examined..................... 
a candidate for employment in the SURVEY OF INDIA and 
cannot discover that he has any disease (communicable or 
otherwise), constitutional weakness, or bodily infirmity, except 

1 do not consider this a disqualification for employment 
in the Survey of India. 

His age is, according to his own statement............ 
years, and by appearance about .................years. 

( i ) He is of ............................ physique. 
*( i ) His eyesight is.................................. 

t( iii) He will be ................... to stand hard work 
such as riding or walking long marches. 

The impressions of the balls of his thumb and all the fingers 
of the left hand. (If the candidate can sign in English, his 
signature will be sufficient). 

Small fineer 	Ring finger 	Middle finger 	Index finger 	Thumb 

* For standard of eyesight please ace pages 9 and 10. 

f Lino( iii )may be deleted by the Officer Mending an individual for medical exami-
nation when the latter will not he employed on field duties 

a 

ii) 
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'- 	SItNDARI) Ot fl.lIG1{l 	\AMlNlI0N 01 CtNDTDAI!S 
FOR APPOINTMENT TO THE SURVEY OF INDIA GROU1 'C' 

(INCLUDING MINISTERIAL ) SERVICES 

	

l'lcaae see the attached declarzsdon form also ) 	— 

(A) For Group 'C' Service 

The candidate's eyesight will ho tested in accordance with the following rules. The 
result of each that will be recorded :— 

I ) GeneraL—The camlidate's' era will he submitted to a general examination 
directed to the detection of any disease or abnorniality. The candidate 
will be rejected if he suffers from morbid conditions of eyes, eyelids or 
contiguous structures of such a sort a to renderor are likely, at a future 
date, to render him, unfit for service. 

Ii) Na1ed eye.—lt is not necessary to lay down any limit for minimum naked 
eye vision, but it is desirable that the naked eye vision of the candidates 	( 	3 should be recorded by the Medical Board or other Medical Authority in 
every case as it will furnish basic information in regard to the condition 
of the eye. 

(us) Visual ktandard.—Tho examination for, determining the standards of 
vision includes t.este, one for distant and the other, for .near vision as 
follows :- 

(Each eye will be examined separately) 

Distant Visions 	 Near Vision, 

Better eye 	Worse eye 	 Better eye 	Worse aye 

• 	 6/6 	Nil 	 06 	' 08 

6/12 
or 	

6/12 

6/9 
or 	

6/18 	
, 	 ( With or-without glasses). 

The candidates will he examined with the apparatus and according to the 
method Prescribed by the Rly. Board's Standing Advisory Committee 
of Medical Officers, to determine his standard of vision. 

No limit for the amount of refractive error is prescribed provided the visual 
acuity is in accordance with the staiidar,.ls mentioned in para (iii) above. 
No candidate will he accepted mimic stamford of vision does not come up to 
re.rjuiremcnts specified above. 

iv ) Fundus hixuiici'nation.—Et is lip t, tim 'liscrLini of the Medical Board or 
other Medical Authority 1,o (ilrry out such examination, if considered 
desirable. Whenever pond 1)10 it sliou Id be earl ied omit, and results recorded. 

v ) Colour perception.—'I'lio candidate will be examined for colour knowledge, 
either with the Edrirlge Green Lantern or Ishibara'm Crjldur Charts. Any 
rlefcct in colour perception will he a (oulie for rejection of the cendiclate. 
Colour perception is graded into it higher or it  lower grade depending 
upon the si/o of the aperturo  ul tim bantermi as ciescrihed in the table 
below 

	

Oracle 	 l'Jigher Gd. Lower Cd. 

Distance be.tween time lamp and camidiilatj, 	16' 	16' 

Sioc of aperture 	 . . 	. 	I 3 mm. 	13 mm. 

Time of oxposumli 	. . 	. . 	S. 	s.. 

0 	0 	I ....... I 	. 	 •,., 	 t , 	. 	;,, , ç r;,.,,,,, 
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vi) F'idd of Vii,,n.—Tlie eve 	must have a full field of vision as t est al by hand \ 	.J 
moveitients. 

vii ) 	iqltt J31indne.s.—This should be teste(l only in novels I cases and 	not as a 

\ 	routine. 	Pronnel who have to be ens ploved in 	Lark. rots is ( n.g., Plioto 

grapliers. etc. ) or who have to 	carts' 	on 	night 	observati ii; ( to stars 

etc. ) stinuhi iwl be en tinting from iutht blind ness. 

viii ) Ocular conditions other (Ye-ne vi.ntoi acuity—The ocular contlitinn 	or clisoaes 
which should be considered, as a di.quaiification, are its follows:- 

a ) Any organic disca.gc or a progressive refractive error which is likely to 
result, in lower the visual acuity. 

b ) Trachoma which is compilcated. 

c ) One eyed persoa provided the prognosis aboiitthe functioning eye is 
not good and its vision is likely to be endangered by the condition 
of the worse eye and the visual acuity standards mentioned in 
(iii) above are not fui.y satisfied. 

Note :—( 1) Standard of visual acuity in respect of candidates for appointment to all 
Group 'C' Posts, the duties of which include field work and such posts as 
those of Air Survey Draftsmen and Photograminetric Operators who are 
requited to have binocular vision shall be as follows: 

 

— 

a) Visual of standard ( with or without glasses). 

Thstant Vision 	 Near Vion 

Better eye 	Worse eye 	 Better eye 	Worse eye 

6/9 	6/9 	 06 	08 
or 

0/6 	6/12 

Subject 	ti 	the visual standards laid down, being satisfied, the amount of 
refractive error allowed shall be as follows 

Total amount of Myopia (including the cylinder) shell not ciccced —4OOD. 
'I'otalsmoitntnfilypermetroPia (including the cylinder ) shall notexeeed 
L4.00D.  

b ) S1uiitt, even If the eis,ial acuity is of the prescribe-I standard, should 
he considered as a ,liwjitalification. 

- 	( e  ) One evel persons also sliritild not he aecnptcd for such posts. 

(2 ) Candidates for NIinistcrial Posts are not rcrj:tiretl to lie testl for item ( v) 

• 	 ( vi) and ( vii  ) above. 

3 ) 	Wit cii tlt- 	a'.p: • I the Otillil 	iS 35 sr inure yeats, tb 	st 	u tar. I for cot cc t• 
ci vision shill l) 	at f.,lliws 

(orrt'etetl 	Vii'iii 

- 	lIeU ':r eye 	Worse eye 

tt/ti 	 Nil 
a 	 or 

6/IS 
or 

6/Pt 	 6/24 

5, 

S 
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CANDIDATE'S STATEMENT AND DECLATION 

The candidate must make the Statement required below prior to his Medical F~  jllmi. 
— nation and must sign the declaration appended thereto. His attention is specially ,rect-

ed to the warning contained in the Note below 

State your name in full ...................................................... 
in bloeL letters) 

State your age and place of birth............................................... 

(a) Have you ever had small-pox intermittent or any 
other fever, enlargement or suppuration of 	 ' 

glands, spitting of blood, asthma, heart disease, 
lung disease, fainting attacks, rheumatism, 
appendicitis..........  ........... ....................................... 

OR 

b ) any otherdiseaseor accidentrequiring confinement 
to bed and medical or surgical treatment.................................. 

When were you last vaccinated.................................................. 

Have you or any of your near relations been afflicted 
with consumption, .scrofula, gout, asthma, fi ts, 
epilepsy or insanity......................................................... 

Have you suffered from any form of nervousness due 
to over-work or any other cause ........................................... . .. 

Have you been examined and declared unfit for Govern-
ment service by a Medical Officer/Medical Board, 
within the last 3 years....................................................... 

S. Furnish the following particulars concerning your family :- 

Father's age if living 
and state of health 

Father's age at death 
and cause of death 

I No. 01 Orother8 liv- 
. 	 hue, their ages and 

state of heálth 

I Be. of  brothers dead, 
I 	their ages at death 

and cause of death 

Mother's age if living 
and state of health 

Mother's age at death 
and cause of death 

No. of sisters living, 
their ages and state 

of health 

No. of sisters dead, 
their ages at death 
and cause of death 

I declare all the above answers to be, to the bent, of my belief, true and correct. 
I also solemnly sill mu that I have ftiol, received a disability cert.iuicato/pensinn On account of any disease or other condition. 

(Jandidats'a S'iijsui.in- .................................. 
Siqnur.d tn In?, prescnr.c 

tqnat are of iliei/ieal OJJieur........................... 

N'iie.—'lhe CILfld iii ate wit I be lisnhl responli Isle for thin sicein racy of the above 8t4ItAitncfl t. 
BY wilfully sIippessirig any ifurnusutisi lu will incur the risk of losing the 
aiifioifltmsunt suid, if allpoillLod, of forfeiting all claim to snlpiurrurinuation 
allowance or grutiI ity. 
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ANNEXURE'B' 

SURVEY OF INDIA 

Security Bond to be executed by a candidate on Government 
accepting him for appointment in the Division I of the Group 'C' 
Service of the Survey of India. 

•1 	 KNOW ALL MEN by these presents that we* .............. 
.son of ............................ (hereinafter 

called "the candidate" ) and................................ 
son of......................... 

 ......... 
of.................. 

(hereinafter called "the surety") are held and firmly bound unto 
the President of India ( hereinafter called "the Government 
which expression shall include his successors in office and assigns, 
in the sum as stipulated hereinafter, to be paid to the Government 
for which payment to be well and truly made we hereby bind our-
selves jointly and severally and each of us binds his personal re-
presentatives firmly by these presents signed by us on this.......... 
day of ............... .... 19 

WHEREAS the candidate has been selected by the Director 
....................../Deputy Surveyor General on behalf 
of the Government, for appointment in Division I, Group 'C' 
Service of the Survey of India, in consideration of the candidate 
and the surety agreeing (which they have done verbally and hereby 
confirm by signing these presents ) to the following terms, 
viz. :- 

(1) That he, the candidate, has made himself acquainted with 
and accepts the terms of service as laid down in the Circular Order 
No. 436 ( Adm.  ) dated the 1st August, 1950 as amended from 
time to time. The candidate accepts the conditions of service 
for the Group ' C ' Service officers of the Survey of India and shall 
observe and perform the regulations of that service for the time 
being in force and subject thereto the provisions of the Civil 
Services (Classification, Control and Appeal ) Rules from time to 
time in force or any rules made thereunder shall apply to the 
extent to which they are applicable to the service hereby 
provided for and the decision of the Government as to their appli-
cability shall be final. The candidate shall obey the Government 
Servants Conduct Rules.. 

2 ) That if the candidate shall resign or leave the service 
(luring probation, or while erriployed as a trainee, except with the 
approval of the Director concerned/l)oputy Surveyor General, the 
candidate and the surety will pay to (overnment a sum of Rs. 500 

Rupees five hundred only ) for every year or part of a year 
during which the onbatiotier's or trainee's service shall be 
continued in oider to recoup Government the expenses incurred 
(fl 	(.(f)J Mt 4 1 he 	 Idid( 
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( 3 ) That the candidate shall, on classification in a regular 
trade in the Survey of India, continue in that service for a [ riod 
of 5 years. If he resigns at any time during the period 1 'five 
years following his classification he and the surety will.be liable to 

'

refund to Government a sum of Rs. 1,500 (Rupees one thousand 
and five hundred only) minus a fifth part thereof for each 
completed year of service after the date of classification. 

4 ) Further that during the period of service to follow if the 
candidate resigns his service during field season ( the decision of the 
Director concerned/Deputy Surveyor General as to what is the 
field season being final and binding on the parties) he shall refund 
a sum of Rs. 500 (Rupees five hundred only) provided that no 
liability will attach to the surety for any resignation by the candi-
date of his employment after a period of five years following his 
confirmation in his appointment. Resignation at any time will be 
subject to the exigencies of the service permitting it. 

(5) That the candidate shall be faithful and bear true allegi-
ance to the Republic of India and to the Constitution of India as 
by Law established and shall serve wherever he is ordered to serve 
by land or sea or air thcluding active Military Service with a mobiliz-
ed Survey Unit and shall obey all commands of officers set over 
him. He shall, if required to do so by the Surveyor General of India, 
join the Indian Survey Supplementary Reserve and shall continue 
in the Reserve during the whole time of his employment or until 
be is permitted to resign or is discharged from the Reserve by 
competent authority. On breach of this condition thecandidate shall• 
be liable to dismissal from service and the candidate and his surety 
shall also be liable to pay to the Government of the sums mention-
ed in Clauses (2), ( 3) and (4) as the case may be. For the purpose 
of the 3 last mentioned clauses, a breach of the present condition 
shall have the same effect as resignation by the candidate referred 
to in the said clauses. 

Further that on the breach of the present condition at any time 
after the period mentioned in Clause ( 3 ) the candidate shall 1' 
liable to dismissal fiom service and also to pay to Government t1J 
sum of Rs. 50 (Rupees five hundred only). 

( 6 ) That it is hereby agrccd and declared that the decision c 
the Surveyor General of India as to whether the candidate has or 
has not performed and observed the obligations, stipulations, provi-
sions and conditions of the hcreinbcforc recited agreement shall be 
final and bindmg. 

NOW THE ABOVE WRITTEN OBLIGATION is conditioned 
to he void in case the candidate shall perform and observe the 
terms and conditions hereinhefore mentioned and/or in the event of 
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then the Bond shall be void otherwise the same shall be binding 
and of fu effect. AND IT IS FURTHER DECLARED that 
this Bond 2 r Obligation is executed under the orders of the 
Government of India and is given for the performance of a public 
duty in which the public are interested within the meaning of the 
exception to Section 74 of the Indian Contract Act (IX of 1872). 

Signed and delivered at...................................... 

- 	(Signature of candidate ) 	 ( Signature of surety) 

In the presence of* 

I ...................... 	1........................ 

2...................... 	2........................ 

Accepted by ............. ............................ Accepted 
for and on behalf of the 
President of India. 

In the presence of* 
	

Signature .................... 
1 ........................ 	

for and on behalf of the 
2........................ 	President of India. 

Noge:—Whenever the term "C.C,S. (C.C. and A. ) Rules" is used, 
it is intended to refer to the rules issued with the Govern-
ment of India, Ministry of Home Affairs, Notification No. 
F. 7/2/63-lists (A ) dated the 20th November, 1965 as 
amended from time to time. 



16 

SURVEY OF INDIA 

ANNEXTIRE 'C' 

I' 

Scheme for Departmental Examination to be conducted by tho 
Survey of India for recruitment up to 334% of the vacancies by 
he Departmental Candidates in the grade of Surveyors (as approv -

edby the Government of India, Ministry of Education and Youth 
Services, New Delhi under their letter No. 18/1 18/68-Survey I dated 
27-6-70 and amended/revised under the Department of Science and 
Technology, New Delhi's letter No F; 18-6/71--Sur. 1 dated 
31-7-72). a' 

Preamble.—In pursuance of the agreed decision on item No. 8 
of the 4th Ordinary Meeting of the Departmental Council held on 
23rd and 24th April 1968,.regarding making of up to 334% of the 
recruitment annually to the Topo Trainee Type 'A' by promotion 
from Group 'C' Division II employees of the Survey of India, the 
following scheme is made to regulate such recruitment. 

The Scheme may be called' The Limited Departmental Exami-
nation and Promotion ( Recruitment to Surveyor's Grade) Scheme 
1970. 

2. Under the Scheme, up to 334% of the annuallyrecruitment 
to the Topo Trainee Type 'A' (Surveyor Grade) will be made by 
promotion from employees in Group 'C' Division II Establishment 
who satisfy the following conditions 

i ) Employees who either possess the academic qualifica-
tions prescribed for direct recruits or those who 
qualify at an examination prescribed herein for the 
purposc in the event of their not possessing the 
prescribed academic qualifications, and ( 

ii ) Employees who have not crossed the age of 35 yeare 

	

40 years in the case of Scheduled Casts! 	' 

	

Scheduled Tribe candidates) on Lt January of 	r the recruitment year. 

3. The examination will.he held annually in August/September 
(unless otherwise notified or postponed ), simultaneously at all the 
stations where the different, Regional Circle }leadquarters of Survey 

	

of India are situated and other Centre ( s  ) that may be fixed by 	: 
the Surveyor General. 

4. The examination will be limited to Group 'C' Division II 
Staff not possessing the requisite educational qualification for direct 
recruitment to Surveyors prescribed under, para 2 ( B  ) ( C  ) of 
CO. 436 ( Adrn. ) dated 1sf A cust, 1950 ( as amended from time to 



(1) i3ementary questions on current 
eventh. 

Tl,ere will he viva voce 

The examiiat.in wil I be qualifying one and th miflimum N 
( uaiifv;ng ma rks will he 40% in each paper and 45% in the 

regatc. ( 33% and 43% respectively, in the case of Scheduled 
aste'frihe candidates ). 

A combined panel of the Departmental candidates, Who 
qualify in the above examination and those who already posscss the 
requisite a(:adcniic qualifications prescribed for direct recruits, 
in order of their seniority in Group ' C' Div. II establishment will 
be prepared in Surveyor General's Office. 

The Anuual Confidential Reports of candidates included in 
the panel will then be taken into consideration for selection in the 
usual manner against vacancies reserved for promotion quota 
calculated on the basis of list of vacancies to be maintained in 
Surveyor General's Office. 

If in any given year the number of candidates selected 
against promotion quota is less than the number of vacancies 
reserved for filling by promotion under this Scheme, the unfilled 
vacancies will be filled by direct recruitment. 

The panel for promotion will remain operative during the 
recruitment year following the examination and shall lapse at the 
end thereof. However, a candidate who qualified in the examination 
in any year,.if not selected against promotion quota, need not take 
the examination again but his name will be included in the panel 
prepared in subsequent year( s) provided that he is within the 
prescribed age limit vide pam 2 (ii) above. 

On selection, the Departmental candidates will undergo 
training as may be prescribed by the Surveyor General. On comple-
tion of training they will be considered for classification as Surveyors 
as applicable to directly recruited T.T.T.s W. Those who are not 
found fit for classification as Surveyor ( Ordinary Grade) will revert 
to their original posts. 

If any doubt arises on any of the provisioits of the 
Limited Departmental Examination and promotion ( Recruitment 
to Surveyor's Grade )Scheme, 1970 it shall be referred to the Sur-
vevor General of India whose decision thereon shall be final. 

Any attempt on the part of a candidate to obtain support 
for his candidature by any means will disqualify him for selection. 

107-1(L9-53-1.000 
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Candidates who are within the upper age limit as on 1st Januaiv 
of the recruitment year prescribed for eciticationallyqtialjr d 
Departmental candidates for direct recruitment under para 2( B 
ibid, i.e. 35 years (40 years for SCST candidates ) will be cli gibk 
for taking the examination 

Note.—( i ) Group C' Division 11 PersOnnel possessing the requisite 
educational qualifications prescribed for direct recruit-
ment are not required to take the examination those 
fulfilling all requisite conditions stipulated abovevi1l 
also be eligible for consideration for selection against 
the reserved quota. 

(ii) The above arrangements will not debar the Departmen-
tal employees who are within the prescribed age limit 
and who have requisite educational qualifications from 
appearing in the examination held for direct 
recruitment. 

No fee shall be charged for the examination. 

The question papers will be set by an Examination Board as 
may be sent up by the Senior Director, Centre for Survey Training 
and Map Production. 

The Examination will consist of three papers as shown 
below 

PAPER 1.—General English (Essay, letter writing, precis 
writing and composition) .. 	.. 50 Marks 

2hrs. 
PAPER 11.—Mathematics (upto Intermediate stand-

ard viz., Mensuration, Algebra, Trigo- 
nometry, Co-ordinate 	Geometry, 
and Differential Integral Calculus ) . . too Marks 

3hrs. 

30 Marks 
(Qhrs.) 

a ) Questions relating to the duties 
and responsibilities of Div. ii Fi(,ld 
Staff, 'Fr'iangu lators, Camp 0th cer, 
Section-in -Charge, Cam p Ad mini-
stration, prej)aration of el;u ms ui 
Contingent (:hal•ges, maiutcnan( 
of cash book. (Books reeommefl(1_ 
ed for study—. I-I and -book of (en - 
eral lnstrII(:LiOiiS, 'I'. H ft (1JIaptAN 
1 and II, A ceouii ts Piunphlei - 
Chapters I a n d ii. 

PAPER 111.—General Knowledge 
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SURVEY OF INDIA 
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CIRCULAR ORDER lb. 435 (Administr 
Dated 1st August 1950 

(Corrected up to 31st March 1983 
SHtLLONG 

1j:3uUl 

~:~SUBJECT. — RUleS relating to recruitment and prd
Topographical and Map Reproduction  
in Division II of Group 'C' Service of the Survey 
of India. 

This order supersedes the following :- 

O.Os. 422 and 397 for categories of personnel mentioned 
in para I below. 

PART 1.—GENERAL 

• 	 1. Composition of the Group 'C' Service, Survey of 
India.—The Group 'C' Service, Survey of India, is broadily divided 
into establishments as under 

	

Topgrphica1. 	(iii) Ministerial. 

	

(ii) Reproduction. 	(iv ) A.rtificer. 

The Topographical and Reproduction establishments are sub-
divided as follows :- 

DIVISION I 

i ) Surveyors (Ordinary Grade). (To correspond to former 
U.S.S. and Topo. Assistants). 

Geodetic Computers and Scientific Assistants. 
Survey Assistants. 

iv ) Draftsmen and Engravers. 
v ) Technical Assistants ( Reproduction 

). 

vi) Stores Assistants, 
vii ) Observatory Assistants. 

Categories in 1)ivision I (ii) to ( vi) take the place of former 
Second Division establishments. 

Rules relating to Division I, Group 'C' personnel will be found 
nC,O,436, 
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This will consist of all other personnel not in Division I. 

THESE RULES APPLY ONLY TO THE RECR4T-
MENT AND PROMOTION OF TOPOGRAPHICAL AND MAP 
REPRODUCTION PERSONNEL IN DIVISION II IN THE 
GROUP 'C' SERVICE. 

The establishment on which these personnel are borne are 
unfixed and under the control of the Surveyor General subject only 
to budget limitations. 

3. Trades and grading.—After an initial jeriod as a trainee 
every individual covered by these rules will have atrade.onwhich 
he will be graded for pay If he is qualified inmore than one trade, 
he will be graded on that which is most favourable to him. 

When considering a man for promotion in grade, excllence 
at some tade other than his own will not be taken into considera-
tion. For example, a plane-tablér, however, good he may be as a 
draftsman, traverser, leveller or computer (see para 4) will not 
be promoted to a grade which is not justified by his plane-table 
qualifications. Should his prospects of promotion be better as a. 
draftsthan he may be allowed to change his trade. Any change 
involving a lower limit to an individual's grading must be voluntary. 

Any individual may, at the discretion of his Superior Officer, 
be employed in a trade other than his own shóüld this be in the 

' public interest. Such employment will normally be of a temporary 
nature with a view to meeting any sudden rush of work or to clear 
any accumulation of work which may have arisen in one Section 
of an office. 

Trades.—All personnel covered by these rules, will on 
cjfi.atiçn, be allotted trades and graded according to their quali - 
fications and aptitudes. 

Thraes applicable to them with their corresponding scales 
of pay are as under 

.-"Grade IV Rs. 260-8-300-E.B .-8-340-1 0-380-E .B -10-430. 

-"Grade HI Rs. 330-8--370-10-400-E.B.-10-480. 

44rade II R. 425-1 5-530-E .B -15-560-20-600. 

The different grades applicable to the various trades will be 
laid down by the orders of the Surveyor General from time to time. 
The existing grades and trade qualifications for the various grades 
are contained in C.O. No. 439 (Adm. ) dated 1st August 19&l or 
fis mcnded from time to time, 
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PART 11.—RULES RELATING TO 
TOPOGRAPHICAL STAFF 

5. Conditions of appointment 

(a) Nationality and domicile—A candidate must be :-
i ) a citizen of India ; or 

a subject of Nepal ; or 
a subject of Bhutan ; or 

(iv) a Tibetan refugee who came over to India, before 
the 1st January 1962 with the intention of perma-
nently settling in India; 

or 
( v  ) a person of Indian Origin who has migrated from 

Pakistan with the intention of permanently settling 
in India. 

Provided that a candidate belonging to categories (ii), (iii), (iv ) and (v) shall be a person in whose favour a certificate of eligibi-
lity has been given by the Government of India and if he belongs 
to category ( v ) the certtficate of eligibility will be issued for a period 
of one year, after which such a candidate will be retained in service 
subject to his having acquired Indian citizenship. 

Provided further that candidate belonging to categories 
(iii) and (iv) above will not be eligible for appointment to the Indian 
Foreign Service. 

A candidate in whose case a certificate of eligibility is necessary 
may be admitted to an examination or interview and provisionally 
appointed subject to the necessary certificate being given to him 
by the Government. 

Educational qualificaiion,.g.__The minimum qualifications 
should be Matriculation or equivalent. 

N.B.—This ( Matriculation or equivalent qualification) will 
not apply to persons recruited up to 4-5--59. 

Age..—A candidate should he over 18 and under 25 (30 
in the case of Scheduled Caste and Scheduled Tribe candidates) 
years .of age at the time of entertainment as probationer. 

The Upper age limit mentioned above is relaxable by the 
Surveyor General of India in exceptional cases ". 

(A) No person who has more than one wife living or who 
having a spouse living mhrries in any ras in whkh u"h m; 
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is void by reason of its taking place during the life-time of such 
spouse shall be eligible for appointment to service ; and 

no woman whose marriage is void by reason of the husband 
having a wife living at the time of such marriage or who has married 
a person who has a wife living at the time of such marriage shall 
be eligible for appointment to service. 

Provided that the Central Government may if satisfied that 
there are special grounds for so ordering exempt any person from 
the operation of this rule. 

( e ) Appointments will normally be made by direct recruitment. 

N.B.—" Provided technically qualified Group 'B' personnel are 
available and vacancies exist, upto 30% of the posts in Group 'C' 
Division II Service may be filled by such personnel. They should 
be considered for the promotion quota of 30% irrespective of their 
age or educational qualifications. It is not necessary for these 
Group 'D' personnel to be given 'No Objection Certificate' for 
registration with the Employment Exchange. Individual thus 
appointed would be placed in the lowest grade of the Group 'C' 
Division II trade concerned. The usual reservation will be made for 
candidates belonging to Scheduled Castes/Scheduled Tribes.. 

For Reproduction Offices, however, the overall strength of Group 
'C' Division II in each Reproduction Office should be taken into 
account separately for working out 30% vacancies." 

6. Designations.- 

i ) Normally tramees will be engaged under the designa-
tion Groj 'C'—Togtaphica1 Trainees Type 'B' 
on a scale of pay of Rs. 260-6-326--E.B.-8-350 during 
the training period. 

Candidaes with special technical qualifications may be 
appointed to any suitable post in a grade. Each 
case will be decided on its merits and requires the 
sanction of the Surveyor General. Although no 
age limit is laid down for this category, candidates 
over 35 yeat 11 1y.-be-reuited in exceptional 

After entertainment, trainees, will be borne on the 
temporary establishment and will be governed by 
the Central Civil Services ( Temporary Service 
Rules until such time as they are trnsferred to the 
permanent establishment. They will be required 
to sign a Security Bond as in the Annexure 'B' and 

• wilinot be allowed to resign except as laid dowi in 
th Seiiirity Bond. 

) 

Ill 



"Trainees will be under training for a period as may be laid 
down by the Surveyor General from time to time. The aim of 

4 training in regard to ( i ) above will be to produce as many Air 
Survey Draftsmen as possible; those who are incapable of becoming 
Air Survey Draftsmen will be trained as Plane-tablers and those who 
fail at this will be discharged unless their services are required 
as Draftsmen and they show promise of becoming good Draftsmen. 
In the latter case they will be retained for training along with other 
Draftsmen trainees if any ". 

The aim of training in regard to (iii) above will be to produce 
all round instrument observers who are capable of carrying out 
Topographical Traversing, Levelling, their computations and Rec-
tangulation. 

Classification.—At any time during or after the comple-
tion of the stipulated course of training a trainee may be trade-
tested where necessary and classified for the purpose of fixing his 
trade and grade: He will be transferred to the quasi-permanent 
establishment only after completion of 3 years service if his work 
and conduct are found satisfactory. A trainee who is not trans-
ferred to the quasi-permanent service after three years will be 
retained for a further period of two years. If at the end of 5 years 
service, he is not considered fit for classificatiorf6quiJ5EritT6,nency, 
he will normally be discharged unless his services can be usefully 
employed on a purely temporary basis. In the latter case, he will 
be given notice in writing that he is not fit for classification or, quasi-
permanency and has no hope of more than purely temporary 
employment. His signature will be obtained on a statement to 
this effect. 

Provided where the Central Government is of the opinion that 
ft is necessary or oxpendient so to do, it may by order, for the 
reasons to be recorded in writing, relax any of the provisions of 
his sub-para with respect to any class or category of persons. 

On first clasfication an individual will normally be placed in 
the lowest grade applicable to his trade on such initial pay as may be 
admW1ble ", 

/ 
	

WA 
any one of the following trades :- 

7. Training.—Candidates will be recruited for training 
'I 

,i ) Air Survey Draftsman or Plane-tabler, 
ii) Daftsznan, 

Topographical Auxiliary, 
Computer ( Topographical), 

v ) Record-keeper, 
vi) Store-keeper ( Topographical ) and 

(vii) Engraver. 

_1 
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Those given the trade of Air Survey Draftsmen on first Ciassifi-

cat fon will, after being allotted a place in the scale of their grade as 
above, be given at the same time an advance increment in tI is 
scale. This special increment is to reward those who qualify s 
Air Survey Draftsmen for their extra skill, and to try to ensure 
that all those who have the ability, apply themselves to learning 
this most important trade. 

Group 'C' Topographical Trainees Type 'A' (i.e., those with 
educational qualifications of I.A. or I.Sc., with Mathematics) not 
classified in Division I may, if considered suitable, be ôlassified in 
Division II. 

PART 111.—RULES RELATING TO 
COMPUTERS (TRIG.) 

9. (a) Conditions of appointment :- 	 - 

( i  ) Nationality,' and domicile.—As in para 5 (a). 
Educational qualiflcation8.—A candidate should have 

passed the Intermediate Examination with Mathe-
matics as one of the subjects. 	 - 

Age.—As in para 5 (c). 

If a candidate is already serving in the department 
on other than a . purely temporary basis, the age 
limit is 30 years (35 years for Scheduled Caste and 
Scheduled Tribe candidates). 

Appointments will be made by direct recruitment; 
suitable Computers (Topo.) may also be promoted 
to this grade, subject to passing the prescribed 
trade test laid down for Computers (Trig. ). 

I 

Designation—Candidates will be designated as Compu-
ters (Trig. ) on appointment in the scale of pay of Rs. 330-8-370-
10-400-E.B.-10-480. Conditions of service will be as in para 	- 
6(iii). 	 I 

Training.—Computers (Trig.) will after an initial train-
ing for about 6 months, be employed on productive computational 
work. They will, however, remain on the purely temporary estab-
lishment for a lieriod of 3 years on completion of which they will 
be eligible for transfer to the quasi-permanent service on the crucial 
date immediately following the completion of 3 years service and 
classified in Grade III after a trade test if their work and conduct 
are found to be satisfactory. Those who are not transferred to 
quasi-permanent service (having failed to be classified in Grade III) 
after 3 years may be retained in service up to a further period of 
2 years subject to stisfactory eondue, If they are not thn foun4 
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fit ftr transfer to quasi-permanent service and classification in 
Grade III they will be discharged unless they agree to he classified 
and absorbed as Computers (Topo. ). 

"Provided where the Central Government is of the opinion 
that it is necessary or expendient so to do, it may by order for the 
reasons to be recorded in writing, relax any of the provisions of 
this sub-para with respect to any trainee in the grade of Computer 
( Trig.  ) ". 

PART IV.—RULES RELATING TO MAP 
REPRODUCTION STAFF 

10. Conditions of appointment.- 
(a) Nationality and domicile—A candidate must be 

i ) a citizen of India ; or 
a subject of Nepal ; or 
a subject of Bhutan; or 
a Tibetan refugee who came over to India, before 

• . 	 the 1st January 1962 with the intention of perma- 
nently settling in India; 

or 
v ) a person of Indian Origin who has migrated from. 

Pãkistãn with the intention of permanently settling 
in India. 

Provided that a candidate belonging to categories (ii), (iii), 
(iv) and ( v  ) shall be a person in whose favour a certificate of eligibi-
lity has been given by the Government of India and if he belongs 
to category ( v  ) the certificate of eligibility will be issued for a period 
of one year, after which such a candidate will be retained in service 
subject to his having acquiied Indian citizenship. 

Provided further that candidate belonging to categories 
(iii) and (iv) above will not he eligible for appointment to the Indian 
Foreign Service. 

• 	A candidate in whose case a certificate of eligibility is necessary 
may be admitted to an examination or interview and provisionally 
appointed subject to the necessary certificate being given to him 
by the Government. 

(b ) (i) No person who has more than one wife living or 
who having a spouse living marries in any case in which such 
marriage is void by reason of its taking place during the life-time 
of such spouse shall he eligible for appointment to service ; and 

(ii) no woman whose marriage is void by reason of the husband 
h&ving a wife living at the time of such marriage or who has married 

\Z 
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a person who has a wife living at the time of such marriage shall be 
eligible for appointment to service. 

Provided that the Central Government may, if satisfied tt 
there are special grounds for so ordering, exempt any person from 
the operation of this rule. - 

(c) There will normally be four ways of appointing candidates 
to the Division II Group 'C' Map Reproduction staff as follows :- 

i ) Direct appointment of Reproduction Trainees (Type A 
with educational qualifications of not less than Matricu- 
lation. 

They will be over 16 and under 20 years of age ( 23 
years in the case of Scheduled Caste candidates). 
The appointment of any one in this category over 20 
years of age (23 years in the case of Scheduled Caste 
candidates) requires the sanction of the Surveyor 
General which will normally not be given. 

• (ii) Direct aippointment of candidates without previous tech-
nical training or special qualifications as Reproduction 
Trainees ( Type B). 

Such candidates will be over 16 and under 25 years of 
age (28 years in the case of Scheduled Caste candi-
dates). 

(iii) Direct appointment of candidates with special technical 
qualifications and experience. 

Such candidates may be appointed to any suitable post 
in a grade. Each case will be decided on its merits 
and requires the sanction of the Surveyor General. 

Although no age limit is 'laid down for this category, 
candidates of over 35 years will only be recruited in 
exceptional cases. 

(iv ) Promotion from the Group 'D' Technical E8tablishment. 

11. Training and classification—The general conditions of 
training and classification of the four groups of. candidates des-
cribed in the previous paragraph are as follows - 

(i) Trainees Type 'A'.- 

This class of recruit is intended to provide the bulk of the 
supervisory staff in Map Reproduction Offices. Some 
preference, on first recruitment, will, therefore, be given to 
superior educational qualifications among candidates of 
the same age. 



During the first two years of training candidates having ' 
superior educational qualifications and showing aptitude 
for technical work will be given a general traifling for 
short periods in as many different sections as possible, so 
as to give them a general acquaintance with Map Repro-
duction work before specializing in one particular process. 

On Recruitment, trainees will be placed in Group cü on 
scale of pay of Rs. 260-6-326-E.B.-s-350 during the period 
of training. When considered fit for classification in a parti-
cular trade they will be required to pass the requisite 
trade tests before classification can be recommended. On 
first classification which will take place, with effect from 
1st January, they will be given the minimum of the scale 
of the pay admissible to the grade. 

At any .time after completion of 3 years' service, a trainee 
may be trade-tested, where necessary, and classified for 
the purpose of fixing his trade and grade and then trans-
ferred to the quasi-permanent establishment on the crucial 
date ( i.e., '1st July ) immediately following the completion 
of 3 years' service if his work and conduct are found to 
be satisfactory. The period of unclassified service will in 
no case exceed 5 years. Should a man after 5 years be 
unable to pass the trade test for qualification in any trade, 
he will be discharged. 

Type 'A' trainees will normally be recruited and trained 
either at Dehra Mn or Calcutta. It should be clearly 
explained to them that they must be willing to serve in 
any part of India. 

The hMmber of recruits under this category to be enter-
tained will be decided by the Surveyor General on the 
recommendation of the Director, Map Publication, who 
will keep the whole departmental position under review. 

(ii) TraineeaTypeiB'. 

(a) Age on appoinment.—As in para 5( c). 

(b ) They will be appointed as Reproduction Trainees Typo 
'B', on a scale of pay of Rs. 260-6-326-E.B.--8-350 during 
the training period. The period of training will be as laid down 
by the Surveyor General from time to time. On joining, they 
will normally be allotted to a particular section and trade but 
this may be changed before classification if this is considered ad-
visable in Government's interest by the Officer Incharge of the office. 

c ) Classlfièation.—At any time during or after the comple-
tion of the stipulated course of training a trainee may be trade 
tetd where necesary and classified for the purpose of fixing his 
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trade and grade. He will be transferred to the quasi-permanent 
establishment only on completion of 3 years' service if his work 

ç 	and conduct are found satisfactory. A trainee who is not trans- 
ferred to the quasi-permanent service after 3 years will be retain 
for a further period of two years. If at the end of 5 years' serviec, ' 
he is not considered fit for classification or quasi-permanency, he 
will normally be discharged unless his services can be usefully 
employed on a purely temporary basis. In the latter case, he will 
be given notice in writing that he is not fit for classification or 
quasi-permanency and has no hope of more than purely temporary 
employment. His signature will be obtained on a statement to 
this effect. 	 . 

Provided where the Central Government is of the opinion that 
it is necessary or expedient so to do, it may by order for the reasons 
to be recorded in writing, relax any of the provisions of this sub-
para with respect to any class or category of persons. 

- 	 ' 	
- 

On first classificatioh a man, will normally be placed in the 
lowestgrade applicable th his tiade on such initial pay as may lie 
admissible. 

Direct recruitment of can4idatcs with special technical 
qualifications and experieiwe.- 

ach ca-se requires the sanction of the Surveyor General. A 
candidate so appointed if over 25 will be classified'in any 
appropriate trade but will be kept on the pululy temporary 
establishment on a monthly basis for a period of not less 
than three years until he is transferred to quasi-permanent 
establishment. 

Promotion from the technical establishments of Group 'D'.- 

Provided technically qualified Group 'B' personnel are 
avai]able and vacancies exist, upto 30% of the posts'in Group '0' 
Division II service may be filled by such personnel. They should be 
considered for the promotion quota of 30% irrespective of their age or 
educational qualificatipns. It is not necessary for these Group '' 
personnel to be given "No Objection Certificate" for registration 
with the Employment Exchange. Individual thus appointed would 
be placed in the lowest grade of the Group 'C' Division II trade 
concerned. The usual reservation will be made for candidates 
belonging to Scheduled Castes/Scheduled Tribes. 

For 11)iodIIctio1' Offices, however, the overall strength of 
(froup 'C' Division i1 in each Reproduction 0111cc should be taken 
into account separately for working out 30% vacancies. 
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PART V.—RULES RELATING TO BOTH 
TOPOGRAPHICAL AND MAP 

REPRODUCTION STAFF 

12. - ( i) Grade Promotion—On first classification an indivi-
dual will normally be placed in the lowest grade applicable to his 
trade but exceptionally qualified individuals may be classified in a 
higher grade. He will receive grade promotomotion from time to time 

• on attainment of the standards required for higher grades. So far 
as possible all candidates for promotion to higher grades will be 
ailed upon to pass a trade test though successful passing of a trade 

* test will not necessarily entitle an individual to promotion to the 
higher grade if his general conduct and work have not been satis- 

	

• 	factory. 

Reduction in grade is a punishment under the C.C.S. (0.0. and 
A.) Rules. It will be applied to individuals who fall below the 

• required standard and are considered not working to the best of 
their ability or whose grading is considered not to have been justified. 

Although older individuals may not always be able to keep up 
the same out put of work as they could when at their best, such 
individuals should have an added value in reliability and. experience. 

Reduction in grade will not, therefore, normally be enforced 
against those whose work shows an inevitable falling off owing to 

- advancing age, or infirmity. The criterion will be whether an 
individual, if he was ever up to the standard required for his grade, is 
or is not doing the best work of which he is capable. 

-i) Seniority.-.-Seniority of the personnel will be determined, 
in terms of the instructions issued by the Government from time 
to time. 

13. Increments of pay.—Normal increments will not be, 
withheld except as punishments under the C.C.S. (0.0. and A. 
Rules. 

Under F.R. 25, a Government servant is not entitled to the 
increment next above the efficiency bar without the specific sanc-
tion of the authority empowered to withhold increments. Such 

/. authority should, therefore, consider in each case, whether the 
conduct and performance of a person concerned justifies the grant 
of increment next above the bar. If a Government servant held 
up at the efficiency bar is subsequently allowed to cross the bar, 
increments should not be allowed with retrospective effect. 

Special increments outside the normal time scale may be 
granted with the sanction, of the Surveyor General. Such special 
increments will be very I-are, and will chiefly be used to rectify any 
anomalous position which iniiy have arisen whereby an individuat 
WAS less pay thaii similarly qualified contemporaries. They may- 
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very sparingly be given for outstanding work which is outside the 
normal work of the individual. Examples of work for which special 
increments might be given are :-- 

(a) Work of specially, arduous or meritorious nature in a 
trans-frontier area. 

( b ) The invention or development of a new technical method 
or process. 

Such cases are, however, generally more suitably covered by 
'an honorarium. 

14. Transfer to permanent establishment—Personnel will 
normally be eligible for transfer to permanent establishment after 
the minimum period of years of service depending on their grades 
as follows :- 

• 	Grade II 	... 	.. 	3 years. 
.1 	. 	Grade III 	 .. 	'4 years. 

Grade IV 	. 	..:. (5 years.. 

The period will include quasi-permanent service and service 
as a trainee. 	. 

Recommendations for transfer of personnel to the permanent 
"estallishment wifi be based on the recommendations of a Depart-
mental Promotion Committee to be constituted under the existing. 
:jnstjctjons. . .. . . . . 

Medical Certificate—On first appointment to Group 'C' 
Service candidates will be required to submit a medical certificate 

• of fitness in the form given in 4nnexure 'A'. This certificate must 
be signed by a Commissioned Medical Officer or by a Medical Officer 

:in-Charge of a Civil Station. 	. 	 . 

Security Bond.—On appointment or on attaining the age 
- of 18 in cases where appointments have been made at an age below 

• . 

	

	the, age of 18, candidates shall have to sign a security bond in the 
:form given in Annexure 'B'. 

Submission of promotion rolls.—All recommendations 
- relating to' classification, transfer to the permanent establishment, 
etc., requiring, the Surveyor General's approval should be sub-
mitted so as to reach the Surveyor General's Office by the 15th 
September each year. 

Trade qualifications.—The trade test or qualification 
required foi classification of grade promotion applicable to each 
trade will be governed by such orders as may be issued by the 
Surveyor General. The existing tra'lo quaJiuications for the various 
grades are laid down in C.O. No. 430 (Mm.). .. 
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These orders may be amended from time to time to suit techni-
cal and departmental requirements. The Surveyor General may 
also inoduce new trades or abolish' existing ones as may be necessary 
or may alter the grades applicable to a trade, subject to the proviso 
that an individual classified in a trade will retain the right, subject 
to technical fitness, to promoting to any grade applicable to his 
trade, at the time of his classification. 

Field work.—Personnel employed away from the per-
manent HQ. of their units will be required to reside where ordered 
by higher authorities who 'will if necessary provide them with 
tentage for single accommodation at the authorized scale. 

• 	Personnel engaged on field work are provided by Government 
under such orders as may be issued from time to time by the 
Surveyor General with camp orderlies to safeguard their property 
while they are out at work and to assist in cooking, etc. 

Service counting for Pension.—Service does not qualify 
for pension unless the Officer holds a substantive office on a permanent 
establishment. 

Provided that in the case 01 an officer retiring from service on 
or after the 22nd April 1960, if he was holding a substantive office 
on a permanent establishment on the date of hi§ retirement, 
temporary or officiating service under the Government of India, 
followed without interruption by confirmation in the same or 
another post, shall count in full as qualifying service except in 
respect of- 

i ) Periods of temoprary or officiating service in non-
pensionable establishments; 

Periods of casual/daily-rated service; and 
Periods of service paid from contingencies. 

Note :-( i ) Nothing in this Circular Order shall restrict the 
powers of the Surveyor General, Directors and other 
competent authorities which they can otherwise 
exercise in accordance with the F. & S.R., C.S.R., 
G.F.R. and general orders of the Government of India 
affecting service conditions of Central Government 
employees that may he issued from time to time. 

(ii) Wherever the term "C.C.S. (C.C. and A. ) Rules" is 
used, it is intended to refer to the rules issued with 
the Government of India, Ministry of Home Affairs 
NotificatiOn S.R.O. 607, dated the 28th February 
1957, as qhiended from time to time. 
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ANNEXITRE 'A' 

MEDICAL CERTIFICATE 

I hereby certify that I have examined...................... 
a candidate for employment 'in the SURVEY OF INDIA and 
cannot discover that he has any disease (communicable or other-
wise), constitutional weakness, or bodily infirmity, except:....... 

1. 

I do not consider this a disqualification 'for employment 
in the Survey of India. 	. 	•, 

His age is, according to his own statement.............. 
years, and by appearance about. : .......' ............. 
years 	 - 	.. 

( i  ) He is of ....................... physique.- 	-. 
* (ii) His eyesight is ..................................... 
t( iii) He will be ............... t stand hard work such 

	

as riding or walking long marches. ., 	 .'. 

The impressions of the balls of his thumb aid a11 1.the 'fingers 
of the left hand. (If the candidate can sign in Hindi or English, 1  
his signature will be sufficient). - 

Small finger 	Ring finger 	Middle finger 	Index finger 	Thumb 

* For standard of eyesight please see page 3 and 4 of the Medical Certificate. 	• 
- 

	

	 t Line( iii) may be deleted by the Officer sending an individual for medical exami 
notion when the latter will not be employed on field duties. 

.............................. 
1

1  

....19 
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(22 
STANDARD OF EYESIGHT EXAMINATION OF CANDIDATES 
FOR APPOINTMENT TO THE SURVEY OF INDIA GROUP 'C' 

(INCLUDING MINISTERIAL ) SERVICES 

(Please see the attached declaration form also 

(A) For Group 'C' Service 

The candidate's eyesight will be tested in accordance with the following rules. The 
rcsultof each test will be recorded :- 

i ) (Jeneral.—The candidate's eyes will be submitted to a general examination 
directed to the detection of any disease or abnormality. The candidate 
will be rejected if he suffers from morbid conditions of eyes, eyelids or 
contiguous structures of such, a sort as to render or are likely, at a future 
date, to render him, unfit for service. 

ii ) Naked eye.—It is not necessary to lay down any limit for mmlmum naked 
eye vision, but it is desirable that the naked eye vision of the candidates' 
should be recorded by the Medical Board or other Medical Authority in 
every case as it will furnish basic information in regard to the condition 
of the eye. 

(iii) Vivai Standard .—T he examination for determining the standards of 
vision includes 2 tests, one for distant and the other for near vision as 
follows 

(Each eye will be examined separately 

	

Distant Vision5 	 Near Visions 

Better eye 	Worse eye 	 Better eye 	Worse eye 

6/6 	Nil 	 0.6 	08 

6/12 " or 	6/12 
or 	 *( With or without glasses). 

6/9 	6/18 

The candidates will be examined with the apparatus and according to the 
method prescribed by the Rly. Board's Standing Advisory Committee 
of Medical Officers, to determine his standard of vision. 

No limit for the amount of refractive error is prescribed provided the visual 
• acuity is in accordance with the standards mentioned in para (iii) above, 
No candidate will be accepted whose standard of vision does not come up to 
requsrenienis specified above. 

(iv ) Fundu8 Examination.—It is up to the discretion of the Medical Board or 
other Medical Authority to carry out such examination, if considered 
desirable. Whenever possible it should be carried out and results recorded. 

v ) Colour perception—The candidate will be examined for colour knowledge, 
either with the Edridgo Green Lantern or Ishihara's Colour Charts. Any 
defect in colour perception will be a cause for rejection of the candidate. 
Colour perception is graded into a higher or a lower grade depending 
upon the size of the aperture in the lantern as described in the table below :- 

Grade 	 Higher Gd. Lower Gd. 

Distance between the lamp and candidates 	49 m 	49 in 

Sizoofaperluró 	.. 	 .. 	 13mm. 	13mm. 

	

Time of cxosure 	,. 	 ,, 	 Boo. 	6800, 
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Lower C mdc is considered as euffioicnt as far as the testing of Group 'C' 

	

A. 	 (Topo.) Stall is concerned. 

Field of Vision.—The eyes must have a foIl field of vision as ted by hand 

	

7 	 movements. 

Night Blindness.—This should be tested only in special oases and not as a 
routine. Personnel who have to be employed in dark rooms (e.g., Photo. 
graphers, etc.) or who have to carry out night observations (to starts, 
etc.) should not be suffering from night blindness. 

Ocuker conditions other than visual acuity.—The ocular conditions or diseases 
which should be considered, as a di.squalifi cation, are as follows :- 

Any organic disease or a progre8sivirefraciive error which is likely to 
result in lower the visual acuity. 

Trachoina which is compilcated. 

One eyed person provided the prognosis about the functioning eye is 
not good and its vision is likely to be endangered by the condition 
of the wrose eye and the visual acuity standards mentioned in 
(iii) above are not fully satisfied. 

Note :—( 1) Standard of visual acuity in respect of candidates for appointment to all 
Group 'C' Posts, the duties of which include field work and such posts as 
those of Air Survey Draftsmen and Photogrammetric Operators who are 
required to have binocular vision shall be as follows :- 

(a) Visual of standard ( with or without glasses). 

1)istant Vision 	 - 	Near Vision 

Batter eye 	Worse e'e 	Better eye 	Worse eye 

8/9 	 6/9 	 0-6 	 0-8 
or 

6/6 	 6/12 

Subject to the visual standards laid down, being satisfied, the amount of 
refractive error allowed shall be as follows 

Total amount of Myopia (including the cylinder) shall not exceed-4 '00 D. 
Total amount of Hypermotropia (including the cylinder) shell not 
exceed +4-00 D. 

( b ) Squint, even if the visual acuity is of the prescribed standard, should 
be considered as a disqualification. 

c) One eyed persons also should not be accepted for such posts. 

Candidates for Ministerial Posts are not required to be tested for items ( v),  (vi)and(vii)ahove. 

When the ago of the candidate is 35 or more years, the standard for correc-
ted vision should be as follows 

Corrected Vision 

	

Bettor eye 	Worse eye 

(1/9 	 'Nil 
or 

	

6/18 	 6/18 
or 

	

'$112 	 8/24 
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V 
(B) For Group 'D' &ruice 	

( / 

; ) Vieuatstandard( withorwithoutglasse4). 

	

Distant Vision 	 Near Vision 

	

Better eye 	Worse eye 

	

6/9 	Nil 

6/18 or 6/18 	
No Standard 

or 

	

6/12 	6/24 

No limit for the amount of refractive error is prescribed provided the visual 
acuity is in accordance with the standards mentioned above. 

ii) Fundus Examination.—As in A( iv) above. 

Colour perception.—S hould . be carried out only when specifically asked for, 
vide table in A( v) above. 

Night Blindness.—This should be tested only in special cases (e.g., Night 
Guards, Chowkidars, etc., and those, whose duties include working in dark 
rooms ) and NOT as a routine. 

a ) Ocular condition.r other than visual acuity.—As in A( viii) (a), ( b ) and (c) 
above. 

vi) When the ago of the candidate is 35 or more years, the standard for corrected 
vision should be as follows :- 

• 	Corrected Vision 

Better eye 	. 	Worse eye 

	

6/12 	 Nil 
or 

	

6/24 	 6/24 
or 

	

6/18 	 6/36 	 . 

(vii) Squint should not be considered as a disqualification if the visual acuity is 
of the prescribed standard. 
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CANDIDATE'S STATEMENT AND DECIRAON 

The candidate must make the Statement required below prior to his Medical Exa'ni- 

	

/ 'L 	nation and must sign the declaration appended thereto. His attention is splly 

	

/ 	directed to the warning contained in the Note below 

1. 	State your name in full...................................................... 
(in block letters) 

- 2. State yolr age and place of birth.............................................. 

(a) Have you ever had small-pox intermittent or any 
other fever, enlargement or suppuration of 
glands, spitting of blood, asthama, heart disease, 
lung disease, fainting attacks, rheumatism, 
appendicitis ......................................................... 

OR 

(b) any other disease or accident requiring confinement 	 C 
to bed and medical or surgical treatment.................................. 

When were you last vaccinated.............................................. 

Have you or any of your near relations been afflicted 
with consumption, scrofula, gout, asthama, fits, 
epilepsyor insanity......................................................... 

Have you suffered from any form of nervousness due 
to over-work or any other cause ............................................ 

Have you been examined and declared unfit for Govern-
ment service by a Medioal Officer/Medical Board, 
within the laat 3 years ..................................................... 

Furnish the following particulars concerning your family 

Father's age if living 
and state of health 

Father's age at death 
and cause of death 

No. of borthers liv- 
ing, their ages and 

state of health 

No. of brothers dead, 
their ages at death 
and cause of death 

Mother'éageifliving 
and state of health 

Mother's age at death 
and cause of death 

No. 	of sisters 	liv. 
ing, their ages and 

state of health 

No. of sisters dead, 
their ages at death 
and cause of death 

I declare all the above answers to be, to the beat of my belief, true and correct. 
I also solemnly affirm that I have not received a disability certificate/pension on 

account of any disease or other condition. 
Candidate's Signature .................... 

Rigned in m'/ pre8ence 

Siynalwre of Medjrjtl Of/lw.............. 

ATOTE.—The candidate will be held responsible for tIre accuracy of the above atetement. 
By wilfully suppressing any information he will incur the risk of losing the 
appointment and, if appointed, of forfeiting all claim to superannuation 
allowance or gratuity. 

I 
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C.O. 435 ( Mm.) 	 ANNEXURE 'B 

SURVEY OF INDIA 

Sirity Bond to be executed by a candidate on Government 
excepting him for appointment in the Division II of the Group 'C' 
Service of the Survey of India. 

KNOW ALL MEN by these presents that we*  ........ ....... 
.....son of.............................. ( 

hereinafter 
called "the candidate " 

) 
and ........ ........................ 

sonof ....................... . ..... ..... of.................. 
(hereinafter called "the surety") are held and firmly bound unto 
the President of India (hereinafter called "the Government" 
which expression shall include his successors in offi ce and assigns) 
in the sum as stipulated hereinafter, to be paid to the Government 
for which payment to be well and truly made we hereby bind our-
selves jointly and severally and each of us binds his personal re-
presentatives firmly by these presents signed by us on this.......... 
day of ........ . ......... 19 

• WHEREAS the candidate has been selected by the Director 
.................../Deputy Surveyor General on behalf 

of the Government, for appointment as..................in the 
Group 'C' Service of the Survey of India in consideration of the 
candidate and the surety agreeing (which they have done verbally 
and hereby confirm by signing these presents) to the following 
terms, viz. 

(1) That he, the candidate, has made himself acquainted 
with and accepts the terms of service as laid down in Circular Order 
No. 435 (Adm. 

) 
dated 1st August 1950, as amended from time to 

time. The candidate accepts the conditions of service for the 
Group 'C' Service officers of the Survey of India and shall observe 
and perform the regulations of that service for the time being in 
force and subject thereto the provisions of the Civil Services 
(Classification, Control and Appeal) Rules from time to time in 
force or any rules made thereunder shall apply to the extent to 
which they are applicable to the service hereby provided for and 
the decision of the Government as to their applicability shall be final. 
The candidate shall obey the Government Servants Conduct Rules. 

( 2 ) That if the candidate shall resign or leave the service 
during probation, or while employed as a trainee, except with the 
approval of the Director concerned, the candidate and the surety 
will pay to Government a sum of Rs, 300 (Rupees three hundred 
only) for every year or p qrt of a year during which the probationer's 
or trainee's service tha1l have continued in order to enable the 
Government to recoup the oxpenses incurred on the training of the 
candidate.. 

* Tnqrrf nomp top] 
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() That the candidate shall, on classification in a regular 
trade and grade in the Survey of India, continue in that - service 
for a period of 5 years. If he, resigns at any time during tlperiod 
of five years, following his classification, he and the suretywill be 
liable to refund to Government a sum of Rs. 800 (Rupees eight 
hundred only ) minus one-fifth part thereof for each• completed 
year of service after the date of classification. 

( 4 ) That the candidate shall be faithful and bear true allegi-
ance to the Republic of India and to the Constitution of India as 
by law established and shall serve wherever he is ordered to serve 
bylandorseaorairincluding active Military Service with a mobilized 
Survey Unit and shall obey all commands of officers set over hjm. 
He shall, if required to do so by the Surveyor General of India, 
join the Indian Survey Supplementary Reserve and shall continue 
in the Reserve during the whole time of his employment or until 
he is permitted to resgn or is discharged from the Reserve' by 
competent authority. On breach of anyone of the foregoing condi-
tions the candidate shall be liable to dismissal from service and the 
candidate and his surety shall also be liable to pay to the Govern-
ment of the sums mentioned in clauses ( 2  ) and  ( 3  ) as the case may 
be. . For the purposes of the 2 last mentioned clauses, a breach of 
the, present cOndition shall have the same effect as resignation by 
the candidate referre4 to in the said clauses. 

(5) That he, the candidate, when employed away from the 
permanent Headquarters of his unit will be required to reside where 
ordered by higher authorities who will if necessary provide him with 
tenta.ge  for single accommodation at the authorised scale. 

• ( 6 ) That it is hereby agrçed and declared that the decision of, 
the Surveyor General of India as to whether the candidate has or 
has not performed and observed the obligations, stipulations, provi-, 
sions and conditions of the hereinbefore recited agreement shall be 
final and binding. 

• NOW THE ABOVE WRITTEN OBLIGATION is conditioned 
to be void' in' case the candidate shall perform and observe the 
terms and conditions hercinbefore mentioned in the event of any 
default and or bracI1 pay the Government on demand without 
demur the sums mentioned herewith then this Bond shall be void 
and of no effect otherwise the same shall remain in full force and 
virtue, AND IT IS FURTHER 1)ECLARED that this Bond or 
Obligation is executed under the orders of the Government of 
India and is given for the performance of a public duty in which 
the public are interested within the moaning of the exception to 
Section 74 of the Indian Contract Act (IX of 1872), / 

F. 
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gned and delivered 

(Signature of the oandidate with full 	 (Signature of the surety with full 

address) 	 address) 

In the presence of 

1...................... .... 

2........................ 	2......................... 

b 	 . 

Accepted.by .............................. Accepted for and on. 
• behalf of. the President of India. 	 . 	•- 

Signature .................... 

	

.• 	. 

In the presence of* 	
. 	 • f• 

1 . ......................... 	for and on behalf of the President 
of India. 	. 

2 	 . 	•. 

- * Signature, address and designation of two witnesses in each case. 	 : 

Zote :—Wherever the term C.C.S. (0.0. and A.) Rules ' is used, H 

it is mtended to refer to the rules issued with the Govern 

	

ment of India, Ministry of Home Affairs, Notification No..: • 	: 
F. 7/2/63—Ests. ( A ) dated the 20th November 1965 as •, 

	

amended from time to time. 	 . 
1 

I.  
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CENTRAL \DMINITRATIVF TRIBUNPL, 

CUTThCK 13r'NCH, ('UTTTCK 	 ' 

... 	. 	 . r. 	•. 	 . 	 :•. 

. '
oflTtNAf APPfC°l• 	NO. 	3 or 

	

•:•;.' :;' • 	... 	Cuttack, this the 27th dThf I4ovember, 20 'flO  

•;..: 	 • 	 ', 	 . 	 . 	 ... 	 . 	 .. 

CORAM : 
, - e 	 RON'BLE SHRI SOMNATH SOM, VICF-CHAIRIiAN 	 ' J 

,#' 	
L 	AND 	' , 	 iJ  ••.. 

I 

IION'BLE SHRI G NARASIMI11M, MEMBrR(JuDIcmL) 	 '• 

1J 	 .1 
ichitrn,ndii 1n____aged 'bout 42 years, son of late 	 J 

.-.-----.-,I-- 	
Bhagabat Jen, residnt of Vill.-Palasuni, P O-Rasulgarh, 	fi 	, 

' 	o 	Bhubaneqwar, District-Khurcla, at present working as 	lj 
Draughtsman Grade-TI 

I I 	. 
'.' 	•-. I. 	 . 	 .. 

Dinab,ndhu Prusty, aged about 41 years, son of Sri Subal 
Prusty.! resident of, Qrs.11o.Typn-II/37, Survey of Ifldia,J;.H.5. 
Residential 	Col6ny, 	Nayapally, 	Bhubaneswar-13, 	' 
District-Khurd, at present working as Draughtsman 	' 

	

- 	Grade-It 

	

\ c' 	 Sim,nmchal Sahu, aged about 42 years, son of late 
Godabari Sahu, resident of House No L-1/443, Dumu fluma 
Housing Hoard Colony, Bhiibaneswar, Distrtct-Khurda 
(71l hwe are employed in the office of Director, South 
rastern Circle, Survey of tndi, Survey Rhavan, 
13hub,tioswar-13) 	 '7 

Applicants 

Advocates for app1icants-1/s K.C.Knungo 
I3.D.RouL 	 .. 
G.S.Behera 

Vrs. 	 . 

1 	Union of India, tepresentc3 through thccecrotary, 
Minist-iy/Dopartment of Srienee & Technology, Technology.  
i3hav'n, New Mehru1.i Road, New nelhi-1.1.fl 016 

The. Surveyor General of India, Hathiharkia Estate, 
Dheraclun-248 001 (UP) 

The Director, . South Eartern Circle, Survey of India, 
1-10-Regional Research Laboratory, Bhubaneswar-751 013 

Respondents •..  
Advocate for respondents - 1r.U.R.Mohapatra,1\CGSC 	 . 	. . 

0 R D E R 	.. 
OMNA1'H SOM, vIcr-cHATnk 	

- 	 I 
In this application the petitioners have 

L yed for revising their scale of pay of Rs.1350-2200/- to. 

R5.J60fl-2(JI0/- with cnrie:j'ienLia1 benerits with effect from 

•inil WI 1:11 1l fi.n,i:.i.a1 berieii.ts from 

1.11.1983. They have also .skcd for penal interest on 

arrears. The respondents he cued counter opposing the 

p 



prayer of the applicants and the pp1iCflt has filed a 

	

I 	 rejoinder. For the 
purpose of considering this petitions 

' 	D \ 

it is not Tccessry to (Jo into too many facts of thiB', 

	

I 	s 

case 	 ' 	

I 

	

. 

:. ;;. • : . 	 • 	 . 	 .. 	 . 

	

£ 	

2 The case of the 3PPlIcants is th't they 

.,-... 	.. 	. 	. , 	

:. 	'• 	4 

jntja1lY joined as Topo Trainee type B" (Draughtsmafl) 

1974 : and afte promotion they are currently holding 

	

I 	' 	

.1 	 .' 	

5* 

	

: 	
post of Draughtsmafl 	

i ay scale °. 

	

GradC IT 	n the p 

	

:' 	•' 

1 _k 

	

' 	 R8.13502200/ 	Their 
grievance is that office emorafldUm 

' 	 t dated 19 10 1994 (anneXUre) jgsied by the iinistry of 

Finance and further lnstruCtlofl of the Department of 

Science & technOlOgy to Surveyor Gener'l of india W I  

(respondent flO 2) in their letter cl,ted I U l94 

1nnexure) have not been implemented in their case 

proceediflY further, it Is necessarY to note that 

ia-thiS Office Memorflm it,bS been mentioned that a. 

Com,
ttee of thc NtiOfl1 Council (JCM) was set up to 

\ (OSiC 
the reqUeSt of the staff side tht the following 

	

• 	 5 h , 	 . 	. 

.• -•' 	/ pay scales, allowed to the Druyht5ms Grade 
I, I and 

III working in CP on the hac 	
of the wrd of Board of 

rhttrat1Ofl, may he extended to Draughtsmcflt GradeS 

and1rre5PeCt 	
of their recruitment quallficatbofh 	

II 

in ll C,ovCVfl%flCflt of India offices 
Original Scale 	

)eviSed scale on 
the basis of the .. 
Award (Rs ) 

	

(Rs) 	 (Rq) 

Drght5m,3e I 	
425-700 	

550-750 

DraughtSmt Grade II 	
330560 	

495-700 	- 

DraUyhtSm. Grade III 260410 	
330560 

........................................ .................. '4 

	

It ws further decided thai the minimum period of erV]CO 
	f 

required for gettiflY the higher pay scle would he as 

follows 
(a) 	

Minimum period of serViCe 	7 yearS 

	

• .. 

	 for placement.from the 	 . 

post carryiflY scale of 	 . 	
•• 4 

Rs 975.-1540/ to R5'00 -7040/- 

• 	

(_•' 

• 	 - 



' c 

	

tO62 	

# i; 
- 

C 	 Minimum period of 	 5 years 	4 I 4 
	 service for placement 	

r  f1Ofl1thE? POSt:c,rr'in9 	 .. . 
.,: 

'*? 	 7040 to Rs 1400-2300 
.. : • 	 . 	 . 	(pre-revjsed Rs.330-560  

. 	. 	 ., to Rs.425-700) 

z'• 	 (c) 	 Minimum period of 	 j 	ig t  t. 	 service for placement 	 , 

'. 	 .1 	 from the post 	 4 years - 	
carrying scale 
of Rs 1400-7300 to 

/ 	 Rs 1600-2660 	
I I 	 (pre-revisd Rs 425- 

700 to Rs 550-750) 
IM The applicantq have stated that they have fulfilled the  

criterion of minimum period of service of four years for 

getting the re'vLsed scale with consequential benefits 'the 	I 
applicants h've further St -atecl that they were placed in 

1 the pay sea]e of Rs 1350-2700/- which is q5  50/- less than 	1  
the minumum and R 100/- less than the maxnnum of the pay 

sa1e of Rs )400-?300/- for Draughtsman Grade-Il after 
......................................................................... Fourth Pay Ccmmissxon which corresponds to pre-revisecl 

scale of. Rs 475-700/- They have stated that they have 

represenLcd to, getting the benefit of the above Office 	V memorandum But in letter dated 	l 1. 19fl6 (lthn9xure-4) 

they have been informed that it has not been found 
4 O  

• possible to agree with the reqVuest of the Draughtsmen in 

Survey of Inch -i for revision of their pay scales based on 

the Office riemorandum dated 19 10 l4 In this letter it 

has been further mentioned that all the applicants in 01k 

No.135/95 filed befOre the Guwahat.j Bench of the Tribunal 

are Inforinl of the abovedecj.i on. Tire applicants have 

• 	 stated that there is no reason why the benefi.t of Office 	. 

iemoranclum dated 19.10.1994 would not be macic appli.cabl.e 

/ 



to them, and that is why they have come up in 

petition with the prayer referred to earlier. 
4; 

this 
.4.  

• •• ';•,'. 	 Wfli  

.i. we have heard Shri K.C.Kanunet 

learned 	counsel 	for 	the 	petitioners 	and 	S 

.U.B.Mohapatra, the learned Additional Standing Counse.. forVt. 
I .•..•. 

the 	respondents 	It 	has 	been submitted 	by 	the 	leax. ed 

counsel for the petitioners 

......................................... 

in course of 	hear..ng 	that 

the 	meantime 	the 	Guwahati. Bench 	of 	the 	Tribunal hav ,.. 

dsposed. 	of 	the 	Original Application 	fileei 	by the 

applicants before them, 	who are 	similarly 	situated, and 

have allowed the same prayer which has been made by the 

petitioners 	in 	this 	OA Against 	the 	decision, the 

,tlIDM/J%i/'espofldents had approached the flon'ble fligh Court of.  
.....'.•. 	 v. 	 . 	 . 

hati in Civil Rule No.4733 of 197 and in odcr dated'T 

31 	1999 the respondents' case has been dismissed It is 
' 	•iI 	 . 

, > frther stated that LP filed by the respondents before 
,•4 	

/f 	 . 	. 	
.. 	... Hon'hle Supreme Court agains

.
t the decision of the:. 

Hon'ble Gauhati flujh Court has been dismissed by the Apex 

Court in order dated 31.3.2000. The'petitioners have file1.;::.&;'i.;  

the decisions of the Hon'b]e nigh Court arid the Hon'hle 

Supreme Court. At 	 Ii iir inntante Le llji.stry had written t9. 

the GuwThLj flenh of the 'Iribunal and obtained 

thedecis.ion of the Guwahati Bench and we have perused the:. 

same. In the petition before the Guwahati Bench thea .... 

... 

petitioners who were flraughtsmen Grade-IT were drawing the' 

pay scale of Rs.1350-2200/- They had claimed that they are 

entitled to draw pay in the scale of Rs.140fl-2300/- which 
......... 

is equivalent: to the pre-revised scale of Rs.425-700/-. and ;  

are ent.L Lied to payment of arrar monetary benefits in . • . t 

..........' 

	 .. terms of the O.M. dated 19.1.0.1.994. The Tribunal allowed 	.. 

them the hiqher 'icale in terms of the 0 M 	dated 

19.10.1994 and the order of the Tribunal has reached the 



. 	. 	. 	. 	. 
	

1 	 .. 

fan'1ity fte' this hns been uphr'lcl by the flOfl'ble ('uh,tj r 	 , , 

T Court an(I after thc 	I.P i-ninst the order of the .. 	. 	: 	:,, 	. 	• 	• 	. 	. 	 - 	. 	 . 	. 	
0 Ofl'b1e Gauhitt TUcjh Court hc heen dismissed by the 
	j 	- 4 

4 	 ' 	' 	I 	
:  

Hofl'b1epex Court The POttiorirq ro Similarly SitUated 
	' J 	

I 	

1f j t::4 z:M 	
and they are therefore ent]tled to the scale of

_ 1  r 	
t 

I' 	R8.1400-230fl/.. strictly in terms of the 0 M 
	dted 	 ' l9

10.1994 and also arrears in the higher scale notionally 

from 13.5.1982 and actually from 1.11.1983 which is 

mentioned in paragraph 4 of the 0 1 dated 1.9 10 1994 The ' 	 ---- 
petitioners in this case, however, h.ve pyed in . 

pakrag 
of the0thattyreefltjUdt .. 

pay of Rc l600-26fl/... on the basis of 09 dated 

994 This prayer is Without any merit because - 	 S 	 .- 	 ... 	- 	•- 	
5----- 	 -5.- 	 . ttedly they were in th 	pre-reviced scale of 

30 	
-- - - - 	 - - - -- - 

 -56fl/.. and accordng to this 0 M , on completion of 

\ cCNe years of service, theyare to be placed in the scT 	 & 
whi 

In the 0 A the petitionerc 	have 
.' 	.. 

made no averment as to how 
they 	are 	entitled 	to 	stijj 	higher 	scale of 	pay 	of 
Rs 	l 6flQ-7Eo/... 	On 	the 	hai 

:4 
s 	of 	() i 	at 	Annexure-1 	they f are entitled to the pay sc'1e of Rs l4Ofl-2300/_ and this 

is 	what 	his 	been 	'l1owed 	to 	'i.ml]arly 	pl'ced 	Grade-IT 
Draughtsmcn of survey of India 	by the order of Guwahati -1 
.................................................................

Bench 	of 	the 	Tribunal 	In :..- view 	of 	the 	above, 	the S 

respondents are directed to allow the applicants the snip I of 'pay 	of 	Rs'. 1.400-2300/_ 	subject 	to 	fulf.il,nent 
U 

of 	the 
: minimum serv.i,ce qualification 	is 	laid down 	in 0.M. 	dated 

1 9.1n.1994. 	'lhcxr 	pay 	fixation 	flotionally 	,nd 	actually 
. . . 

• 	

. should also h 	done sri.ctly 	in 	terms 	of 	paragraph 	4 	of 
this 0 M 

, 

I, 

• 
'5 

-fr 



f 	

-•,-.-.. 	.,.---. 	

-,-,. 

V 

4. 9'.PLtt1 	r 	have 	
ked for pfll 	4f 

interest on their arrears. 	
e tnd thai.: 	

haS •--'

girl 

been 0ubjCtmatt 	OC 	
jud1Ct°fl before the Gnwahati' 

BenPh' of the 'TrihUfla an the matter w.s carried to the 

on'b1e Gauhati High 
Court and the flon'ble Supreme Court. 

• 

 the resPOndentS 
:I view, of this, it dannOt be sa-id that 

	
,  

deliberatelY wLthheld the 
bCflCf 

its from the applicants 	si" 

• 	: 	 "' 	 '

" 	'"I .  

The, prayer for payment of penal interst is according'y 
- 	 - 

	

/ 	

-  

/ 
re)eCted 

5 In the result, therefore. the Ora.gin4 

of in terms of the 
direCtiolk nd 

• - 1.' -  

7pliCatb0I 	
- 

p 	
- 

rz 

obserVat3° above o coctS 
- - 

__•_._v_ •___.._- 	' ' .- 

,

1t 

' 	

vtCF_CU11M_ 	
1Q 

- 

.1 

• 	 •:'' 

•:{,' kt 

' 4 I; 

21 20 (10 

 

0 ,•  

I.1I• 	
)i 

• 	 : 	
"- 	 ' 	

, 

• 	 ;-•-:,- ;•'-. 
• 	 ,•- 	 -.4.-. 
'','•IM .?33!i 

• 	
•..: 	 •. 

- 	 -- 	 ' 
-- : 

- 

- 

':.'9 •/ y;'I, 
• 	

- 
1 

• 	 S 

• 	
3 

• 	 •. 	 •-...'. 	 '.5.'.' ,  • 	
i_• 	, 

• 	 .-.•• n••• . •• 

• 	- -:. 	 . 

-..• t •  

f•t - 
-t 

 

'TRUE COPY 

SeLiI,n 	:fc r, 

:e,ua1 Adrni,lis(r1tUe' 1,IUnø' 
Cwtteck r,ich. CuttaC' 

; 

(• 	

\• 



91135744064 	 SLRVEYS T 	 PAGE 04 

THE 	 II 

sEcnoN-3 sUn-sEc"rION(I) 	
1-X U 

77 
cjovenunent Of India 

Mjnj$tiy oiScience & Tccbnology 
- 	 (epartment or Science Technology) 

LOT1FIcATIQN 
Daled thc 	, 2003 

GSR. 	
in eccnise of LItti owr mIrred by tht provvio to aritUe 309 of the 

______the Prcui4cnt hereby makes the following rules regulating the method of recruitment to 
thpasfcaftflfl (3rade4 a Suivoy of India under the Department ol ,cience & ieehnology 

1" 

- 	
: 	

0 

0 • •• • 

l) Th nilci may be called the Swvcy of India Draftnmn Grade4 Recruitment RiIes,20Ol 
kS 

(2) Tbc)' ahall cons n&o foxce'pn the *e of thcu4lIGali0fl ii the Official Oaztle 
, 

2. 	Thjmbcrof pceta, clapthcabon and e&.aie of pay - fbe number of pota, their 
nandth.caIesofpJY1ttaQh0t1httt01 	$speciiJcdrnc01umiU2to4ot'tbe said 

3 	Mc*htd orccruitnwnt, age J,uwt and other gualdkatwnB - Thc nthod of rcci*nlmcnt, age Irnul. 

quahulcihons and other mtICr .inucIcd Iheruwilh nhall )x. 	p$i.4 in hiiims to 14 of the .ud 

4 	D(sqiiahflcatIon - No person 	 .. 

(a) Vft has itamd Into or contracted a marriage with a person 1iavm spowe lrwig 

(b)Wt'havmg a spouae irving, has entcrc.d into or contracted a marriage with any peron 

Shall be eligible for appointment to the said posi, 

0 	Psuidid that eniraI Gownunent may, if satisfied that such marñac is pcimissit,Jc under the 0 0 0 
peaonat law applicable to such person and the other p.111 to Ilic nianiage and that thcic arc other 
growxl for so doing C_Mp any person from the opt..raholi of this rak_ 

	

00 	
'•'.' 

5. Power to relax:.. Where the Cnfrtl Govinunuij i of th opauon that i( i n. eli,tlrw or xpecbeni i Lu do, it may, by order for reaIORM to hit reu,rtled in writing anqj in c'nsnHilinn w;iJ the I lnsrn Pie1th 
Sctvscc ConmusaK*vDcpu. of Scienic & Tcl.hnolog) iclax ally of ih.. prnw,zns of thcse rules with 
respect to any claas oreategoty ol poons, 

000000 	0 	0' 	''•'' 	,, 	., 	,.,'. 	
0 6 	Saivig - Nothing a these rules shaM affcu rcser. ltWnc mcl othc uInccs4f rcquircd to be O 	0 	 the. Scheduled Cãiá Scheduled Tribeii. other J'3ackwrd classes. Ec-scrie flien and ofl,à 

0 	 *wi of persons, in accordance with the rder issued by the Cenirai Govviirn 	fto,n tiuw. 0 	
,,• 	0 	 •0, 	' 

["ThE SCHEtiULE"] 

L'M.JR S1!U 1 ARV 1 () I (POVI OF JN)JA. 

' 	' 
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, 	 . 	•. 

(7 	 arREn 
4.  

41,iinto 	 Mth ?JDD$!IUVfl whtiv rorRrwpfDrnDosaIs to the DevarftnnLo! 	S  
& 1riflhi $nd th&U1ik PuJt Svrvie Cvqrnrn$w) for frWZtInK 

RecruftuuefltRUJ!for LPoct 

'Naoft poet. 	 DriifVintan Gmd I 

Nnc of the Mnietzy/ 	 Miwtty of S.tenct& 	nology 
-' 	 (1)eptt of Scienec & I rcIf101O) 

SwwyofbJ.)Iu&DW 
I 	 . 	 . 	 . 

ju4w of p*e 	 300 (flteee am eubject to r1fttIOn) 

(d 	LacofPay 	 Rs. S5UU.I15-9t)X) 

(c) 	(1 an4 Savioe.ta 	 .. Qutrra) ('enirni Scrvcc Grcup 'C t  
Na t3a7etted 

(ofMAl&tfrt 
1NQ.2W16(6Q.tL(A) 

(fJ 	b41nis*cia1 o non- 	 .. 	Non M,ni t riu( 

intmgenal(of F IL- 
9(I7 

2 	ApponmAuthonty 	 DIrØCLO3/ Dptty Suveyur Oeneia, Surv of India 

.3: 	 i\itechcd . 	 . 	 S  

'S 

4. 	Dcsaibe bncfly the method(s) 	... 	By  pmoUon 

lii 	poet. hthejto..  
• 	 S 	 • 	 ,-.S  

5 	i(s)otU.ecànãiicnt 	 By pmornoftcn 

• 	6. 	Ifton 	OPOSG4 S 

amreaOiUflflH 	S..  S  S.  

Detigendnu1)bcr . 
• 	 S. Ofth.poezIxOpc5dtObe 	. - Alb 

• 	• 	: hicluded in thb ti1d of 	. S  

• 	S.. 
Fomo: 	. 	. • S S  S  S  - 

(b) Nuw 	f 3C8I .  Of • 
*htu aemce pieposed to s D/Mun hto t- 	- 

fieldbeooe obb1cfor 5  •• 	. 
• 	.:. poIon(otLHAOAN0. ., 	. 	.. 

1/5/$8-RPtc42.2-9) t 	 , 
• 

• 	 •. 
. 	••.. 	:..- 

Percentage ov . 	ictes j9Jhe 
A 

tOI' .•p 	 .• 
S.. 	S• 	

'.5 
- propoeed 	

.. •• 	 S 	 . 	S  

• '.. .:- 	 .5 

• PC1Ct 
 rpcpoeu 	the 

n(c)above. 	. ... 	 ,• 	S  

	

S 	• 	•• 	S 	 S 	
5 	5 	-. 	•. 	

':,. 	• 	.1 

•S 	:s- 	
. 	

,5:4. 	 •' 	•• 	
S 



	

/
c) have rnnJDczg Iu1 bi 	

_ot Applicable- 

14 

 

bzaedforthlpo$tpo 	 (, 

••: 	 '• .
n otion?Tf 	 . 	. . 

fr_ in cC 	with thc 
pCiaIcu picase quote 
Cc3$la, &rcf ra cc No If 

1uUIt1Qw3th thc COUiIrnS5*Cfl 

w 1K* ?CUU plee th 
Popy o  

I 
aIoiW  

q) 	 fl 
w not ftted 

thcflelaofpNw1Qfl  Appikable- 
bW, 

 
4 3jy,t3optedLor 
fulln,gthc poets. Pleeb also state the 
peroei11a of yac$nCt filled by each 

(it) 	PasC stds efty. thsdt*cat104( 	Iot App!icublc- 4 

qualifiLLGI p06Os5ed by thu perfos$ 

pr0m0t*0fl 

(iu)  b 	
OStSsYCu*IIedt'Y 	

PrpitrcdPafl pti 

protnOt*o the recniitmer%L nie Inr 
jte still lower posts (jnc1iduig the luwc,it 
$st towhich direct ncruitmCflt is c'ne or 

mcthods 0f t)fl5y furnihCl 

prmoUofl to be nudc onC1Crti(fl 	'n 	1?UC 
• 	P 	 . 

(U) 	ReasoS for the propos$l n (fl cibov 	 hung 'kn bLttc)fl past 

	

(h) 	If aDIC 	
I ty 	

- 'ThaimThfl 

t3 	ottiOn 	
e)k•W GCttfbV ()flice (Adnt) 

• ,\ 	' ouier ftom. 	eiber. 	S 

ffi ether thn;uy 
ot Lntlu 

3 ',C/S I (roup 

 

A. 	 MenibCt 

ofl;C (fa1in 	h 1u 	ceinc4 

	

r 	 moQ S(J) ()tliccr ci (iroip 'th 
4 AssIt SurwyUr &)Cntrfli 	- Member 

	

(i) 	Indicate f the fCG4t posts are having 	 - - 

wid Gon.stdcratWft \ 	 - Ora 

7. 	If LkomOtiOIt is t)Ot prOpOiCd 	thod rkst 	11W ) hy rmu1 .on 

statc why it is not oonsidcrcd dctrehk' pssihic' 	 - 

• 	. 	:• 	
;: • 	S. 

t -  

-Not A 	ic.M(Ie 	• 
;•; 	

P1. 	• 

p1eH 	
5 

S 	•• 	 S 	• 

( 
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:1 / 

(. 	

.:.:• () to 	NotAp1kzb1e- 
II 	 : 

- 	 . . . . 	 . 	

: 	 ' 	 •• 	 : 	 . 
1IW9I w IA &MIl.• 	i17 

f 

.i . 	.. : , . • 	
• 1' 	;: 	:: .• 	

• 	 • 	 • 	
recruitiucflt ? 	 . 	 • 	 . 	 . 	 . 	 . 

/ 	

(b) 	lIflc tc  ithtc wu aiy ptO1iOt1Ofll 	 Not Applicabc- 

cc) I 	
)jgercr4gotrccruIts(ofMBA 	 NOtI\Ppi*8 

0 tvLNo J41159-RPS dntcd 

: 	 03 12.1959) 
Cx6b1eforGofl 	 Not App11ctb1c 

(4) 	Edustrn 	wxL othe! quabficatioi 	-Not applicable- 
rw (iLmay 

please benuted ilia *0 eeaenti1 

quafcab1)T1SptCSCnbCd are 
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